
LOR SABJL\ 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, February 9, 1959/Magha20, 1880 (8aka) 

No. 222 

1. Oath or Aftlrmatlon 

Shri Bhola Nath Biswas made and subscribed the oath in English and 
took his seat in the House. 

2. Obituary References 

The Speaker made references to the passing away of Shri 'Phakar 
Das Malhotra, who was a sitting member of Lok Sabha, Shri Ranendra;' 
nath Basu and Shri Vithal Narayan Chandavarkar who were members 
of the former Central Legislative Assembly. . 

Thereafter Members stood in silence for a minute as a mark of 
respect. 

3. Presldea.t's Address-lAId on the Table 

Secretary laid on the Table a copy of the President's Address to both 
Houses of Parliament assembled together on the 9th February, 1959. 

4. Presld_t's Asgent to BUls 

(i) Secretary laid on th!e Table the following Bills passed by the 
Houses of Parliament during the last session and assented to by the 
President since the last report made to the House on the 8th December, 
1958:-

(1) The Appropriation (Railways) No. 4 Bill, 1958. 
(2) The Appropriation (No.5) Bill, 1958. 
(3) The Appropriation (Railways) No. 5 Bill, 1958. 
( 4 ) The Indian Tariff (Amentim.(lnt) Bill, 1958. 
(5) The Foreign Exchange Regulation (Amendment) Bill, 1958. 

(li)' Secretary also laid on the Table copies, duly authenticated by 
the Secretary of Rajya Sabba, of the following Bills passed by the 
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Houses of Parliament during the last session and assented to by the 
President since the last report made to the House on the 8th December. 
1958:-

(l) The High Court Judges (Conditions of Service) Amendment 
Bill. 1958. 

(2) The Poisons (Amendment) Bill. 1958. 

(3) The Assam Rifles (Amendment) Bill. 1958. 

(4) The Prevention of Disqualification (Amendment) Bill, 1958. 

(5) The Salaries and Allowances of Members of Parliament 
(Amendment) Bill. 1958. 

(6) The Himachal Pradesh Legislative Assembly (Constitution and 
Proceedings) Validation Bill, 1958. 

(7) The Orissa Weights and Measures (Dellii Repeal) Bill, 1958. 
(8) The Representation of the People (Amendment) Bill, 1958. 

(9) The DeW Rent Control Bill, 1958. 

5. "ParUamell.tazy Committees-A Summary of Work"-Laid, on the 
Table 

Secretary laid on the Table a copy of 'the "Parliament~ Committees-
A Summary of Work" pertaining to the Sixth Session of Second 
Lok Sabha. 

6. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 1101 dated the 22nd Novem-
ber. 1958, unck!r sub-section (3) of section 48 ~ the Life 
Insurance Corporation Act. 1956. making certain further amend-
ment to the Life Insurance Corporation Rules, 1956. 

(2) A copy of Notification No. G.S.R. 1215 dated the 20th Decem-
ber. 1958, under sub-section (4) of the Section 38 of the 
Industrial Disputes Act, 1947. making certain further amend-
ment to the Industrial Disputes (Central) Rules, 1957. 

(3) A copy of Notification No. G.S.R. 1212 dated the 20th December, 
1958. under sub-section (3) of Section 22 of the Requisition-
j,ng and Acquisition of Immovable Property Act, 1952, making 
certain amendment to the Requisitioning and Acquisition of 
Immovable Property Rules. 1953. 

(4) A copy of the Eleventh Report of the Law Commission on the 
Negotiable Instruments Act. 1881. . 

(5) A copy of the Indian Income-Tax (Amendment) Ordinance. 
1959 (No. 1 of 1959) under provisions of Article 123(2) (a) of 
the Constitution. .. 
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(6) A copy of the Report of the Indian Delegation to the Eleventh 
Session of the World Health Organisation Regional Committee 
for South East Asia held at New Delhi in September, 1958. 

(7) A copy of the Madhya Bharat Khadi and Village Industries 
Board Order, 1958, published in Notification No. G.S.R. 1164 
dated the 13th December, 1958, under sub-section (5) ot 
Section 4 of the Inter-State Corporations Act, 1957. 

(8) A copy of each of the following Notifications, under sub-sec-
tion (4) of Section 19 of the Medicinal and Toilet Prepara-
tions (Excise Duties) Act, 1955, making certain further 
amendments to the Medicinill and Toilet Preparations 
(Excise Duties) Rules, 1956:-

(i) G.S.R. No. 1202 dated the 20th December, 1958. 
(ll) G.S.R. No. 55 dated the 17th January, 1959. 

(9) A copy of the Customs and Central Excise Duties Drawback 
(Duplicating Stencils) Rules. 1958" published in Notification 
No. G.S.R. U72dated the 13th December, 1958 under sub-
section (4) of Section 43B of the Sea Customs Act, 1878 and 
Section 38 of the Central Excises and Salt, Act, 1~. 

(10) A copy of Notification No. G.S.R. 1171 dated the 13th December, 
1958, under sub-section (4) of Section 43B of the Sea Cus-
toms Act, 1878. 

(11) A copy of each of the following Notifications, under Section 38 
of the Central Excises and Salt Act, 1i44. makin&: certain 
further amendments to the Central Excise Rules, 1944:-

0) G.S.R. No. 1168 dated the 13th December, 1958. 

(ll) G.S.R. No. 1170 dated the 13th December, 1958. 

(ill) G.S.R. No. 91 dated the 24th January, It59. 

7. Reports of Jobat Committees 

(i) Sardar Hukam Singh presented the Report of the Joint Committee 
on the Indian Electricity (Amendment) Bill, 1958. 

(ii) Shri Satis Chandra Samanta laid on the Table a copy of the Report 
of the Joint Committee on the Cost and Works ACcountants Bill, 1958. 

8. Evidence on Bills-Laid on the Table 

(i) Sardar Hukam Singh laid on the Table a copy of the evidence 
tendered before the Joint Committee on the Indian Electricity (Amend-
ment) Bill, 1958. 

,.' (ii) Shri Satis Chimdra Samanta laid on the Table a copy of the-
evidence tendered before the Joint Committee on the Cost and Work::; 
Accountants Bill, 1958. 
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9. Exteulon of TIme for Presentation of Report of Committee of Privl-
.Ie&"es . 

Sardar Hukam'Singh moved that the time appointed for the presen-
tationof the Report of the Committee of Privileges on the question on 
privilege relating to a telegram sent by the Chief Minister of Kerala to the 
Union Minister of Home Affairs, be extended upto the 2nd March, 1959. 

The motion was adopted. 

10. Government B1ll-lntroduced 

The Indian Income-Tax (Amendment) Bill, 1959. 

11. statemeat re: Ordinanc&-Laid on the Table 

Statement explaining the circumstances which necessitated immediate 
legislation by the Indian Income-Tax Ordinance, 1959, was laid on the 
Table under Rule 7l(l) of the Rules of Procedure and Conduct of Busi-
ness in Lok Sabha. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 10th February, 1959.) 
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LOB: SABRA 

BULLETIN-PART I • [Brief Record of Proceedings] 

Tuesday, FebT1Ul.1'1/ 10, 19591Magha 21, 1880 (SaJea) 

No. Z23 

1. Starred Quest10DS 

Fifty-one Starred Questions (Nos. 1-51) were put down on the order 
paper out of which eighteen were called. Original notices of Starred Ques-
tions Nos. 15, 39 and 49 were received in Hindi. 

Sixteen Starred Questions (Nos. 1-9 and 12-18) were orally answered 
and supplementary questions were asked on all of them. Replies to the 
remaining questions (including Starred Questions Nos. 10 and 11 of which 
the questioners were absent) were laid on the Table. 

2. UDStarred Questlens 

Forty-nine Unstarred Questions (nos. 1-7, 9, 11--44 and 46-52 and. a 
statement to be laid by the Minister of Commerce and Industry correcting 
the reply to Unstarred Question No. 1315 on the 11th December, 1958 were 
put down on the order paper. Unstarred Questions Nos. 8 and 45 were 
transferred to the list of questions for the 16th February, 1959 and Unstarred 
Question No. 10 was transferred to the list of questions for the 17th Febru-
ary, 1959. Original notices of Unstarred Questions Nos. 32, 35 and 46 were 
receiwd in Hindi. Replies to Unstarred Questions and the statement by the 
Minister of Commerce and Industry referred to abow were laid on the 
Table. .~. i", [ f,W; 

3. Short Notice Question 

One Short Notice Question, regarding Prices of Kerosene Oil addressed 
to the Minister of Steel, Mines and Fuel was asked. It was orally answered 
and supplementary questions were also asked and ~swered thereon. 

4. Adjoonunent Motion 

The Speaker withheld his consent to the moving of an adjournm'(mt 
motion given notice of by Sarvashri S. M. Banerjee and K. T. K. Tangamani 
regarding the situation arising out of the alleged lock-out in Raza and Buland 
Sugar Mills in Rampur. 
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5. Question of Priv1lece-l!rIotiOD for Referenee to Committee of Privilec-
Adopted 
The Speaker held to be in order the matter of privilege sought to be 

raised by Shri Atal Bihari Vajpayee relating to certain remarks made by 
Shri M. O. Mathai in his letter to the Prime Minister as reported in the press 
on the 17th January, 1959 and gave his consent to the member ukin, for 
leave of the House to raise the question. . 

As objection was taken to.leave being granted, the Speaker requested 
those who were in favour of leave being granted to rise in their .places. 
Not less than 25 members having risen accordingly, the Speaker declared that 
the House bad granted leave. 

Shri Hirendra Nath Mperjee then moved the following motion:-

"That the attention of the House having been drawn by some honour-
able Members on February 10, 1959, to a letter written to the 
Prime Minister by his Special Assistant Shri M.O. Mathai and 
made public on January 17, 1959 through press release by the 
Prime Minister's Secretariat and the Press Information Bureau 
of the Government of India in which the said Shri M. O. Mathai, 
inter alia, remarks: 

'But the ever-mounting tendency in our Parliament and our Press 
to attack public servants without caring to verify facts is 
having a devastatingly demoralising effect. Under such 
deplorable conditions very few self-respecting persons will care 
to enter Government service or public life.' 

The House resolves that the matter be referred to the Committee of Pri-
vileges for investigatIon and report whether the above mentioned remarks of 
Shri M. O. Mathai made public through the Prime Minister's Secretariat and 
the Press Information Bureau of the Government of India constitute an 
adverse reflection on the dignity of the Members of Parliament and the 
Speaker of the Lok Sabha and whether they constitute a contempt of Parlia-
ment and also to recommend what further steps the House may take in th"e 
maUer." 

An amendment to the motion was moved by Shri Braj Raj Singh. 

The following members took part in the debate:-
(1) Shrimati" Parvathi M. Krishnan. 
(2) Raja Mahendra Pratap. 
(3) Shri Jilipal Singh. 
(4) Shri Braj Raj Singh. 
(5) Shri R. K. Kbadilkar. 
(6) Shri Khushwaqt Rai. 
(7) Shri Jagdish Awasthi. 
(8) Shri Raghunath Singh. 
(9) Shri Jawaharlal Nehru. 

The amendment moved by Shri Braj Raj Singh WIlSnegatived. 
The motion was adopted. 
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6. Papers Laid em the Table 
The following papers were laid on the Table:-

(1) A copy of the Notification No. G.S.R. 40 dated the 10th January, 
1959, under sub-section (4) of ,section 38 of the Industrial Dis-
putes Act, 1947 making certain further amendment to the 
Industrial Disputes (Central) Rules, 1957. 

(2) A copy of each of the following Notifications under sub-section (3) 
of Section 40 of the'Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, making certain further amendments 
to the Displaced Persons (Compensation and Rehabilitation) 
Rules, 1955:-

(i) G.S.R. No. 1214IR-Amdt. XXVIII dated the 20th December, 
19f18; 

(il) G.S.R. No. 108IR-Amdt. XXIX dated the 24th January, 1959. 

(3) A copy of Notification No. S.D. 11 dated the 3rd January, 1959, 
under sub-section (6) of ~ection 3 of the Essential Commodities 
Act, 1955, making certain further amendments to the Cotton 
Textiles (Production by Handloorn) Control Order, 1956. 

(4) A copy of Notification No. G.S.R. 56 dated the 17th January, 1959, 
under sub-section (3) of Section 25 of the Rubber Act, 1947. 
making certain further amendme~t to the Rubber Rules, 1955. 

(5) A copy of Notification No. G.S.R. 1221 dated the 27th December, 
1958, under sub-section (3) of Section 48 of the Coffee Act, 
1942, making certain further amendments to Coffee Rules, 1955. 

7. Calliq AttentiOn to Matter of Urcent Public Importance 

Shri Ram Krishan called the attention of the Minister of Food and Agri-
culture to the soaring food prices in the country resulting in distress to 
people in general. 

The Minister of Food and Agriculture made a statement in regard thereto. 

8. Government Bill-Passed - III 
The Delhi Land Reforms (Amendment) Bill, 1958. 

The motion for consideration of the Bill was moved by Shri Govind 
Ballabh Pant. 

The following members took part in the debate:-
(1) Chaudhary Pi'afllp Singh Daulta. 
(2) Shri C. Krishnan Nair. 
(3) Shri Naval Prabhakar. 
(4) Shri Ram Sewak Yadav. 
(5) Shri Ajit Singh Sarhadi. 
(6) Shri Radha Raman. 
(7) Shri Mool Chand Jain. 
(8) Dr. Sushila Nayar. 
(9) Shri Atal Bihari Vajpay'ee. 
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Shri B. N. Datar replied to the debate. 

The motion for consideration was adopted and clause:'by-clause conside-
ration was taken up. 

Clauses 2 to 4 and 7 to 19 were adopted. 

New clause 18A was also adopted. 

Clauses 5, 6 and 20 were adopted as amended. 
Clause 1 and the Enacting· Formula weJ:e also adopted as amended. 
The Long Title was also adopted. 

The motion that th-e Bill, as amended, be passed was moved by Shri B. N. 
Datar. 

The motion was adopted and the Bill, as amended, was passed. 

t. Report of Business Advisory Committee 

Shri Shivram Rango ;Rane presented the Thirty-fourth Report of the Busi-
ness Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th February, 1959.) 
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LOR SABRA 

BULLETIN-PART r 
[Brief Record of Proceedings] 

Wedneldatl, Februa'1l 11, 1959/Magha 2a, 1880 (Saka) 

No. %24 

1. Oath or AJIlrmatiOD 

Two members made and subscribed the oath or atftnnation as tollows 
and took their seats in the House:-

One in Hindi and 

One in English. 

2. SbuTed Qu~ 

Seventy-tour Starred Questions (Nos. 52-56; 58-98; 100-107;, 
109-128) were put down on the order paper out ot which twelve were 
called. Starred Questions Nos. 57, 99 and 108 were transterred to the 
list of questions tor the 20th, 25th and 20th February, 1959 respectively. 
Original notices ot Starred Questions Nos. 70, 73, 81, 82, 87, 98, 100, 109, 
111, 120 and 128 were received in Hindi. 

Eleven'Starred Questions (Nos. 52, 53, 54, 55, 56, 58, 59, 80, 81, 82 and 
64) were orally answered and supplementary questions were asked on 
all of them. Replies to the remaining questions (including Starred 
Question No. 63 of which the questioner was absent) were laid on the 
Table. 

3. UDStarred QuestlODS 

Eighty Unstarred Questions (Nos. 53-73; 75--,-104; 108-134) and a 
statement to be laid .by the Deputy Minister ot Railways correcting the 
reply to Unstarred Question No. 91 on the 18th November, 1958 were 
put down on the --order paper. Unstarred Question Nos. 74 and 105 were 
transferred to the Ust of question!\ for the 17th and 18th February, 1959 
respectively. Original notices of Unstarred Questions Nos. 92, 94, 119 
and 121 were received in Hindi. Replies to Unstarred Questions and the 
statement by th. Deputy Minister of Railways referred to above were 
laid on the Table. 
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4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 1211, dated the 20th Decem-
ber, 1958, under sub-section (2) of Section 23 of the Preven-
tion of Food Adulteration Act, 1954, making certain further 
amendments to the Prevention of Food Adulteration Rules, 
1955. • 

• (2) A copy of Notification No. B-TPI24156157-8, dated the 26th Nov-
ember, 1958, under sub-section (3) of Section 133 of the 
Motor Vehicles Act, 1939, making certain amendment to the 
Motor Vehicles Rules for Manipur, 1951, published in the 
Manipur Gazette. 

5. Report of Committee on Private Members' Bills and Resolutions ~ 

Sardar Hukam Singh presented the Thirty-fourth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

6. CaUing Attention to Matter of Urgent PUblic ImportaJace 

Shri N aushir Bharucha called ~he attention of the Minister of Food 
and Agriculture to the strike by sugarcane growers in Uttar Pradesh as 
a result of refusal by Government to increase the price of sugarcane, 

The Minister of Food and Agriculture made a statement in regard 
thereto. 

7. Motion re: Thirty-fourth Report of Business Advisory Committee 
Shri Satya Narayan Sinha moved the following motion:-: 

"That this House agrees with the Thirty-fourth Report of the 
Business Advisory Committee presented to the House on the 
10th February, 1959." 

The motion was adopted . 

. 8. Govemment Bills-passed 

(i) The Delhi Pl1nchl1l1l1t Raj (Amendment) am, 1958. 

The motion for consideration of the Bill was moved by Shri Govind 
Ballabh Pant. 

An amendment for reference of the Bill to a Select Committee was moved 
by Shrt Raghubu Sah~. 

The follOwing members took part in the debate:-
(1) Shri Raghubu ~ 
(2) Shrt Ranbu Singh Chaudhuri 
(3) Shrt Radha Raman 
(4) Shrt Naval Prabhakar 
(5) Chaudhary Pratap Singh Daulta 
(6) Pandit Thakur Das Bhargava 

---------------------------
-The notification was previously laid on the Table on the 17th Decem-

ber, 1958, and was re-l~d under Rule 234(2) of the Rules of Procedure. 
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(7) Shri Mohan Swarup 
(8) Shri C. Krishnan Nair 
(9) Shri Purushottamdas R. Patel 

(10) Shri Diwan Chand Sharma 
(11) Shri Naushir Bharucha 
(12) Shri R. K. Khadilkar 
(13) Shri M. L. Dwivedi 
(14) Shri Jagan Nath Prasad Pahadia 
(15) Shri Banarsi Prasad Jhunjhunwala 
(16) Shri Ajit Singh Bhatinda 
(17) Shri Ram Sewak Yadav 
(18) Shri K. T. K. Tangamani 

Shri B. N. Datar replied to the debate. 
The amendment for reference of the Bill to a Select Committee moved 

by Shri Raghubir Sahai was negatived. 

The motion for consideration was adopted and clause-by-clause· considera-
tion was taken up. 

Clauses 2 to 29 were adopted. 

New clause 30 was also adopted. 
Clause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The Motion that the Bill, as amended, be passed was moved by Shri B. N. 
Datar. .--

The motion was adopted and the Bill, as amended, was passed. 

(ii) The Pharmacy (Amendment) Bm, 1958 

The motion for consideration of the Bill was moved by Shri D. P. 
Karmarkar. 

The. following members took part in the debate:-
(1) Shri V. P. Nayar 

(2) Shri C. Nanjappan 
(3) Shri Raghunath Singh 

Shri D. P. Karmarkar replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clauses 2 to 10, 12, 13 and 15 to 19 were adopted. 

Clauses 11 and 14 were adopted as amended. 

• Clause 1 and the Enacting Formula were also adopted as amended. 

The Long Title was also adopted. 
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The motion that the Bill, as amended, be passed was moved by Shri D. P. 
Karmarkar. 

The motion was adopted and the Bill, as amended, was passed. 

9. Government BUl-DDder eonsl4eration 

The Indian Railways (Amendment) Bm, 1958 

The motion for consideration of the Bill was moved by Shrl Shahnawaz 
Khan. 

Shri Diwan Chand Sharma commenced his speech on the motion which 
was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th February, 1959.) 
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LOIt SABBA 

"BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, February 12, 1959/Magha 23, 1880 (Saka) 

No. %U 

1. starred Questions 
Sixty Starred Questions (Nos. 129-137, 139-147, 149-165 and 157-191) 

were put down on the order paper out of which eighteen were called. Star-
red Questions Nos. 138, 148 and 156 were transfen-ed to the list of qUl!stions 
for the 19th, 24th and 18th February, 1959 respectively. Original notices of 
Starred Questions Nos. 143, 160, 162, 164, 171, 177, 181, 187 and 188, were 
received in Hindi. 

Sixteen Starred Questions (Nos. 129-137, 140 and 142-147) were orally 
answered and supplementary questions were asked on all of them. Replies 
to thl! remaining questions (including Starred Questions Nos. 139 and 141 of 
which the questioners were absent) were laid on the Table. 

2. Unstarred Questions 
Eighty-nine Unstarred Questions (Nos. 135-165, 167-202, '204, 205, 207-

210, 212-224 and 226-228) were put down on the ordl!r paper. Unstan-ed 
Questions Nos. 166, 203 and· 211 and 225 were transferred to the list of 
questions for the 23rd, 24th and 18th February, 1959 respectively. Original 
notices of Unstarred Questions Nos. 139, 189 and 191 Wl!re received in Hindi. 
Replies to Unstarr~d Questions were laid on the Table. 

3. Papers Laid on the Table 

The follOwing pa~rs were laid on the Table:-

(1) A copy of each of the following statements showing the action 
taken by the Government on various aHuranCeB promises and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:-

(i) Supplementary Statement No. I. 
(ia'') Supplementary Statement No. V. 
(iii) Supplementary Statement No. XlV 
(iIIJ) Supplei:DeDtary StatmlCllt No. XVI 
(fI) SUpplementary Statement No. XX. 

(oa') Supplementary Statement No. XIX 
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Sixth Session, 1958. 
Fifth S~on. 1958. 
Fourth Session, I958. 
Third Session, 19S7. 
Second Session, 1957. 
First Session, I957· 
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-(2) A copy of Notification No. G.S.R. 1080~ dated the 15th ~ovember, 
. 1958 under Sub-section (1) of Section 28 of the Mines and 

Min;rals (Regulation anq Development) Act, 1957 making certain 
further amendment to the Mining Leases (Modification of Terms) 
Rules, 1956.· 

t(3) .A copy of each of the following Rules under sub-section (2) of 
Section 479 of the Delhi Municipal Corporation, Act, 1957:-

(i) Delhi Municipal Corporation (Determination of final issue rate of 
water) Rules, 1958, published in Delhi Gazette-Notification 
No. 4015158 (I)-Delhi dated the 22nd August, 1958. 

(ll) Delhi Municipal Corporation (Determination of cost of disposal 
of Sewage) Rules, 1.958, published in Delhi Gazette-Notifica-
tion No. 4015158 (n)-Delhi dated the 22nd August, 1958. 

(4) A copy of Notification No. G.S.R 77 dated the 24th January, 1959, 
under sub-section (2) of Section 3 of the All India Services Act, 
1951 making certain further amendments to Schedule In to the 
Indian Administrative Service (Pay) Rules, 1954. 

(5) A copy of the Agreement between the Government of India and 
the Royal Government of Sweden for the avoidance of double 
Taxation of income published in Notification No. G.S.R. 122 
dated the 23rd January, 11159. 

(6) A copy of each of the following Notifications under Sub-section (4) 
of S-ection 43B of the Sea Customs Act, 1878:- ' 

(i) G.S.R No.8 dated'the 3rd January, 11159; 
, (ll) G.S.R. No. II dated the 3rd January, 11159. 

(7) A copy of each of the following two Notifications under Section 38 
of the Central Excises and Salt Act, 1944, making certain further 
amendments to the Central Excis'e Rules, 1944:-

(i) G.S,R. No. 95 dated the 24th January, 11159; 
(li) G.S.R. No. 119 dated the 31st January, 1959. 

(8), A copy of the Annual Report of the National Research 'Develop-
ment Corporation of India along with the Audited Accounts for 
the period ending the 31st March, 1958 (English and Hindi. 
versions) under 'Sub-section (1) of Section 639 of the Companies 
Act, 1956. 

(II) A copy of the Suppression 'of Immoral Traffic in Women and Girls 
(And'llIIlan and Nicobar Islands) Rules, 1958 published in the 
Andamanand Nicobar Gazette Notification No. SUPIITWGI2311 
dated the 2nd July,1958 and a corrigendum thereto under sub-
section (4) of section 23 of the Suppression of Immoral Traffic in 

,Women and Girls Act, 1956. ' 

-The notification was previously laid on the Table on the 5th December 
958 and was re-laid under Rule 234(2) of the Rules of Procedure. ' 

tThe rules were previously laid on the Table on the 11th September, 
~8 and 20th November, 11158 and were re-laid under Rule 234(2) of the 
tules of Procedure. 
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Shri Raghubir sahai laid on the Table a copy of Paper No, 1 containinl 
opinions on the Code of Criminal Procedure (Amendment) Bill which was 
circulated for the purpose of eliCiting opinion thereon by the 31st December, 
1958. • -
5. Callinl Attention to Matter of Ur,-ent Public Importanc~ 

Shri K. T. K. Tangamani call'ed the attention of the Minister .of Railways 
to the death of some Railway employees and injuries to others .due to falling 
of a iirder. of a. bridge. on . Gadag-Sholapur Section of Southern . Railway on 
the 8th February, 1959. 

The Deputy Minister of Railways made a statement in regard thereto. 

6· Goye~t' Bill-Passed 

The Indian RaiLways (Amendment) BUl, 1958. 

Further discussion on the motion (or consideration of the Bill moved 
on the 11th February, 1959, continued. 

The following members took part in the debate:-
. (1) Shri Diwan Chand Sharma 
(2) Shrimati Parvathi M. Krishnan 
(3) Shri Shree Narayan :Das 
(4) Shrimati Uma Nehru 
(5) Shri Rajendra Singh 
(6) ShJ;i Atal Bihari Vajpayee 
(7) Shri Sinhasan Singh 
(8) ShriJaganatha Rao 
(9) Shri Naushir Bharucha 
(10) Shri Mulchand Dube 

PI) Shri C. R. Pattabhi Raman 
(12) Shri J aipal Singh 
(13) Shri Braj Raj Singh 
(1.) Pandit Braj Narayan "Brajesh" 
(15) Shri Ranbir Singh Chaudhuri 
(16) Shri M. L. Dwivedi 
(17) Shri Padani Dev. 

Shri Shahnawaz Khan replied to the d~bate. 

The motion for consideration 
deration was taken up. 

was adopted and c1ause-by-clause consi-

Clauses 2 to 12 were adopted. 

Clause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 
• [P.T.O. 
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The motion that the Bill. as amended, be passed }Vas moved byShri 
Sbafmawaz' Khan. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri ¥ool Chand Jain 
(3) Shri H. ·C. Dasappa 
(4) SJari Shahnawaz Khan. 

The motion was adopted and the Bill, as amended, was passed. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 13th February, 1959.) 

". 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, February 13, 195./MagM 24, la. (Ss_> 

No •• 

1. Starred QaestlOll8 

Fifty-six Starred Questions (Nos. 192-196, 198--200, 2D-2-2Hi DB-24t 
IIlId 244--252) were put down on the order paper out ot which EleW'ii W1!I'e 
called. Starred Questions Nos. 201, 227, 242 and 243 were trwostur_ to • 
list of questions for the 25th, 20th, 19th and 20th February, 1959 respeeti~ly. 
Original notices of Starred Questiems Nos. 205, 2<l7, 210, 21:3 and 325 were 
received in Hindi. 

Eleven Starred Questions (Nos. 192-196, 198-200 and 202;-204) wet'e 
orally answered and supplementary questions were asked on all of them. 
Beplies to the remaining questions were laid on the Table. 

2. Uaetllnd QIIfJIIUoDs 

Forty-six Unstarred Questions (Nos. 229-23~, 237-23G and 241-278) were 
put down on the order paper. UlJBtarred' Questions Nos. 238 and 240 .ere 
transferred to the list of questions for the 20th February, 1959. Original 

. notices of Unst:&rnlci Questions Ntis. 2!'iO, 256, 257 and 268 were received in 
Hindi. Replies to Unstarred Questions ~ laid on the 'l'able. 

3. Papers LaId _ the Table 

The foUowing pa~ were laid on the TabJe:-

.(1) A copy of the Public Premises (lBvietion of Unauthorised Occupants) 
Rules, 1958 published in Notification .. G.S.R. 1]9 dated the 
8th December.1958 under Sub-section (3) of Section 13 of the 
Public Premises (EViction of Unauthorised Occupants) Act, 1958. 

(2) A copY of the Annual Report of the SiDdri Fertilizers an4 Chemi-
cals Private Limited for the yesr 1957-~8 along with the Audited 
Accounts, under Sub-section (1) of Section 639 of the Companies 
Act, 1956. 

----. --- .-' 

·The rules were previously laid o.a the Table OR the 16th December, 1958 
ami were :fe-laid under Rule 234.(2) of the Rures of Procecl.are. 

(p.T.O. 
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£ (3) A copy of each of the following Notifications under SU?-section 
(3) of Section 40 of the Displaced Persons (Compensation and 
Rehabilitation) Act, 1954 making certain further amendments to 
the Displaced Persons (Compensation and Rehabilitation) Rules, 
1955:-

(i) G.S.R. No. G991R. Arndt. XXV dated the 16th August, 1958. 
(ii) G.S.R. No. 7801R. Arndt. XXVI dated the 6th September, 1958. 

(iii) G.S.R. No. 8141R. Arndt. xxvn dated the 13th September, 1958. 

4. Bepori of Estimates Committee 
Shri Balvantray Gi>paljee Mehta presented the Thirty-sixth Report of the 

Estipultes Committee on the Ministry of Health-Medical Services (Part I). 

5. StatemeDt by lWDister of Commerce 

The Minister of Commerce laid on· the Table a statement correcting the 
import figures of raw films furnished by him during the half-an-hour discus-
sion held on the 16th December, 1958 relating to the Film Industry. 

6. StatemeDt re: GovernmeDt BusIDess 

The·ltfinister of Parliamentary Affairs made a statement regarding the 
,order of-Govemment Legislative and other business for the week commencing 
the 16th February, 1959. 

7. l\Iotlcm IA reply to the PresideDt's Address 

Shri Nemi Chandra Kasliwal moved that an address be presented to the 
President in the following terms:-

"That the Members of Lok Sabha assembled in this session are deeply 
grateful to the President for the Address which he has been 
pleased to deliver to both the Houses of Parliament assembled 
together on the 9th February, 1959." 

, , 
ShriJoachim Alva seconded the motion. 

One Hundred and Sixty-two amendments were moved by:-
0) Shri Uma CharanPatnaik 
(2) 8hri Naushir Bharucha 
(3) Shri Ram Sewak Yadav 
(4) Shri Chintamani Pariigrahi • 

. ' (5) 8hri K. T~ K. Tangamani 
(6) Shri N.B. Maiti 
(7) Shri Badakumar Pratap Ganga. Deb Blmra 
(8) Shri A. V. Ghare . 
(9) Shri Braj Raj Singh 

'(lO) 8hrimati Benu Chakravartty 
(11) Shri B. C. Kamble 

------_ .. -----_._------
£ The notifications were previously laid on the Table ~n the 20th Novem~ 

ber, 1958 and werere-laid under Rule 234(2) of Rules of Procedure. 
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(12) 'Shri R. K. Khadilkar 
(13) Shri Bimal Comar Ghose 
(14) Shri Shraddhakar Supakar 
(15) Shri AtalBihari Vajpayee 
(16) Shri S. M. Banerjee 
(17) Shri S. Hansda' 
(18) Shri P. K. KodiYlln 

'(19)ShriBibhuti Bhushan Das Gupta 
(20) ShriPurushottamdas R. Patel. 
(21) Shri M. R. Masani • The following members took part in the debate:-
(I) Shri Shripad Amrit Dange 
(2) Shri Indulal Kanaiyalal Yajnik 
(3) Shri Narayan Ganesh Goray 
(4) Swami Rarnananda Tirtha (SpeechUnjinished) .. 

The discussion was not concluded. 
. . 

8. Motion re: Thirty-Fourth Report of Committee OIl Private Members' BillS 
and Besolutioas 

Sardar Amar Singh Saigal moved the following motion:-
"That this House agrees with the Thirty-fourth Report of the Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 11th February, 1959." 

The motion was adopted subject to the modification that the time allotted 
to the Resolution rega.rding second instalment of interim relief to Central 
Government employees be increased from II hours to 21 hours. 

9. Private Member's Resolution-withdrawn 

Shri Subiman Ghose concluded his speech on the following Resolution 
moved by him on the 19th December, 1958:-

"This House is of opinion that all the Public Service Commissions, whe-
ther Union or State, should be under the Government of India 
holding analogous position like that of the Supreme COl,lrl and 
High Courts and suitable legislation be brought forward to amend 
the Constitution accordingly." 

Two amendments were moved by Sarvashri Shree Narayan Das and 
Rajendra Singh. 

The following members wok part in the debate:-
(1) Shri Shree Narayan Das 
(2) Shri Rajendra Singh 
(3) Shri Braj Raj Singh 
(4) Shri Raghunath Singh 
(5) Shri M. Shankaraiya 
(6) Shri B. N. Datar 

, -(ro'O '. 

fP.T.O. 
'. r 



Sl)ri Subiman Ghose replied to the debate; 

The amendments moved by Sarvasl)ri Shrel! Narayan Das and Rajendra 
Singh were withdrawn by leaV'e of the ~. 

The Resolution ~as also withdrawn by Iene of~the House. 

10. Private Member's Resolution-Under Consideration 

Shri S. M. Banerjee moved the following Reaeiutilm:-
''This House is of opinion tbat pending the rep0l't of the Pay Commis~ 

sion further interim relief be paid to the Central Govenunent 
employees in receipt of Rs. 350 as basic pay." 

Four amendments were moved by-
( 1) Shri Sinhasan Singh 
(2) Shri Atal Bihari Vajpayee 
(3) 8hri K. T. K. Tangamani 

8hri Nsth Pai commenced his speech on the Resolutioa. and. amendment .. 1 

thereto. The speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 16th February. ~1J59.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, FebT1.U111/ 16, 1959/Magha 27, 1880 (Sako.) 

No. 22'7 

1. Starred QUestlODS 

Fifty Seven Starred Questions (Nos. 253 to 301 and 303 to 310) were put 
down on the order paper out of which twenty-nine were called Starred 
Question No. 302 was transferred to the list of questions for the 20th Feb-
ruary, 1959 Original notices of Starred Questions Nos. 265, 267, 273, 287, 297 
and 298 were received in Hindi. 

Twenty One Starred Questions (Nos. 253-260, 262, 264-268, 270, 271, 
273-275, 277 and 281) were orally answered and supplementary questions 
were asked on twenty of them. Replies to the remaining questions (includ-
ing Starred Questions Nos. 261, 263, 269. 272, 276 and 278-280 of which the 
questioners were absent) were laid on the Table. 

2. Unstarred Questloas 

Ninty One Unstarred Questions (Nos. 277 to 322, 324 to 359 and 361 to 
369) were put down on the order paper. Unstarred Questions Nos. 323 and 
360 were transferred to the list of questions for the 18th and the 25th Feb-
ruary, 1959 respectively. Qriginal notices of Unstarred Questions Nos. 285. 
296, 297, 298, 318, 319. 321. 322. 326, 327, 330, 353 and 354 were received in 
Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following under sub-section (1) of Section 
639 of the Companies Act, 1956:-

(i) Annual Report of the Orissa Mining Corporation (Private) Limit-
ed for the year 1956-57 along with the Audited Accounts. 

(ii) Letter No. 2138-R'epJ330-57 dated the 17th December, 1957 con-
taining the comments of the Comptroller and Auditor General 
of India on the Report. 

[P.T.O. 
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(2) A copy of each of the following Notifications under sub-section 
(3) of Section 52 of the Agricultural Produce (Development and 
Warehousing) Corporations Act, 1956. 

(i) G.S.R. No. 15 dated the 3rd January, 1959 and No. 64 dated the 
17th January, 1959, making certain further amendments to the 
Agricultural Produce (Development and Warehousing) Cor-
porations Rules, 1956. 

(ii) G.S.R. Nos. 65 to 68 dated the 17th January, 1959. 

(3) A copy of Report of Inquiry into the Chinakuri Colliery Disaster 
published in Notification No. SO 2531 dated the 6th December, 
1958. 

(4) A copy of each of the following Notifications under sub-section (6) 
of Section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. No. 1183 dated the 13th December, 1958, making certain 
amendment to the Uttar Pradesh Food-grains (Export Control) 
Order, 1958. 

(ii) G.S.R. No. 1216 dated the 17th December, 1958. 
(iii) G.S.R. No. 1217 dated the 20th December, 1958, containing the 

Rice and Paddy (Assam) Second Price Control Order, 1958. 
(iv) G.S.R. No. 1227 dated the 22nd December, 1958, containini the 

Milled Rice (Bihar) Price Control Order, 1958. 
(v) G.S.R. No. 1229 dated the 23rd December, 1958, containing the Rice 

(Madhya Pradesh) Second Price Control Order, 1958. 
(vi) G.S.R. No. 1233 dated the 24th DeC'ember, 1958, containing the 

Uttar Pradesh Paddy (Restriction on Movement) Order, 1958. 
(vii) G.S.R. No. 1237 dated the 31st December, 1958. 

(viii) G.S.R. No. 23 dated the 3rd January, 1959, containing the Punjab 
Paddy (Export Control) Order, 1959. 

(ix) G.S.R. No. 44 dated the 7th January, 1959, making certain amend-
ments to the Rice (Madhya Pradesh) Second Price Control 
Order, 1958. 

(x) G.S.R. No. 45 dated the 8th January, 1959, containing the Delhi 
Wheat (Export Control) Order, 1959. 

(xi) G.S.R. No. 46 dated the 10th January, 1959, making certain amend-
ment to the Uttar Pradesh Paddy (Restriction on Movement) 
Order, 1958. 

(xii) G.S.R. No. 71 dated the 15th January, 19W, making certain 
amendments to the Rice (Uttar Pradesh) Price Control Order, 
1958. 

(xiii) G.S.R. No. 110 dated the 22nd January, 1959, makin, certain 
further amendments to the Rice (Madhya Pradesh) Second 
Price Control Order, 1958. 

(xiv) G.S.R. No. 113 dated the 24th January, 1959, making certain fur-
ther amendments to the Rice (Madhya Pradesh) Second Price 
Control Order, 1958. 

(xv) G.S.R. No. 114 dated the 24th January, 1959, oontaining the Rice 
and Paddy (Andhra Pradesh) Price Control Order, 1959. 
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(xvi) G.S.R. No. 134 dated the 28th January, 195~, containing the Rice 
and Paddy (Madras) Price Control Order, 1959. 

(xvu)G.S.R. No. 135 dated the 2nd February, 1959, containing the Pun-
jab Roller Mills (Regulation of use of Wheat) Order, 1959. 

(xviii) G.S.R. No. 167 dated the 4th February, 1959, containing the Rice 
and Paddy (Mysore) Price Control Order, 1959. 

(xix) G.S.R. No. 168 dated the 4th February, 1951, making certain 
amendment to the Rice and Paddy (Andhra Pradesh) Price 
Control Order, 1959. 

(xx) G.S.R. No. 171 dated the 7th February, 1959, makin, certain fur-
ther amendments to the Inter-Zonal Wheat Movement Control 
Order, 1957. 

(5) A copy of each of the following papers under sub-nation (6) of 
Section 3 of the Essential Commodities Act, 1955:-

(i) Three statements showing 428 Orders to get declaration of stock.; 
served on certain traders in Krishna District (Andhra Pra-
desh). 

(li) Three statements showing 379 Orders to get declaration of stocks 
served on certain traders in East Godavari District (Andhra 
Pradesh). 

(iii) Three statements showing 536 Orders to get declaration of stocks 
served on certain traders in West Godavari District (Andhra 
Pradesh). 

(iv) One statement showing 30 Orders to get declaration of stocks 
served on certain traders in Guntur District (Andhta Pradesh). 

(v) Four statements showing 258 Requisition orders for Rice served 
on certain traders in Krishna District (Andhra Pradesh). 

(vi) Ten statements showing 394 Requisition orders for Rice served on 
certain traders in West Godavari District (Andhra Pradesh). 

4. BeportiDc 01 Petition 
Secretary reported the receipt of a petition signed by a petitioner in res-

pect of the Indian Electricity (Amendment) Bill, 1958, as reported by the 
Joint Committee. 

5. Statement by Minister of Transport and Communications 

The Minister of Transport and Communications made a statement cor-
recting the replies given on the 28th August, 1958 to Supplementaries. by 
Sarvashri K. T. K. Tangamani and T. Sanganna on Starred Question No. 644 
regarding Postal Services in Rural Areas. 

6. Statement by MinIster of Irription and Power 

The Minister of Irrigation and Power made a statement regarding laying 
on the Table of the River Boards Rules, 1958. 

[P.T.O. 
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7. statement by Deputy Minister of Labour 
The Deputy Minister of Labour made a statement regardini the dispute 

in the Raza and Buland Sugar Mills in Rampur. 

8. Motion in Reply to the President's Address 

Further discussion on the following motion and the amendments thereto 
moved on the 13th February, 1959, continued:-

"That the Members of Lok Sabha assembl"ed in this session are deeply 
grateful to the President for the Address which he has been 
pleased to deliver to both th"e Houses of Parliament assembled 
together on the 9th February, 1959." 

The following members took part in the debate:-
(1) Swami Ramananda Tirtha 
(2) Shri J. B. Kripalani 
(3) Shri M. R. Masani 
(4) Shri R. Ramanathan Chettiar 
(5) Shri A. M. Tariq 
(6) Raja Mahendra Pratap 
(7) Shrimati Krishna Mehta 
(8) Shri B. C. Kambl'e 
(9) Shri Banarsi Prasad Jhunjhunwala 
(10) Shri Shraddhakar Supakar 
(11) Shri Jaganatha Rao 
(12) Shrimati Renu Chakravartty 
(13) Shri Radha Raman 
(14) Shri Braj Raj Singh (Speech Unfinished) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th February, 1959., 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Ttusliay, February 17, 1959/Magha 28, 1880 (Saka) 

No. ZZtJ 

1. Starred Questions 

Fifty-two Starred Questions (Nos. 311--341, 343--358, 360-364) were put 
down on the order paper out of which eighteen were called. Starred Ques-
tions Nos. 342 and 359 were transferred to the list of questions for the 
24-2-1959. Original notices of Starred Questions Nos. 321, 323, 324, 330 and 
350 were received in Hindi. 

Thirteen Starred Questions (Nos. 311, 312, 314--316, 318, 321--324, 326-
328) were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions Nos. 
313, 317, 319, 320 and 325 of which the questioners were absent) were laid on 
th'e Table. 

2. Uustarred Questions 

Fifty-seven Unstarred Questions (Nos. 370-378, 380-405,407-426,428 and 
430) were put down on the order paper. Unstarred Question No. 379, 406, 
427 and 429 were transferred to the list of qU'estions for the 24-2-1959. 
23-2-1959, 24-2-1959 and 27-2-1959 respectively. Original notices of Unstarred 
Questions Nos. 380, 400, 401, 420 and 421 were received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 

3. Adjournmeut Motion 

The Speaker withheld his consent to the moving of an adjournment motion 
given notice of by Sarvashri Narayan Ganesh Garay and Hem Barua regard-
ing the reported firing by the Pakistan forces on. the 16th February, 1959 near 
Karimganj on the Indo-Pakistan border. 

4. Papers LaId on·the Table 

The following papers were laid !;In the Table:-
(1) A copy of each of the letters exchanged between the Finance Minis-

ter and the High Commissioner for the United Kingdom setting 
out the agreements reached on certain further modifications in 
the Sterling Pensions arrangements of 1955 as modified by the 
arrangements dated the 7th February, 1958. 

[P.T.O. 
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(2) A copy of each of the following papers under sub-section (1) of 
Section 639 of the Companies Act, 1956:-

(i) Annual Report of the National Coal Development Corporation 
(Private) Limited for the year 1957-58 along with the audited 
accounts and comments of the Comptroller and Auditor General 
of India thereon. 

(ii) A review by Government of the above Report. 

(3) A copy of Notification No. G.S.R. 152 dated the 7th February, 1959 
under sub-section (1) of Section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

(4) A copy of each of the following Notifications under sub-section (2) 
of Section 3 of the All India Services Act, 1951:-

(i) G.S.R. No. 140 dated the 7th February, 1959, making certain fur-
ther amendments to the Indian Civil Service Provident Fund 
Rules, 1942. 

(ii) G.S.R. No. 141 dated the 7th February, 1959 making certain fur-
ther amendments to the Indian Civil Service (Non-European 
Members) Provident Fund Rules, 1943. 

(iii) G.s.R. No. 142 dated the 7th February, 1959 making certain fur-
ther amendments to the Secretary of State's Services (General 
Provident Fund) Rules, 1943. 

(5) A copy of the Amlual Report of the University Grants Commission 
for the period from April, 1957 to March, 1958 under Section 18 
of the University Grants Commission Act, 1956. 

(6) A copy of each of the following Notificatioos, under sub-section 43 
of the Copyright Act, 1957 making certain amendments to the 
International Copyright Order, 1958:-

(i) S.O. No. 166 dated the 20th January, 1959. 
(ii) S.O. No. 222 dated the 22nd January, 1959. 

(7) A copy of Notification No. 2159 dated the 31st January, 1959 under 
sub-section (3) of Section 43 of the Industrial Finance Corporation 
Act, 1948 making certain amendments to the General R'egulations 
of the Industrial Finance Corporation of India. 

5. Statement regardlni Supplementary Demands for Grants for 1958--59 

Shri Morarji Desai presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (General) for 1958-59. 

6. Statement regarding Supplementary Demands for Grants (Bailways) for 
1958-59 

Shri Jagjivan Ram presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (Railways) for 1958-59. 

7. Report of Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the Thirty-seventh Report. 
of the Estimates Committee on the Ministry of Health--Public Health 
(Part I). 
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8. Motion in Reply to the President's ~ 

Further discussion on the following motion and the amendments thereto. 
moved on the 13th February, 1959, continued:-

"That the Members of Lok Sabha assembled in this session are deeply 
grateful to the President for the Address which he has been 
pleased to deliver to both the Houses of Parliament assembled 
together on the 9th February, 1959." 

The following members took part in the debate:-
(1) Shri Braj Raj Singh 
(2) Shri C. R. Narasimhan 
(3) Shri Narendrabhai Nathwani 
(4) Shri Atal Bihari Vajpayee 
(5) Shri Chuni Lal 
(6) Lala Achint Ram 
(7) Shri J. M. Mohamed Imam 
(8) Shri Brajeshwar Prasad 
(9) Chaudhary Pratap Singh Daulta 

(10) Shri G. S. Musafir 
(11) Shri Naushir Bharucha 
(12) Shri Rarnsingh Bhai Varma 
(13) Pandit Braj Narayan "Brajesh" 
(14) Shri Shambhu Charan Godsora 
(15) Shri J. B. S. Bist 
(16) Shri U. Muthuramalinga Thevar 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th February, 1959.) 
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LOKSABHA 

BULLETIN-PART ( 

[Brief Record of ProceedingsJ 

Wednesday, February 18, 1959/Magha 29, 1880 (Sa1ca) 

No. 229 

J. Starred questions 

Fifty-one Starred Questions (Nos. 365-379, 381-391 and 393-417) 
were put down on the order paper out of which twenty-three were called. 
Starred Question No. 392 was transferred to the list of questions for the 
25th February, 1959. Original notices of Starred Questions Nos. 376, 377, 
379, 382, 397, 403 and 407 weI'(' received in Hindi. 

Fifteen Starred Questions (Nos. 365-368, 370,373-375, 377, 379, 382-
385 and 388) were orally answered and supplementary questions were 
asked on fourteen of them. Heplies to the remaining questions (including 
Starred Questions Nos. 369, 371, 372, 376, 378, 381, 386 and 387 of which the 
questioners were absent) w~re laid on the Table. 

2. UDSta.rred Questions 

Fifty-six Un starred Questions (Nos. 431--479 and 481-481) were put 
down on the order paper. Unstarred Question No. 480 was tramferred to 
the list of Questions for the 25th February, 1959. Original notices of Un-
starred Questions Nos. 468, 470, 471, 477, 483 and 484 were received ill 
Hindi. Replies to Unstarl'ed Questions were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table;-
(1) A copy of NotificatIOn No. G.S.R. 165 dated the 7th February, 1959, 

under '3ub-section (4) of Section 38 of the Industrial Disputes 
Act, 1947, makin~ certain further amendment to the Industrial 
Disputes (Central) Rules, 1957. 

(2) A copy of Notification No. S.D. 64 dated the 10th January, 1959, 
under sub-section (3) of Section 48 of the Coffee Act~ 1942, 
making certain further amendment to the Coffee Rules,ln5. 

(3) A copy of NotificaLion No. S.D. 246 dated the 31st January, 1959, 
under sub-section (6) of Section 3 of the Essential CommOdi-
ties Act, 1955, making certain further amendments to the 
Textil~ (Production by Power Looms) Control Order, 1956. 

[p.T.O. 
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(4) A copy of the Delhi Rent Control Rules, 1959, pubJished in Notifi-
cation No. G.S.R. 139 dated the 3rd February, 1959, under sub-
section (3) of Section 56 of the Delhi Rent Control Act, 1958. 

-(5) A copy of the Standards of Weights and Measures Rules, 1958, 
published in Notification No. S.O. 2403 dated the 22nd Novem-
ber, 1958, und"er sub-section (3) of section 17 of the Standards 
of Weights and Measures Act. 1956. 

4. The Budget (RaUways) 1959-60 
Shri Jagjivan Ram presentE:d a statement of estimated receipts and 

expenditure of the Government of India for the year 1959-60 in respect of 
Railways. 

5. Motion in Reply to the President's Address 
Further discussion on the following motion and the amendments 

thereto moved on the 13th February, 1959 continued:-
"That the Members of Lok Sabha assembled in this session are 

deeply grateful to the President for the Address which he 
has been pleased to deliver to both the Houses of Parliament 
ass-embled together on the 9th February, 1959." 

The following Members took part in the debate:--
(1) Dr. M. S. Aney 
(2) Shri Vutukuru Rami Reddy 
(3) Shri Mathew Maniyangadan 
(4) Shri Prakash Vir Shastri 
(5) Shri Jhulan Sinha 
(6) Shri Vishnu Sharan Dublish 
(7) Shri N. B. Maiti 
(8) Shri Uma C~!lran Patnaik 
(9) Shri Prafulla Chandra Borooah 

(10) Shri S. Hansda 
(11) Shri Bimal Comar Ghose 
(12) Shri Padam Dev 
(13) ~ri Surendra Mahanty 
(14) Shri Abid Ali 
(15) Shri K. K. Warior 
(16) Shri Ansar Harvani 
(17) Shri R. K. Khadilkar 
(18) Shri Mulchand Dube 
(19) Shri M. Gulam Mohideen 
(20) Shri N. R. Ghosh 

The discussion was not concluded. 

6. Report of Business Advisory Committee 
Shri T. B. Vittal Rao presented the Thirty-fifth Report of the Business 

Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 19th February, 
1959. ) 

M. N. KAUL, 
Secretary. 

-The rulE!'3 were previously laid on the Table on the 8th December, 
1958 and were relaid under Rult> 234(2) of the Rules of Procedure. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

!'lu&Tsdaw, Fertl4'11 19, I9i9/MAth« 30, 1880 (8Gb) 

No. 230 
1. SUInd Q1aeIdI~ 

Fifty Starred Questions (Nos. "18-467) were put down on the order paper, 
out of which twenty four were called. Original notices of Starred Questions 
Nos. 430, 431, 439, 448, 452, 460 and 467 were received in Hindi. 

Sixteen Starred Questions (Nos. 418--422, 425, 426, 428-433, 435, 439 and 
441) were orally answ:ered and suppl'ementary questions were asked on 
fourteen of them. Replies to the remaining questions (including Starred Ques~ 
tions Nos. 423, 424, 427, 434, 436--438 and 440 of which the questioners were 
absent) were laid on the Table. 

2. Unstarred Questions 
Sixty eight Unstarred Questions (Nos. 489-499 and 501--557) were put 

down on the order pap'er. Unstarred Question No. 500 was transferred to the 
list of questions for the 2nd March, 1959. Originaillotices of Unstarred Ques~ 
tions Nos. 517, 519, 520, 542-545, 553 and 556 were received in Hindi. Replies 
to Unstarred Questions were laid on th'e Table. 

3. Short Notice Questlou 
OneShGrt Notice Question, regarding strike notice by Manipur State Trans~ 

port Employees addressed to the Minister of Transport and Communications 
wasask-ed. It was orally auswered and supplementuy questiou w.n also 
asked and answered thereon. 

-4. 0....,. &eleNa .. 
The Speaker made a reference to the passing away of Shri Siddappa Hoa-

mani who was a member of the former Central Legisla.tive Assembly. 
Thereafter Members stood in silence for a minute as a mark of respect. 

S. Papers LaId on the Table 
A copy of each of the following Notifications was laid on the Table 

under sub~section (3) of Section 133 of the Motor Vehicles Act, 
1939:-

(i) No. B~TP17156 dated 25th July, 1958 as amended by Notification 
No. B-TP17156 dated 3id December, 1958 making certain amend~ 
ment to the Motor Vehicles Rules for Manipur, Wl,published 
in the Manipur Gazet¥!. 

(n) No. 141158 dated the 5th December, 1958 published ,in the Anda~ 
man and Nicobar Gazette. 

[P.T.O. 
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6. Motion Recarding Thirty-ruth Report of Business Advisory Committee 

Shri Satya Narayan Sinha moved the following motion:-

"That this House agrees with the Thirty-fifth Report of Business Advi-
sory Committee presented to the House on the 18th February, 
1959." 

The motion was adopted. 

7. Motion in Reply to the President's Address 

Further. discussion on the following motion and the amendments thereto 
moved on the 13th February, 1959 continued:-

"That the Members of Lok Sabha assembled in this session are deeply 
grateful to the President for the Address which he has been 
pleased to deliver to both the Houses of Parliament assembled 
together on the 9th February, 1959.". 

Shri Jawaharlal Nehru replied to the Debate. 

On the amendment moved by Shri Naushir Bharucha on the 13th 
February, 1959, the House divided, Ayes 21; Noes 112. The amendment was 
accordingly negatived. 

On the amendment' moved by Shri Ram Sewak Yadav. on the 13th 
February, 1959, the House divided, Ayes 35; Noes 116. The amendment was 
accordingly negatived. 

All the other amendments were negatived. 

The motion was adopted. 

8, Government Bill-under consideration 

The Workmen's Compensation (Amendment) Bin, 1958, as passed by 
Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, was 
moved by Shri Abid Ali. 

One amendment for reference of the Bill to a Select . Conimittee . Was 
moved by Shri Laisram Achaw Singh. 

The following members took part in the debate:-

(1) Shri Laisram Achaw Singh 
(2) Shri T. B. Vittal Rao 
(3) Shri Ramsingh Bhai Varma 
(4) Shri Naushir Bharucha 

. (5) Shri P. C. Bose 
(6) Shri Hem Barua 
(7) Shri Mool Chand Jain 
(8) H, H. Maharaja Pratap Keshari Deo 
(9) Shri Jaganatha Rao 

(10) Shri S. M. Banerjee 
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(11) Shri Aurobindo Ghosal 
(12) Shri K. K. Warior 
(13) Shri C. Nanjappan 

Shri Abid Ali replied to the debate. 

The amendment for reference of the Bill to a Select Committee moved 
by Shri Laisram Achaw Singh was withdrawn by leave of the House. 

The motion. for consideration was adopted. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 20th February, 1959) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, February 20, 1959/Phalguna 1, 1880 (Saka) 

No. 231 

1. Starred Questlous 

Fifty-one Starred Questions (Nos. 468-518) were put down on the 
order paper out of which twenty-one were called. Original notices of 
Starred Questions Nos. 481, 482, 483, 484, 486, 505 and 506 were received 
in Hindi. Twenty Starred Quet3tions (Nos. 468-477 and 479--488) were 
orally answered and supplementary questions were asked on nineteen of 
them. Replies to the remaining questions (including Starred Question 
No. 478 of which the questioner was absent) were laid on the Table. 

2. UDStarrecJ Questions 

One hundred and eight Unstarred Questions (Nos. 558-665) were put 
down on the order paper. . Original noticet3 of Unstarred Questions 
Nos. 614, 618, 619, 624, 646, 649, 656, 657 and 659 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Papers Laid on the Table 

Tbe following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 163IR-Amdt. XXX dated the 

7th February, 1959. under sub-section (3) of Section 40 of 
the Displaced Persons (Compensation and Rehabilitation} 
Act, 1954, making certain further amendment to the Displaced 
Persons (Compensation and Rehabilitation) Rules, 1955. 

(2) A copy of Notification No. G.S.R. 1163 dated the 13th December, 
1958, under sub-'3ection (2) of the Section 3 of the All-India 
Services Act, 1951. 

(3) A copy of the Rajasthan Khadi and ''''i1lage Industries Board 
Order, 1959 published in Notification No. G.S.R. 118 dated the 
31st January, 1959, under sub-section (5) of Section 4 of the 
Inter-State Corporations Act, 1957. 

[p.T.O. 
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(4) A copy of each of the following NotIfications under. section ~r 
of the Central Excises and Salt Act, 1944, makmg certai.n 
further amendments to the Central Excise Rules, 1944:-

(i) G.S.R. No. 183 dated the 14th February, 1959. 
(ii) G.S.R. No. 184 dated the 14th February, 1959. 

4. Report of Committee of Privileges 
Sardar Hukam Singh presented the. Eighth Report of the Committee 

of PrivilegES. 

5. Calling Attention to Matter of Urgent Pnblic Importance 
Shri Bhaurao Krishnarao Gaikward called the attention of the Minister 

of Home Affairs to the alleged har~ssment of a marriage party of 
Scheduled Castes in a village in Tehri (U.P.) on. the 14th .January, 1959. 

The Minister of Home Affairs made a statement in regard thereto. 

6. Statement re: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

the order of Government Legislative and other busineGs for the week 
commencing the 23rd February, 1959. 

'I. MDtion re: Deterioration in tile Standard of Games and Sports 
Shri T. B. Vittal Rao moved the following motion:-

"That this House expresses its concern at the deterioration in the stand-
ard of games and sports in the country especially of cricket and 
urges upon the Governm-ent to take suitable measures to improve 
the quality of Indian athletics." 

An amendment was moved by Shri Mool Chand Jain. 
The following members took part in the debate:-

(1) .8hri Jaipal Singh 
{2) Shri V. P. Nayar 
(3) Dr. P. Subbarayan 
(4) Shri Hem Barua 
(5) Shri A. E. T. Barrow 
(6) Shri Mool Chand Jain 
(7) Sardar SurJit Singh Majitrua 
(8) Shri S. Easwara Iyer 
(9) Shri Joachim Alva 

(10) Dr. K. L. Shrimali 

The amendment was withdrawn by leave of the House. 

The motioQ was also withdrawn by leave of the House. 

8. Private Member's Bi~Introduced 
U) The Indian Fire-arms Bill, 1959 by Shri Uma Charan Patnaik. 
(2)' The Criminal Law (Amendment) Bill, 1958 (Om:Ssioa of section '1) 

by Shri Jagdish Awasthi. 
(.3) The Minimum Price of Jute Bill, 1959 by Shri Jhulan sinha. 



9. Private Member's Bill-Negatived 
The Parliamenta11l Privilege Bill. 1958 btl Shri Naushir BharuCM 

Shri Naushir Bharucha concluded his speech on the motion for considera-
tion of the Bill moved by him on the 12th December, 1958. 

The following members took part in the debatl!:-
(1) Shri S. Easwara Iyer 
(2) Shri Ajit Singh Sarhadi 
(3) Shri Surendra Mahanty 
(4) Shri Jaganatha Rao 
(5) Shri Asoke K. Sen 
(6) Shri Diwan Chand Sharma 
(7) Shri Braj Raj Singh 
(8) Shri Satya Narayan Sinha 

Shri Naushir Bharucha replied to the debate. 

The motion for consideration was negatived. 

10. Private Member's Blll-Under CoDSIderaUoD 

Representation of the People (Amendment) Bill, 1958 (Amendment of 
Sections 56 and 123) btl Shri Radha Raman 

The motion for consideration of the Bill was moved by Shri Radha Raman 
and his speech was not concluded. 

[Lok Sabha adjourned till 11 A.M. on Monday, the 23rd February, 1959] 
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LOK SABRA 

BULLETIN-PART I 

[Brief ReCord of Proceedings] 

Monday. Februa1't/ 23, 1959/Phalguna 4, 1880 (Saka) 

No. %32 
J. Starred QuestiODS 

Forty~nine Starred Questions (Nos. 519-541 and 543-568) were put down 
on the order paper out of which twenty were called. Starred Question 
No. 542 was transferred to the list of questions for the 4th March, 1959. Origi~ 
nal notices of Starred Questions Nos. 528, 530, 545, 560 and 568 were received 
in Hindi. 

Sixteen Starred Questions (Nos. 519-526, 528, 529, 531, 532, 534, 535, 537 
and .547), were orally answered and supplementary questions were asked on 
all of them. Replies to the remaining questions (including Starred Questions 
Nos. 527, 530, 533 and 536 of which the questioners were absent) were laid 
on the Table. 

2. Unstarred Questions 

Sixty~eight Unstarred Questions (Nos. 666-691 and 693-734) were put 
down on the order paper. Unstarred Question No. 692 was transferred to the 
list of questions for the 2nd March, 1959. Original notices of Unstarred Ques~ 
tions Nos. 704-707 and 718 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Sliort Notice Question 

One Short Notice Question, regarding Cameroons addressed to the Prime 
Minister, was asked. It was orally answered and supplementary questions 
were also asked ani answered thereon. 

4. Obituary Reference 

The Speaker made a reference to the passing away of Shri Vedlapatla 
Gangaraju who was a member of the former Central Legislative Assembly. 

Thereafter Members stood in silence for a minute as a mark .. of respeCt~ 

5. Adjoumment Motion 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Shri Hem Barua regarding the situation arising 
out of the reported firing by Pakistan troops on the Assam border on thl! 
18th and 21st February, 1959. 

[P.T.O. 
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6. Papers Laid on the Table 
The following papers were laid on the Table:-

(l) A copy of each of the following Reports und-er sub-section (1) of 
section 639 of the Companies Act, 1956:-

(i) Annual Report of the Nangal Fertilizers and Chemicals (Private) 
Limited for the year 1957-58 along with the Audited Accounts. 

(ii) Annual Report of th-e Hindustan Insecticides Private Limited for 
the year 1957-58 along with the Audited Accounts. 

(2) A copy of Notification No. G.S.R. 14 dated the 3rd J~nuary, 1959, 
under sub-section (3) of Section 642 of the Comparues Act, 1956, 
making certain amendments to the Companies (Central Go~rn
ment's) General Rules and Forms, 1956. 

7. President's Message 
The Speaker communicated to Lok Sabha the following m'essage from the 

President:-
"1 have received with great satisfaction the expression of thanks by the 

Members of the Lok Sabha for the Address I delivered to both 
the Houses of Parliament assembled together on the 9th February, 
1959." 

8. Message from Rajya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held on 
the 18th February, 1959, Rajya Sabha had passed the Cinematograph (Amend-
ment) Bill, 1958, passed by Lok iabha on the 19th December, 1958, with 
amendments and had returned the Bill with the request that the concurrence 
of Lok Sabha to the amendments be communicated to Rajya Sabha. 

9. Bill as Ameaded by Rajya Sabba-Laid on the Table 

Secretary laid on the Table the Cinematograph (Amendment) Bill, 1958, 
which had been returned by Rajya Sabha with amendments. 

10. Report of Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the Thirty-fourth Report of the 
Estimates Committee on the Action taken by Go~rnment on the recommenda-
tions contained in the Forty-first Report of the Estimates Committee (First 
Lok Sabha) on the Ministry of Transport and Communications-General Mat-
ters and A.I.I. 

11. Call1nc Attention to Matter of Urgent PubUe Importaaee 

Shrimati Renu Chakravartty called the attention of the Minister of Labour 
and Employment to the lay-off at Indian Standard Wagon Co. of MIs Martin 
Bum Ltd. of Burnpur. 

The Minister of Labour and Employment made a statement in regard 
thereto. 

12. statement by Deputy Mbdster of External Hairs 

The .Deputy Minister of External A1fairs Jllade a statement correcting the 
reply glven on the 10th February, 1959, to Supplementaries by Shri N. R. II. 
Swamy on Starred Question No. 4 regarding arrest of Captain Kinnier. 
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13. Government Bllls-lntrocJace4 

(1) The State Bank of India (Amendment) Bill, 1959. 
(2) The Banking Companies (Amendm'ent) Bill,1959. 

14. Government BBl-pa!lL'led 
The Workmen's Compensation (Amendment) Bill, 1958, as passed by 

Ra;ya Sabha 
Clause-by-clause consideration of the Bill was taken up. 
Clauses 2 to 20 were adopted. 
Clause 1 and the Enacting Formula were adopted as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri Abid 

Ali 
The following members took part in the debate:-

(1) Shri K. T. K. Tangamani 
(2) Shri Abid Ali. 

The motion was adoP~ed and the Bill, as amended, was passed. 
15. Supplementary Demands for Grants for 1958-59 

Discussion on the Supplementary Demands for Grants in respect of the 
Budget (General) for 1958-59 commenced. 

Two cut motions-one each on Demands Nos. 117 and 119 were moved 
and negatived. 

The following Demands were voted in full:-
Number 

of 
Demand 

I 

8 

18 

32 
35 
37 
40 

Name of Demand 

2 

I. EXPENDITURE MET FROM REVENUE: 
(MINISTRY OF COMMERCE AND INDUSTRy) 

Ministry of Commerce and Industry 
Miscellaneous Department and Expenditure under the Ministry 

of Commerce and Industry. . . . . . 

(MINISTRY OF DEFENCE) 
Ministry of Defence 

(MINISTRY OF EDUCATION AND SCIENTIFIC 
RESEARCH) 

Scientific Research 

(MINISTRY OF FINANCE) 
Stamps . 
Mint 
Superannuation allowances and Pensions 
Miscellaneous adjustments between the Union and State GoY-

ernments 

(MINISTRY OF HOME AFFAIRS) 
Privy Pones and Allowances of Indian Rulers 
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Amount of 
Supplementary 

Demand 

3 
Rs. 

40,00.000 

J,IJ,O Co 
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(MINISTRY OF INFORMATION AND BROADCASTING) Rs. 

72 

79 

84 
88 

95 
96 

97 

Broadcasting 
(MINISTRY OF IRRIGATION AND POWER) 

Ministry of Irrigation and Power. 
Multi-purpose River Schemes 

(MINISTRY OF LABOUR AND EMPLOYMENT) 
Ministry of Labour and Employment 

(MINISTRY OF REHABILITATION) 
Expenditure on Displaced Persons and Minorities . 

(MINISTRY OF TRANSPORT AND COMMUNICATIONS) 
Ministry of Transport and Communications 
Communications (including National Highways) 
(MINISTRY OF WORKS, HOUSING AND SUPPLy) 

Supplies. 
Other Civil Works 

Stationery and Printing 

1,6.4,000 
10,00,000 

.2,00,000 

3,00,000 
24,00,000 

5,03,000 
2,89,93,000 

96,00,000 

II. EXPENDITURE MET FROM CAPITAL AND DISBURSEMENT 
OF LOANS AND ADVANCES: 

(MINISTRY OF COMMERCE AND INDUSTRY) 
106 Capital Outlay of the Ministry of Commerce and Industry 4,13,97,000 

(MINISTRY OF FINANCE) 
I12 Capital Outlay on Currency and Coinage 1,63>47,000 
117 Loans and Advances by the Central Government 45,00,00,000 

(MINISTRY OF FOOD AND AGRICULTURE) -
II9 Purchase-of Foodgrains 67,59,00,000 

(MINISTRY OF TRANSPORT AND COMMUNICATIONS) 

130 Capital Outlay on Roads 97,92,000 

(MINISTRY OF WORKS, HOUSING AND SUPPLy) 
134 Delhi Capital Outlay 50,00,000 

16. Government Bill-under tlonsideratlon 
The Indian Income-tax (Amendment) Bm, 1959 

The motion for consideration of the Bill was moved by Shri Morarji 
Desai. 

The following members took part in the debate:-
. (1) Shri S. Easwara Iyer 
(2) Shri Bimal Comar Ghose 
(3) Shri N. R. M. Swamy (Speech Unfinished) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 24th February, 1959} 
M. N. KAUL, 

Secretary. 
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LOK SABHA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 24, 1959/Phalguna 5, 1880 (Saka) 

No. 233 

1. Starred Questions 

Fifty-three Starred Questions (Nos. 569-621) were put down on the order 
paper out of which twenty five were called. Original notices ~f $tarred Ques-
tions Nos. 578, 581, 593 and 595 were received in Hindi. 

,F~tteefl. Starred Questions (Nos. 569,-575, 577, 581, 583, 565, 586, 588, 589 
and 593) were orally answered and supplementary questions were asked on 
all of them. Replies to the remaining questions (including Starred Questions 
Nos. 576, 578, 579, 580, 582, 584, 587, 590, 591 and 592 of which the questioners 
were absent) were laid on the Table. 

2. lJ~ QaestJoas 
On hundred and six Unstarred Questions (Nos. 735--79'1 and 799-841) 

were put down on the order paper. Un starred Question No. 798 was transfer-
red to the list of questions for the 5th March, 1959. Original notices of 
Unstarred Questions Nos. 741, 743, 746, 773, '174, '176, 780, 78S and 802-810 
were received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 

3. Papers LaliI on the Table 

A copy of each of the following Notifications was laid on the Table under 
sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. No. 62 dated the 17th January, 1959. 
(li) G.S.R. No. 102 dated the 24th January, 1959. 

4. Government BW-Introoueed 

The Appropriation Bill, 1959. 

5. Motions re: Report of Committee of Privileres 

Shri Naushir Bharucha moved the following motion:-
"That the Eighth Report of the Committee of Privileges presented to 

the House on the 20th February, 1959, be taken into ~onsidera
tion." 

The motion was adopted. 
[P.T.O. 
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Shri Naushir Bharucha then moved the following motion:,....-
"While adopting the Eighth Report of the Committee of Privileges 

presented to the House on the 20th February, 1959 and recom-
mending that no further action be taken in the case, this House 
regrets that uni'ortunate expressions such as 'hitting below the 
belt' and 'political propagandist hoax' should have been used in 
the telegram dated the 20th September, 1958, in connection 
with the legitimate expression of views by some hon. Members 
of this House." 

One amendment was moved by Shri Surendra Mahanty. 

The following Members took Rart.in ~he debate:-
(1) Raja Mahendra Pratap. 
(2) Shri Jaipal Singh 
(3) Dr. K. B. Menon. 
(4) Shri Sw;endra Mahanty. 
(5) Shri Govind Ballabh Pant 

.' .~e motion and the amendment th2reto were !uled out of order. 

Amotion moved by Shri Radha Raman was then adopted as follows:-
"That after taking into consideration the Eighth Report· of the Com-

mittee of Privileges, the House is of opinion that the matter 
may not be proceeded with." 

: 6. Government BUl-Passed 

The Indian Income-tax (Amendment) Bill, 1959 

Furth~r discussion on the motion for consideration of the Bill moved on 
the 23rd February, 1959, continued. 

The following members took part in the debate:-
(1) Shri N. R. M. Swamy 
(2) Shri Ram Krishan 
(3) Shri Banarsi Prasad Jhunjhunwala 
(4) Shri Naushir Bharucha 
(5) Shri Ran~ir Singh Chaudhuri 
(6) 8hri BrajRaj Singh 
(7) Shri Mahavi~ Tyagi 
(8) Shri Jaganatha Rao 

Shri Morarji Desai replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. .... - , 

Clauses 2, 4 and 5 were adopted. 
Clause 3 was adopted as amended. 
Clause ·1, the Enacting Formula and the Long Title were also adopred. 

The motion that the Bill, as amended, be passed was moved by Shri 
Morarji Desai. ' . - . 

The motion was adopted and the Bill, as amended, was passed. 
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'1. Govemmeat Bill Returned by RaJya Sabba with Amendments-Amend-
meats agreed to aDd BUI Returned to RaJya Sabba with Consequential 
Amendment. 

The Parliament (Prevention of Disqualification) Bill, 1958 

The motion that the amendments made by Rajya Sabha in the Bill be taken 
into consideration was moved by Shri R. M. Hajarnavis. 

The following members took part in the debatl!:-
(1) Shri Surendra Mahanty 
(2) Shri Yadav Narayan Jadhav 
(3) Shri P. K. Vasudevan Nair 
(4) Shri Diwan Chand Sharma 
(5) Pandit Thakur Das Bhargava 
(6) Shri Asoka Mehta 
(7) Dr. A. Krishnaswami 
(8) Shri S. Easwara Iyer 

Shri R. M. Hajarnavis replied to the debate. 

The motion for consideration was adopted. 

On one of the am-endments made by Rajya Sabha in the Bill, the House 
divided, Ayes 66; Noes 16. The amendment was accordingly adopted. 

The other two amendments made by Rajya Sabha in the Bill were also 
adopted. 

Three consequential amendments to the Bill, moved by Shri R. M. Hajar-
navis, were adopted. 

Shri R. M. Hajarnavis then moved the following motion:-
"That am-endments made in the Bill by Rajya Sabha be agreed to; and 

that the Bill as further amended by this House be returned to 
Rajya Sabha with the request that they do concur in the amend-
ments made by this House." 

The motion was adopted. 

(Lok Sabha adjourned till 11 A.M. on .wednesday, the 25th February, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. February 25. 1959/Phalguna 6. 1880 (Saka) 

No. Z34 

1. Starred QuestiODS 

Fortyone Starred Questions (Nos. 622-662) were put down on the order 
paper out of which thirte.en were called. Original notices of Starred Questions 
Nos. 628, 631. 648, 651 and 654 were received in Hindi. Twelve Starred Ques-
tions (Nos. 622-630 and 632-634) were orally answered and supplementary 
questions were asked on all of them. Replies to the remaining questions 
(including Starred Question No. 631 of which the questioner was .~bsent) 
were laid on the Table. 

2. Unstarred Questions 

Ninety-three Unstarred Questions (Nos. 842-934) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 882, 883, 892, 902, 
906, 907, 913, 917, 919, 926 and 931 were received in Hindi. Replies to Unstar-
red Questions were laid on the Table. 

3. Short Notiee Question 
One Short Notice Question, regarding Central Wage Board for Sugar 

Industry addressed to the Minister of Labour and Employment was asked. It 
was orally answered and supplementary questions were also asked and 
answered thereon. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following papers under sub-section (1) of 

Section 639 of the Companies Act, 1956:-
(i) Annual Report of the Neyveli Lignite Corporation (Private) 

Limited for the year 1957-58 along with the Audited Accounts. 
(ii) A review by the Government of the above Report. 

(2) A copy of each of the following papers:-
(i) Fourteenth Report of the Law Commission on the Reform of Judi-

cial Administration (Volumes I and II). 
(ii) Summary of Recommendations of the Report. 

(iii) Classified Recommendations of the Report. 
fP.T.O. 
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(3) .A copy of Notification No. G.S.~. 205 dated the 21st. Febru~y, 1959 
und'er sub-section (2) of Section 3 of the All Indla ServIces Act, 
1951, making certain further amendment to Schedule III to the 
Indian Police Service (Pay) Rules, 1954. 

(4) A copy of each of the following Notifications under sub-section (4) 
of section 43B of the Sea Customs Act, 1878 and Section 38 of the 
Central Excises and Salt Act, 1944:-

(i) G.S.R. No. 148 dated the 7th February, 1959, making certain 
amendments to the Customs and Central Excise Duties Refund 
(Fixed Rates) Rules, 1958. 

(ii) G.S.R. No. 149 dated the 7th February, 1959, making certain 
amendments to the Customs and Central Excise Duties (Brand 
Rates) Rules, 1958. 

(5) A copy of -each of the following Notifications under sub-section (3) 
of section 43B of the Sea Customs Act, 1878:-

(i) G.S.R. No. 150 dated the 7th February, 1959, making certain 
amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(ii) G.S.R. No. 151, dated the 7th February, 1959, mak.i.Dg certain 
amendment to the Customs Duties Drawback (Braud Rates) 
Rules, 1958. 

(iii) G.S.R. No. 169 dated the 7th February, 1959. 
(iv) G.S.R. No. 170 dated the 7th February, 1959. 
(v) G.S.R. No. 185 dated the 14th February, 1959. 
(vi) G.S.R. No. 186 dated the 14th February, 1959, containing the Cus-
. toms Duties Drawback (Hand Inflators) Rules, 1959. 

(6) A copy of Notification No. G.S.R. 191 dated the 14th February, 1959 
under sub-section (4) of section 19 ()f the Medicinal and Toilet 
Preparations (Excis-e Duties) Act, 1955. . 

5. Report of Committee on Private Members' Bills and Resolutions 

Sardar Amar Singh Saigal presented the Thirty-fifth Report of the Com-
mittee on Private Members' Bins and Resolutions. 

G Statement by Minister of Hines and on 
The Minister of Mines and Oil made a statement correcting the reply given 

on th'e 15th December, 1958 to supplementaries by Shrimati lia Palchoudlwri 
and Shli Jaipal Singh on Starred Question No. 947 regarding Neyveli Thermal 
Power Station. 

7. Governmeat Bill-Passed 

The Appropriation Bilt, 1959 
The motion for COll5ideration of the Bill was moved by Shri Morarji Desai. 
The motion for consideration was adopted and elause-by-clause considera-

tion was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
clause 1, Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Morarji Desai. 
The motion was adopted and the Bill was passed. 
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8. fte Budget (RaJIways) 1959-80 

Gen'e1'al Discussion on the Budget (Railways), 1959-60 commenced. 

The following members took part in the debate:-
(1) Shri A. K.. Gopalan 
(2) Shri Asoka Mehta 
(3) Shri Satyendra NBth Sinha 
(4) Shri B. Bhagavati 
(5) Shri Resham Lal Jangde 
(6) Shri D. R. Chavan 
(7) Kumari Maniben Vallabhbhai Patel 
(8) Shri Bangshi Thakur 
(9) Shri M. ShBnkaraiya 

(10) Shri Laxmi Narayan Bhanja Deo 
( 11) Seth Achal Singh 
(12) Shri L. Elayaperumal 
(13) Shri Arjun Singh Bhadauria 
(14) Shri Missula Suryanarayanamurti (Speech Unfinished) 

Th-e discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 26th February, 1959.) 

780 
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LOX SABIIA 

BULLETIN-PART I 

[Brief Record of Proceed.inasJ . .,. . .' .. 

Thursday, February 26, 1959lPhltlfUM '1, t880(.fulCa) 

No. Z35 

1. Starred Questions 
Fifty-nine Starred Questions (Nos. 663-721) W~e put dt7Wr:l on the 

order paper out of which sixteen were calWd. Oriiinal .tIbtices of Starred 
Questions Nos. 673, 675, 683, 688, 700, 708, '111 .nd 714 were l'eceiV'ed in 
Hindi. 

Fourteen Starred Questions (Nab 1J83--67G, 672 and 674--678) were 
oraUv answered and supplementary questions were asked on all of them. 
Replies to the remaining questions' (ihc!udii'J.g Sbirl't!d Que-stibtls Nos. 671 
and 673 of which the questioner& were absent).wtt@ laid 8t1 the Table. 

2. UDStarrec1 Questioas 
Ninety-six Un starred Questions (No~. 9!JS-948 and 9!iO-l~1) were put 

down on the order paper. Unstarred Que§ti4Jn NO. 940 was transferred to 
the list of questions rot the 8th Marchi 1959. Original noti~s of Unstarred 
Questions Nos. 976, 979, 982, 983, 989, 9~3, 1015, 1016, 1021 and loin were 
received in Hindi Replies to UnstarredQtielrtioilS wert! lilld btl tM 'table. 

3 .. P~ers.la.id :011 tile ,Taltle 
The following papers were laid on the Table:-

. , (l),A .copy of each of the following statements showing the action 
, tll:en by the Government on various assurances, promises and 

undertakings given by the Ministers during the various Ses-
sions of Second Lok Sabha:-

(i) Supplementary Statement No. II. 
(ti) Supplementary Statement No. VI 
(iii) Supplementary Statement No. XV 
(iv) Supplementary Statement No. XVII 
(v) Supplementary Statement No. XXI 

Sixth Session, 1958. 
Fifth Session, 1958. 
Fourth Session, 1958. 
Third Session, 1957. 
Second Session, 1957. 

(2) A copy of each of the following Notifications under SUb-section 
(3) of Section 8 of the Cinematograph Act, 1952:-

(i) G.S.R. No. 42 dated the 10th January, 1959 making certain 
further amendment to the Cinematograph (Censorship) 
Rules, 1958. 

(ii) G.S.R. No. 166 dated the ,7th February, 1959. 
[P.T.O. 
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4. Statement by MInIster of COJIIIIIeree 

The Minister of Commerce laid on the Table a statement regarding the 
alleged refusal by the State Trading Corporation to supply caustic soda to 
members of the Non-Power Soap Manufacturers' Association. 

5. The Budpt (Baflways) 1959-80 

General Discussion on the Budget (Railways), 1959-60 continued. 

The following members took part in t~ debate:-
(1) Shri Miasula -·SW:yanaray~mUrtj 
(2) Shri Frank Anthony 
(3) Shri. ArunChandra Guha 
(4) Dr. A. Krishnaswami 
(5) Shrimati Uma Nehru 
(6) Shri Surendra Mahanty 
(7) Shri P. C. Bose 
(8) Raja Mahendra Pratap 
(9) Shri Sinhasan Singh 

(10) Shri Naushir Bharucha 
(11) ShriJagan Nath Prasad 'Pahadia 
(12) Pandit Dwarka Nath Tiwary 
(13) Shri G. K. Manay 
(14) Shri Phani Gopal Sen 
(15) Shri Etikala Madhusudan aao 
(16) Shri T. B. Vittal Rao 
(17)Shrimati Krishna Mehta (Speech Unfinished) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 27th February, 1959.) 

Til 
GIPND-LS I-1990(D) LS-26-2-59--900. 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Ji'riday, February 27, 1959/Phalguna 8, 1880 (Saica) 

No. 236 

1. starred QUestioDS 

Thirty-nine Starred Questions (Nos. 722-745, 747-752 and 754-762) 
were put down on the order paper out of which twenty-nine were called. 
Starred Questions Nos. 746 and 753 were transferred to the lists of questions 
tor the 3rd and lOth March, 1959 respectively. Original notices of sttlrred 
Questions Nos. 728 and 738 were received in Hindi. 

Eighteen Starred Questions (Nos. 722-725, 727, 729-734, 737, 738, 740, 
743, 744, 747 and 751) were orally answered and supplementary questions 
were asked on all of them. B.eplies to the remaining questions (including 
Starred Questions Nos. 726, 728, 735, 736, 739, 741, 742, 745 and 748-750 of 
which the questioners were absent) were laid on the Table. 

2. UDStarred QUestioDS 

Eighty-one Unstarred Questions (Nos. 1032-1110, 1112 and 1113) were put 
down on the order paper. Unstarred Question No. 1111 was transferred to 
the list crf questions for the 5th March, 1959. Original notices ot Unstarred 
Questions Nos. 1050, 1051, 1054-1056, 1071-1880, 1086, 1100 and 1108 were 
received in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Papers Laid OIl the Table 

The following papers were iaid on the Table:-

(1) A copy of each of the following Notifications under sub-section 
(3) of Section 133 of the Motor Vehicles Act, 1939 making certain 
amendments to the Tripura Motor Vehicles Rules, 1954:-

0) No. F.IV (70)IMVI58 dated the 8th November, 1958. 
(ll) No. MV11lI-123158 dated the 13th De~mber, 1958. 
(iii) Two Notifications No. F.V. (l)-MVI57 dated the 10th January, 

1959. 

(2) A copy of each of the following Notiflcations under sub-section 
(6) of Section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. No. 201 dated 16th February, 1959. 

[P.T.O. 
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(ii) G.S.R. No. 213 dated the 21st February, 1959 making certain 
amendment to the Rice and Paddy (Assam) Second Price 
Control Order, 1958. 

(iil) G.S.R. No. 218 dated the 18th February, 1959 making certain fur-
ther amendment to the Uttar Pradesh Paddy (Restriction on 
Movement) Order, 1958. 

4. Opinions on 8U1 
Shri Raghubir Sahai laid on the Table a copy each of the Papers Nos. II 

and III containing opinions on the Code of Criminal Procedure (Amend-
ment) Bill which was circulated for the purpose of eliciting opinion thereon 
by the 31st December, 1958. 

5. Messare from ltajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 19th February, 1959, Rajyc: SabRa had passed the Cost and Works 
Accountants Bill, 1959. 

6. Bill Passed by Rajya Sabha-I.aid on .the Table 

Secretary laid on the Table the Cost and Works Accountants Bill, 1959, 
as passed by Rajya Sabha. 

7. Report of Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the Thirty-fifth Report of the 
Estimates Committee on the action taken by Government on the recommen-
dations contained in the Sixty-fourth Report of the Estimates Committee 
(First Lok Sabha) on the Ministry of Defence-Military Dairy Farms. 

8. Report of Committee on Absence of Members from the Stttlnp of the 
Honse 

Shri Mulchand Dube presented the Twelfth Report of the Committee on 
Absence of Members from the Sittings of the House and also laid on the 
Table a list showing the names of Members who were continuously absent 
from the sittings of the House for 15 days or more during the Sixth Session. 

9. CalUng Attention to Matter of Urgent Pnblic Importance 

Shri Jhulan Sinha C'8lled the attention of the Minister of Irrigation and 
Power to the statement of the Irrigation Minister of Bihar reported in the 
press on the 24th February, 1959 regarding the Gandak Project. 

The Minister of Irrigation and Power made a statement in regard thereto. 

10. statement re: Government Business 

The Minister of Parliamentary Mairs made a statement regarding the 
order of Government Legislati~ and other business for the week commenc-
ing the 2nd March, 1959. 

11. The Budget (Railways) 1959-60 

General Discussion on the Budget (Railways), 1959-60 continued. 

The following members took part in the debate:-
(1) Shrimati Krishna Mehta 
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(2) Shri Ajit Singh Sarhadi 
(3) Kumari Mothey Veda Kumari 
(4) Shri Atal Bib-ari Vajpayee 
(5) Shri E. V. K. Sampath 
(6) Shri Jaganatha Rao 
(7) Shri Bahadur Singh 
(8) Shri S. 03man Ali Khan 
(9) Shri M. R. Krishna 

(10) Shri Rajendra Singh (Speech Unfinished). 

The discussion was not concluded. 

12. Motion re: Thirty-flfth Report of Committee on Private Members' Bills 
and Resolutions 

Sardar Amar Singh Saigal moved the following motion:-
"That this House agrees with the Thirty-fifth Report of the Committee 

on Private Members' Bills and Resolutions presented to the 
House on the 25th February, 1959." 

The motion W8J3 adopted. 

13. PrIvate Member's Resolution-Negatived 
Discussion on the following Resolution moved by Shri S. M. Banerjee 

on the 13th February, 1959 and the amendments thereto moved on the 
13th February, 1959, continued:-

"This House is of opinion that pending the report of the Pay Com-
mission further interim relief be paid to the Central Govern-
ment employees in receipt of Rs. 350 as basic pay." 

One further amendment was moved by Shri T. B. Vittal Rao. 

The following members took part in the debate:-
(1) Shri Nath Pai 
(2) Shri K. T. K. Tangamani 
(3) Shri Atal Bihari Vajpayee 
(4) Shri Prabhu Narain Singh 
(5) Shri K. R. Achar 
(6) Shri R. K. Khadilkar 
(7) Shri S.C. C. Anthony Pillai 
(8) Shri Morarji Desai 

Shri S. M. Banerjee replied to the debate. 

On an amendment moved by Shri Atal Bihari Vajpayeeon the 
13th February, 1959, the House divided, Ayes 39; Noes 117. The amend-
ment was accordingly negatived. 

AU other amendments were deemed to have been withdrawn by leave 
of the House. 

On the Resolution the House divided, Ayes 40; Noes 119. The Resolution 
Was accordingly negatived. 

[P.T.O. 
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14. Private Member's Resolution-Under Consideration 

Shri P. K. Vasudevan Nair moved the following Resolution:-
"This House is of opinion that the policy of licensing new industrial 

units be changed so as to bring about an emphasis on the 
location of such new units in less developed arears unless there 
are major disadvantages in such areas in the matter of avail-
ability of raw materials." 

Shri P. K. Vasudevan Nair's speech w,as not concluded. 

(Lok Sabha adjourned till 5 P.M. on Saturday, the 28th February, 1959.) 

786 
GIPND-LSI-1995 (D) LS-27-2-59-900 
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Secretary. 



LOR SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, February 28, 1959/Phal.guna 9, 1880 (Saka) 

No. 237 
1. The Budget (General) 1959-60. 

Shri Morarji Desai p.re)!ented a statement of the estimated receipts and 
expenditure of the Government of India for the year 1959-60. 

2. Government Bill-Introduced. 

The Finance Bill, 1959. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 2nd March, 1959.) 

GMGIPND-LSI-2011(D)LS-28-2-59-900. 
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B'f.lJU.ETIN-P ART ! 
[Brief Record of Proaeeding!t]. 

Mon<i4tI. M'a~ 2; 1959/PhalguM 11, 1880 (Sam) 

1. Starred ·QuestloDs 

Fifty-five Starred Questions (Nos. 763-769, 771-792, 794-796 and 798-
820) were put down on the order paper out of which thirteen were called. 
Statred Question No. 7'10' was transferred to the list of questions fbr the 
11th March, 1959. Starred Question No. 793 was withdrawn by the Member. 
Original notices of Starred Questions NOlI. 771, 77~, 805 and au w~re 
received in Hindi. ' 

Eleven Starred Questions (Nos. 763-767, '16t, '111-771, 775 and 776) 
were orally answered and supplementary qu.estions w,jl'e asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 768 and 774 of which the questioners were absent) were laid on the 
Table. 

2. UDStarred QuesUoDS 

Seventy-eight Unstarred Questions (Nos. 1114--1191) were put down 
on the order paper .• Original notices of Unstarred Questions NOI. 1150, 1151, 
1156, 1157, 1167, 1168, 1179 and 1180 were received. in Hindi. Replies to 
Unstarred Questions were laid or. the Table. 
3. ~hort Notice Question 

One Short Notice Question, regarding Indo-Pakistan Canal Water 
Dispute addressed to the Minister of kriptiDll and Power was 
asked. It was orally. answered and supplementary questions. were aho 
asked and answered thereon. 

4. Leave of Absenee 

The following members were granted leave of' abaer:aee from the sittings 
of the House for the periods mentioned against. eadl:-

(1) Shri Chandramani Kalo 17th November to 8th December, 

(2) Shri Nana PaID 
1958 (Sixth Session). 

17th November to 19th December, 
1958 (SIxth Session). 

(3) Shri Chandikeslnrar Sharan 4th December to 20th December, 
Singh' Ju Deo 1958 (Sixth Session). 

(P.T.O. 
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(4) Shri Surti Kistaiya 1st December to 20th .. December, 
1958 (Sixth Session). 

(5) Shri K. S. Ramaswamy 17th November to 17th December, 
1958 (Sixth Session). 

(6) Shri K. G. Deshmukh 9th February to 28th February, .1959 
(Seventh Session). 

(7) Shri S. C. Choudhury 9th February to 8th April, 1959 
(Seventh Session). 

(8) Shri Chheda La! Gupta 9th February to 28th February, 1959 
(Seventh Session). 

(9) Shrimati Lalita Rajya Laxml 9th February to 9th March, 1959 
(Seventh Session). 

(10) Shri Narslniha Malla Deb 9th February to 2nd March, 1959 
(Seventh Session). 

(11) Shri M. K. M. Abdul Salam 9th February to 28th February, 1959 
(Seventh Session). . 

(12) Shri Bhagwan Din Mishra 9th February to 4th March, 1959 
(Seventh Session). 

(13) Shri Rungsung Suisa 9th February to 10th March, 1959 
(Seventh Session). 

8. The Budget (Rallways) 1959-60 
General Discussion on the Budget (Railways), 1959-6p continued. 
The following members took part in the debate:-

(1) Shri Rajendra Singh 
(2) Shri Upendranath Barman 
(3) Dr. P. Subbarayan 
(4) Sardar Amllr Singh Saiga'! 
(5) Shri S. V. Ramaswamy 
(6) Shri Prakash Vir Shastri 
(7) Shri Dasaratha Deb 
(8) Pandit Thakur Das Bhargava 
(9) Shri G. S. Musaftr 

(10) Shrimati Sahodra Bai Ral 
(11) Shri Jagdish Awasthi 
(12) Shri S. R. Damani 
(13) Shri Bibhuti Bhushan Das Gupta 
(14) Shri R. Narayanaswami 
(15) Shri Surendranath Dwivedy 
(16) Shri Bhakt Darshan 
(l7) Shri B. Pecker. 

Shri Jagjivan Ram commenced his speech in reply to the debate. The 
speech was not concluded. 

(LOk Sabha adjourned till 11 A.M. on Tuesday. the 3rd March, 1959.) 

M. N. KAUL, 
Secretary. 
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LOX: SABBA 

BULLETIN-PART I 
[Brief Record of Proceedinis] 

Tuesday, March 3, 1959/Phalguna 12, 1880 (Saka) 

No. lit 

1. Starred QuestioDs 

Forty-nine Starred Questions (Nos. 821-847, 849-861 and 863-871) 
were put down on the order paper out of which Twenty-three were called. 
Starred Question No. 848 was transferred to the list of questions for the 
lOth March, 1959. Original notices of Starred Questions Nos. 844 and 864 
were received in Hindi. 

Sixteen Starred Questions (Nos. 821-823, 825-828, 830, 831, 833, 835, 837 
and 840-843) were orally answered and supplementary questions were 
asked on 1li'n!en of them. Replies to the remaining questions (including 
Starred Questions Nos. 824, 829, 832, 834, 836, 838 and 839 of which the 
questioners were absent) were laid on the Table. 

2. UDStarred Questions 

Fifty-nine Unstarred Questions (Nos. 1192-1201, 1203-1250 and 1252) 
were put down on the order paper. Un starred Questions Nos. 1202 and 1251 
were transferred to the lists of questions for the 9th and 10th March, 1959 
respectively. Original notices of Unstarred Questions Nos. 1208, 1220, 1221, 
1227 and 1233 were received in Hindi. Replies to Unstarred Questions were 
laid on the Table. 

3. Calling Attention jo Matter of Urgent PubUc Importance 

Shri A. M. Tariq called the attention of the Prime Minister to the out-
come of the recent talks held at Karachi betw~n India and Pakistan on the 
outstanding border disputes between the two countries. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 

4. Government BIll Retumed b" Raj". S.bha with Amendments-Amend-
ments Agreed to 

The Cinematograph (Amendment) Bill, 1958 

The motion that the amendments made by Rajya Sabha in the Bill be 
taken into consideration was moved by Dr. B. V. Keskar and adopted. 

[p.T.O. 
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The motion that the amendments made by Rajya Sabha in the Bill be 
agreed to was mOl'ed by Dr. B. V. Keskar. 

The motion was adopted and the amendments mad~ by Rajya Sabha in 
the Bill were agreed to. 

5. The Budget (Railways) 1959-60 

Shri Jagjivan Ram concluded his speech in reply to the General 
Discussion on the Budget (Railways), 1959-60. 

6. Tbe Budget (RaDways) 1959-60-Demandsfor Grants 

Discussion on Demand for Grant No. 1 in respect of Railways com-
menced. 

One Hundred and Fifty-six cut motions on Demand No.1 were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th March, 1959.) 

'181 
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LOK SABHA 

BULLETIN--PARTI 

[Brief Record of Proceedings] 

Wffdnesday, March. 4, 1959/PhaZguna 13, 1880 (Sa.Ic4) 

No. HO 
1. Starred Questions 

Fifty-two Starred Questions (Nos. 872-901, 903-,924) wer~ put down on 
the order patrer out of which thirty-eight were called. Starred Question 
No. 902 was transferred to the list of questions for the 11th ~ch, ,1959. 
Original notices of Starred Questions Nos. 881, 885 and 900 were received in 
Hindi. 

Seventeen Starred Questions (Nos. 873, 876, 880, 884, 886, 887, 891, 893, 
894, 895, 901, 903, 904, 906, 908, 910 and 921 were orally answered and sup-
plementary questions were asked on all of them. Replies to the remaining 
questions (including Starred Questions Nos. 872, 874, 875, 877, 878, 879, 881, 
882, 883, 885, 888, 889, 890, 892; 896-900, 905, 907 and 909 of which the ques-
tioners were absent) were laid on the Table. 
2. UDStarred Questions 

One hundred and fifty-four Un$tarred ,Questions (NOS. 1253-1373, 1375-
1387) and a statement to be laid by the Deputy Minister ot Railways .cC)r-:-
recting the reply given on the 17th December, 1958 to part (b) of Unstarred 
Question No. 1706 were put down on the order paper. Unstarred Question 
No. 1374 was transferred to the list of questions for the 13th March, 1959. 
Original notices of Un starred Questions Nos. 1264, 1265, 1295, 1296; 1297, 
1299, 1304, 1314, 1315, 1216, 1317, 1319, 1321 and 1363) were received in 
Hindi. Replies to Unstarred Questions and the statement by the Deputy 
Minister of Railways referred to above were laid on the Table. 
3. Short Notice Questions 

Three Short Notice Questions regarding (i) the Bombay Steam Navigation 
Company, (li) Rise in price of paddy in Madras State and (iii) Procurement 
of rice by Madras Government addressed to the Ministers of Transport and 
CommunicatiOns and Food and Agriculture were asked. These were oral-
ly answered and supplementary questions were also asked and anawered. 
thereon. 

4. Paper LaId on the Table 

A copy of Notification No. G.S.R. 17 dated the 3rd January, 1959 was laid 
on the Table under sub-section (2) of Section 23 of the Prevention ot Food 
Adulteration Act, 1954. 

[P.T.O. 



5. Measace from Rajya Sahba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 2nd March, 1959, Rajya Sabha had agreed to the amendments made 
by Lok Sabha on the 23rd February, 1959, in the Workmen's Compensation 
(Amendment) Bill, 1958. 

6. Report of Estimates CoDUDittee 
Shri Balwntray Gopaljee Mehta presented the Thirty-third Report of the 

Estimates Committee (Second Lok Sabha) on the Ministry of Steel, Mines 
and Fuel-Hindustan Steel (Private) Lid.-Rourkela, Bhilai and Durgapur 
Steel Projects. 

7. Report of Committee on Private Members' BWs and BeaoIations 

Sardar Hukam Singh presented the Thirty-sixth Report of the Committee 
on Private Members' Bills and Resolutions. 

8. Government Bill-lDtrodaced 

'!be State Bank of India (Subsidiary Banks) Bill, 1959. 

9. The .... dpt (Railways) 1959-60-Dema.ads for Grants 

Discussion on Demand for Grant No. 1 in respect of Railways con-
cluded. 

All the cut motions moved on the 3rd March, 1959 were negatived. 

The Demand was V()ted in full as follows:-
Number of Demand Name of Demand 

1 Railway Board 

Amount of Demand 
B.s. 

86,54,000 

(2) Discussion on Demands for Grants Nos. 2 to 20 in respect of 
Railways commenced. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 5th March, 1959.) 
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LOI[ SABRA 

BULLETIN-PART I 

[Brief Record I)f Proceedings] 

'J'Iwr1d4f/, M4t'cla li, IB59/Ph4Zgu.na 14, 1880 (Saka) 

No. HI 

1. Starred Questions 

1'\tirty-eight Starred Questions (Nos. 925-957, 959-963) were put down 
on the order paper out of which eighteen were called. Starred QUe9ttOfl 
No. 958 was transferred to the list of questions for the 12-3-1959 (Original 
notices of Starred Questions Nos. 932, 938, 949, 953, and 960 were received 
in Hindi. 

Thirteen Starred Questions (Nos. 925-929, 932-935, 937-939, and 942) 
were orally answered and sup~mentary q~ were asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. ftO, til, 936, 94ft aftd M1 of whicll the ~uestionen' were abllt!nt) were 
laid on the Table. 

2. C..., .. Qaestlons 

Ninty-four Unstarred Queations(Nos. 1383-1460 were Wi down on .th~ 
order peper. Original notices of Unstarred Qtrestions Nos. 14M, 1427, 1428, 
1431, 1432, 1433, 1448, loU9, 141)0, 1455. 1457, 1468, 1475 and 1476 were received 
in Hindi. Replies to Unstarred Questions were laid on the Tab1e. 

3. Short Notice Quest10n 

One Short Notice Question, regarding Oil Drilling in Hoshiarpur, addres-
sed to the Minister of S~l, Mines and Puel was asked. It wal; oraDy 
atltIWftn!d and supplementary .que.stions wer~ also asked and llnswert'd there-
on. 

*" 
•. Papers Laid OD the Table 

':!'tu! following papers were laid on the Table:-
(1) A copy of each of the following l\TotitlcatiQns under sub-section 

(4) of Section 43B of the Sea Customs Act, 1878:-
(i) G.S.R. No. 206 dated the 21st February, 1959. 
(ii) G.S.R. No. 207 dated the 21st February, 1159, making certain fur-

ther amendment to tbe Customs Duties Drawback (Brand 
Rates) Rules, 1958. 

(2) A copy of the Industrial Finance Corporation Rules, 1957. 
[P.T.O. 

794 



5. Mess&Ie from RaJya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting beld 
on the 2nd March, 1959, Rajya Sabha had agreed without any amendment 
to the Delhi Land Reforms (Amendment) Bill, 1959, passed by Lok Sabha 
on the 10th February, 1959. 
6. The Budpt (RaIlways) 1959-60-Demands for Grants 

Discussion on Demands for Grants Nos. 2 to 20 in respect of Railways 
concluded. 

One HWldred and Ninety-one cut motions-of which twenty-three were 
on Demand No.2, fifty-nine on Demand No. -4, eight each on Demands Nos. 5, 
9 and 17, ten each on Demands Nos, ii and 10, two on Demand No.7, four on 
Demand No.8, one each on Demands Nos. 12, 13 and 14, thirty-four on 
Demand No. 15, nine on Demand No. 16 and thirteen on Dernand No. 13-
were moved and negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 

Name of Demand Amount of 
Demand 

Rs. 
1. Miacellaneous Eltpenditure 1,78>45,000 

3 Payments to Worked Lines and Others 19.17,000 

4 Ordinary Working Expenses- Administration 35>47,lI,000 

5 Ordinary Working Expense&- Repairs and Maintenance 1,09,89,34,000 

6 Ordinary Working Expenses- Operating Staff 66,l7,II,OOO 

7 Ordinary Working Expenses- Operation (Fuel) 61.>44.52,000 -

8 Ordinary Working Expense&- Operation other than staff and 
fuel 1.0.55,79,000 -

9 Ordinary Working Expenses- Miscellaneous expenses . 1.6,01,12.,000 

10 Ordinary Working Expenses- Labour Welfare 9,l4,35,000 

II Appropriation to Depreciation Reserve Fund 45,00,00,000 

12 Dividend Payable to General Revenues - 54>40 ,71,000 .. 

13 Open Line Works- (Revenue)- Labour Wclfarc 1.31.83,000 

14 Open Line Works - (Revenue)- Other than Labour Welfare. 13,70,53.000 

IS Construction of New Lines- Capital and Depreciation Reserve 
Fund. . . . . . . . . . 45,09.38.000 

16 Open Line Works- Additions 3,]2,30,95.000 

17 Open Line Works- Replacements 99>49,51.,000 

18 Open Line Works- Development Fund 31.49PO,000 

19 Miscellaneous charges-Development Fund 57,9S.ooo 

20 Appropriation to Development Fund - 21,18.74,000 
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7. Report of BWJIIDeai Advisory Commlttee 

Shri T. B. Vittal Rao presented the Thirty·sixth Report of the Business 
Advisory Committee. 

H. MotioD re: Al'reeDlent for Manufacture of StreptomyeiD and. Dlbydroa· 
treptomycbl 

Shri Shamrao Vishnu Parulekar moved the following motion:-

"That this House expresses its concern at the agreement entered into 
by the Government of India with Mis Merk & Co., of Rahway, 
New Jersy, for the manufacture of Streptomycin and Dihydros-
treptomycin at the Hindustan Antibiotics (Private) Ltd., and 
calls upon the Government to clarify the issue that the said 
agreement is in the best interests of the country." 

An amendment by Shrimati Renu Chakravartty was ruled out of order. 

The following members took part in the debate:-
(1) Shrimati Renu .Chakravartty 
(2) Shri Joachim Alva 
(3) Shri Manubhai Shah 

Shri Shamrao Vishnu Parulekar replied to the debate. 

The motion was negatived. 

(Lok. Sabha adjourned till 11 A.M. on Friday, the 6th March, 1959.) 

TBe 
G~I-2059(D) LS-5.'·S9-800. 

M.N.KAUL, 
Secretary. 



LOJ[ SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Frida1l. March 6, 1959/Phatguna 15, 1880 (S4ka) 

No.m 
1. Staned Questions 

Forty-nine Starred Questions (Nos. 964-1012) were put down on the' 
order paper out of which eighteen were called. Original notices of Starred 
Questions Nos. 982, 988, 998 and 1002 were received in Hindi. 

. fitteenStarred Questions (Nos. 964-970, 973-975 and 977~981) . were 
orally answered and supplementary questions· were asked on all of them. 
Replies to the remaining questions (including Starred Questions Nos. 971, 
972, and 976 ·of which the Questioners were absent) were .laid on the Table. 

2. Unstarred Questions 

Sixty-three Unstarred Questions (Nos. 1482-1538 and 1540-1545) were 
put down on the order paper. Un starred QU'eStion No. 1539 was transferred' 
to the list of questions for the 13th March, 1959. Original notices of Unstar-
red Questions Nos. 1511, 1515, 1535, 1536 and 1544 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Statement by Prime MiDister 

The Prime Minister made a statement regarding the If;S;-Pakistan 
bilateral military pact signed at Ankara on the 5th March, 1959. 

4. Papers Laid ontbe Table 

The following papers were laid on the Table:-

(1) A copy of each of the following Reports under sub-section (l) of 
Section 639 of the Companies Act, 1956:-

(i) Annual Report of the Indian Rare Earths (Private) Limited for 
the year 1957-58 along with the Audited Accounts. . 

(ii) Annual Report of the Travancore .Minerals (PriVate) Limited for 
the year 1957-58 alang with the Audited Accounts. 

(2) A copy of Notification No. G.S.R. 208 dated the 21st February, 
1959 under suh-section (3) of Section 13 of the Central Silk 
Board Act, 1948, making certain further amendment to the 
Central Silk Board Rules, 1955. 

[PT.O. 



(3) A copy of Notification No. 5.0. 250 dated the 31st January, 1959 
as amended by Notification No. 5.0. 291 dated the 7th February, 
1959 under sub-section (6) of Section 3 of the Essential Commo-
dities Act, 1955. 

(4) A copy of the Report ca' tIhe .~ing of the Coir Board tor the 
half-year ending the 30th September, 1958 under sub-section (1) 
of Section 19 of the Coir rndustry Act, 1953. 

5. Report of CommiUee of Privileges 

Sardar Hultam Singh present~d the Ninth Report of the Committee of 
Privileges. 

6. Calling Attention to Matter of' U!,&,ent Public Importance 

Shrimati 11a Palchoudhuri called the .. attention of the PrPn'e Minister to 
the resumption of activities by the:hostne Nagas in Assam. 

The Deputy Minister of External Affairs made a statement in regard 
tMt'etO.. 

':. Statement by DepIIty MinilMet- of Labour 
The Depttty Minister of Labour made 8,statemeat "'nptding notice of. 

cl!e8ure of the Maheshw8T'i Devi Jute Mills, Kanpur. 

8. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding the 
order. of Gevernmerd Lec.islative- anlii- Q.th •. ~far U.w~ C611R1IJ8'I.C-
ing . the. 9th March; L95S-. ' 

The Appropriation (Railways) Bill, 1959. , 

On behalf of Shri Satya Narayan Sinha,·Shri Jagjivan .Ram moved the 
following motion:-

"That"this' House agrees with the Thirty~sixth· Report of the Busw.ess 
Advisory Committee presenW te- tb& Hostle on ti\e 5th March, 
,1959:' 

.c .The : motion was adepttid. 

11. Sapplemeat.7- D ...... f .. Gnats (ltaII.ays) for- 1951-19 

IJisNSsi4m Oft . Supplemerita~ . DeI1Ulnds fo.r Grants in respect of the 
Budget (Railways) for 'l9StJ<:.59 'ronUnenced. 

Daht cut motions-ot which one each was on Demands No&. 1 and 7 and-
two eKh Oft Demands Nos. 5, to ,and 16-,.were mQ'leQ. and.~tived. 

Ten cut motions--of which one each wag, OIl Demands ·Nbs .. 2. 5 and 6 
and seven on Demand No. 4--were ruled out ot order. 



Tbl following Demands were voted in full:-

Number 
of 

. Demand 

-------- - -----_._-_ .. 

Name of Demand 

Railway Board 

AJnQlUlt of 
SlI,pplemen-
wyDemmd 

lb. 
z,6:l,ooo 

2 Miscellaneous Expenditure 27.41,000 

4 Ordinary Working Expenses-Administration w,88,ooo 

5 Ordinary Working Expenses-:Repain and Maintenance ~~ 

6 Ordinary Working Expenses-Qperating, Staff 8~o 

7 Ordinary Working Expenses.-:-Operation (F\Id) . ~GleIt 

8 Ordinary Working Expenses-OperatioD ~-ther th_~ Mtt 
Fuel . l,sO,~ 

10 Ordinary Worki!lg Expenses-:Labour Welfare 43.74oPOO 

12 D;'vUiCDd paya.,le to. Gc:neral . R.evezwea ~OIIO 

16 Open LineWorkB-AdditiQllS . It&,~ 

17 Open Line Works-Replacements 13,59,03,0<» 

J9' . -~eous Charges-Development Fund 18,93,000 
--------:--'r""'"" 

12. MotiOll re: Thlrty-sixtli Report of Committee on Private Members' ~ 
and BesolatioDs 

Sardar Amar Singh Saigal moved th'e following motion:-
"That this House agrees with the Thirty-sixth Report of the Committee 

on Private Members'Bills and Resolutions pr~ted to the 
House on the 4th March, 1959." 

The motion was adopted. 

13. Private Members' BWs-lntrodueed 

(1) The Hy-drogenation of Oils (Offences) Bill, 1959 by ShriArjtDl Singh 
Bhadauria. 

(2) The Banking Companies (Amendment) Bill, 1959 (Amendment of 
section 46 and insertion of new section 53A) by Shri Ram. K.rishan Gupta. 

(3) The Bank of Patiala Merger Bill, 1959 by Shri Ram Krishan Gupta. 

14. Private Member's Bill-Motion for Introdaetlon Negatived. 
The Co-operative Societies Bill, 1959 by Shri Arjun Singh Bhadauria. 

15. Private Member's Bill-Witbdrawa 

TI\e Representation of the People (Amendment) Bill, 1958 (Amendment 
of sections 56 and 123) btl Shri Radha Raman. 

8hri Radha Raman concluded his r..,eech .on the motion for consideration 
of the Bill moved by him on tbe 20tp_ FelmlJO', 19511,. ',' , 
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The following members took part in the debate:-

( 1) Shri S. M. Banerj"ee 
(2) Shri C. R. Pattabhi Raman 
(3) Shri Ajit Singh Sarhadi 
(4) Shri Diwan Chand Sharma 
(.5) Shri Shree Narayan Das 
(6) Sardar Amar Singh Saigal 
(7) Kumari Maniben Vallabhbhai Patel 
(8) Shri M. L. Dwivedi 
(9) Shri R. M. Hajarnavis 

" ShrfRadha Raman" replied to the debate. 

The Bill was withdrawn by leave of the House. 

fa. 'PriVate Member's Bill-Motion for Reference to Select Committee-
Under C0DSi4eration 

The Indian Fire-arms Bill, 1959 by Shri Uma Charan Pamaik. 

Th~ motion for reference of the Bill' to a Select' Committee was moved 
by,'Shrl Uma Charan Patnaik and his speech was not concluded. 

(LokSabha adjourned till 11 A.M. on Monday, the 9th March, 1959.) 

..•. 

800 
GIPND-LSI-2072 (D) LS-6-3-59-900. 

,K..~. KAUL, 
Secretary . 



LOIt SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 9, 1959/PhaZguna 18, 1880 (Saka) 

No. 243 
l. Starred Questions 

Thirty-two Starred Questions (Nos. 1013-1016, 1018-1030, 1032-1046) 
were put down on the order paper out of which sixteen were called. Star-
red Questions Nos. 1017 and. 1031 were transferred to the list of questions 
for the 18th March and 28th March, 1959 respectively. Original notices of 
Starred Questions (Nos. 1020, 1021, 1026, 1027 and 1038) were received in 
Hindi. 

Starred Questions (Nos. 1013-1016, 1018, 1020, 1022-1026, 1028 and 1029) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions Nos. 
1019, 1021 and 1027 of which the questioners were absent) were laid on the 
Table. 

2. Unstarred Questions 

Ninety-three Unstarred Questions (Nos. 1546-1638) were put down on 
the order paper. Original notices of Unstarred Questions (Nos. 1571. 1574, 
1575, 1588, 1600, 1608, 1609, 1614, 1629-1632 and 1634) were received in 
Hindi. Repli'es to Un starred Questions were laid on the Table. 

3. Adjournment Motion 

The Deputy Speaker withheld his consent to the moving of an adjourn-
ment motion given notice of by Shrimati Renu Chak;ravartty regarding the 
situation alleged to have arisen out of the imposition of betterment levy by 
the Punjab Government. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Budget Estimates of Damodar Valley Corporation 

for the yeal' 1959-60 under sub-section (3) of Section 44 of the 
Damodar Valley Corporation Act, 1948. 

(2) A copy of Notification No. B-HPI67154-56IS(H)AS(L) dated the 
17th February, 1959 under sub-section (3) of Section 133 of the 
Motor Vehicles Act, 1939, making certain amendment to the 
Motor Vehicles Rules for Manipur, 1951, published in Manipur 
Gazette. 

[PT.O. 
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5. Statement re: Government Business 
The Minister of Parliamentary Affairs made a statement regarding the 

order and dates of Discussion and Voting on Demands for Grants in respect 
of the Budget (General), 1959-60. 

6. Government Billlr-introduced 
(1) The Appropriation (Railways) No.2 Bill, 1959. 

(2) The Indian Lighthouse (Amendment) Bill, 1959. 

7 . Govemmeut Bm-passed 

The Appropriation (Railways) BiU. 1959. 

The motion for consideration of the Bill was moved by Shri Jagjivan 
Ram. 

up. 
The motion was adopted and clause-by-clause consideration was taken 

Clauses 2 an,d 3 and the. &:hedule ~l'e adopted. 

Clause I, the Enacting Formula and the Long TiUewere also ado~ 

The Motion that the Bill be passed was meved by 'Shri Jagjivan Ram. 

The motion was adopted and the Bill was passed. 

B. The Budget (Geo,eral) 1959-6t 
General Discussion on the Budget (General), 195,9-60 commenced. 

The following members took part in the debate:-
(1) Shri Shripad Arnrit Dange 
(2) Shri M. R. Masani 
(3) Shri Bimal Comar Ghose 
(4) Shrimati Renuka Ray 
(5) Shri C. D. Pande 
(6) Shri P. n. Ramakrishnan 
(7) Shri Raghubjr Sahai 
(!:I) Shri M. L. Dwivedi 
(9) Shri R. K. Khadilkar 

(0) Shri S. R. Damani 
(11) Shri H. S. Heda 
(12) Shri Radhelal Vya~ 
(13) Shri Raghunath Singh 
(14) Shri Naushir Bharucha 
( 15) Shri Kanhaiyalal Khadiwala 
(16) Shri Nardeo Snatak 
(17) Shri Ram Krishan Gupta 
(18) Shri Diwan Chand Sharma (Speech U,nji1llished) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 10th March, 1959.) 

802 
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LOK 8A.BIIA 

BULLETIN-PART I 

(Brief Record of Proceedings] 

Tuesda1l, March 10, 1959/PhaZguna 19, 1880 (Saka) 

No.Ht 

1. Starred QaesUoDB 
Forty-nine Starred Questions (Nos. 1047-1075 and 1077-1096) were put 

down on the order paper out of which fifteen were called. Starred Question 
No. 1076 was trans~rred to the list of questions for the 12th March, 1959. 
Original notices of Starred Questions Nos. 1054, 1057, 1059, 1072, 1074 and 
1086' were received in Hindi. 

Fifteen Starred Questions (Nos. 1047-1060 and 1075) were orally 
answered and supplementalliJ' questions were asked on all of them. Replies 
to the remaining questions were laid on the Table. 

2. UD8tarred Qa.est1oDs 

Sixty-eight Unstarred Questions (Nos. 1639-1706) and a statement to be 
laid by the Minister of Home Mairs correcting the reply to Unstarred 
Question No. 119 on the 19th November, 1958 were put down on the order 
paper. Original notices of Unstarred Questions Nos. 1665, 1670, 1678-1680, 
1682, 1688 and 1700 were received in Hindi. Replies to Unstarred Questions 
and the statement by the Minister of Home Affairs referred to above were 
laid on the Table. 

3. Papers LaId on the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following papers:-

(i) Appropriation Accounts of the Defence Services for the year 
1956·57 and the Commercial Appendix thereto. 

(ii) Audit Report, 1958 of Posts and Telegraphs under Article ~51(l) 
of the Constitution and the Appropriation Accounts, 1956-57. 

(ill) Audit Report, 1956 of the Government of Delhi under Article 
151(1) of the Constitution and the Finance Accounts, 1955-56. 

(2) A copy of the Annual Report of the Coal Board for the year 
1957-58. 

[P.T.O. 
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(3) A copy of Notification No. G.S.R. 227 dated the 28th February, 
1959 under sub-section (4) of section 19 of the Medicinal and 
Toilet Preparations (Excise Duties) Act, 1955, making certain 
further amendments to the Medicinal and Toilet Preparations 
(Excise Duties) Rules, 19~. 

4. Messages from Rajya Sabha 

Secretary reported two messages from Rajya Sabha that Rajya Sabha 
had no recommendations to make to Lok Sabha in regard to the following 
Bills:-

(1) The Indian Income-tax (Amendment) Bill, 1959 passed by Lok 
Sabha on the 24th February, 1959. 

(2) The Appropriation Bill, 1959 passed by Lok Sabha on the 25th 
February, 1959. 

5. Questions of Privllege 

The Speaker withheld his consent to theralSmg of the following ques-
tions of privilege given notice of by the members shown against each:-

(i) Alleged leakage of Budget Notice by Shri Laisram AChaw 
figures for 1959-60 relating Singh. 
to Manipur. 

~. 

(ii) Alleg'ed leakage of Budget Notice by Shri S. M. Banerjee. 
proposals for 1959-60. 

6. Calling Attention to matter 8f Urgent Public Impertanee 

Shri Atal Bihari VajpaY'ee called the attention of the Minister of Labour 
and Employment to a fire in a section of the Giridih Colliery on the 2nd 
March, 1959, resulting in the death of four persons. 

The Parliamentary Secretary to the Minister of Labour and Employ-
ment made a statement ·in regard thereto. 

7. Government Bill-Passed 

The ApprOpriation (RaiLways) No.2 Bitt, 1959 

The motion for consideration of the Bill was moved by Shri Jagjivan 
Ram. 

The motion was adopied and clause-by-c1ause consideration was taken 
up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Jagjivan Ram. 
The motion was adopted and the Bill was passed. 
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8. The Budret (General) 195t-60 

General Discussion on the Budget (General). 1959-60 continued. 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri J. B. Kripalani 
(3) Shri H. C. Dasappa 
(4) Shri P. T. PunnOOS'e 
(5) Shri Bhawanji A. Khimji 
(6) Shri J0lrushottamdas R. Patel 
(7) Shri Prabhu Narain Singh 
(8) Rani Manjula Devi 
(9) Shri Shree Narayan Das 

(10) H. H. Maharaja Pratap Keshui Deo 
(11) Shri Hoover Hynniewta 
(12) Shri Rup Narain 
(13) Pandit Braj Narayan "Brajesh" 
(14) Shri Harish Chandra Mathur 
(15) Shri Ajit Singh Sarhadi 
(16) Shri Rameshwar Tantia (Speech Unji1lli.lhed) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 11th March, 1959.) 

806 
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.LOI[ SABRA 

BULLETIN-PART I 

[Brief Record ot Proceed..inlsl 

Wedne.datl. March 11, 1959/PhaZgufla 20, 1880 (Sak4) 

No. US 
1. Starred QUestiOlUl 

Forty-seven Smrred Questions (Nos. 1097-1125, 1127-1137 and 1139-
1145, were put down on the order paper out of which nineteen were called. 
Starred Question No. 1138 was transferred. to the list of questions for th~ 
20th Match, 1959. Original notices of Starred Questions Nos. 1105, 1107, 1108, 
1114, 1132 and 1134 were. received in Hindi. 

Sixteen Starred Questions (Nos. 1097-1105, 1107-1109 and 1112-1115) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (includin, Starred. Questionll 
Nos. 1106, 1110 and 1111 of which the questioners were absent) were laid on 
the Table. 

2. Unstarl'ed QUesUODS 

Seventy-two Unstarred Questions (Nos. 1707-1778) were put down on 
the order paper. Original notices ot Unstarred Questions (Nos. 1719, 1743. 
1745, 1751, 1760 and 1766 were received in Hindi. Replies to Unstarred 
QUestions were laid on the Table. 

3. Obituary Reference 

Shri Govind Ballabh Pant,Shri R. K. Khadilkar and the Speaker made 
references to the passing away of Dr. M. R. Jayakal' who was a member of 
the former Central Legislative Assembly and the Constituent Assembly 01 
India. . 

Thereafter Members stood in silence for a minute as a mark of respect . 

.. Papen Lalc1 on the Table 

The following papers were laid on the Table:-
(1) A copy of statement correcting the statement made on the 8th 

December, 1958 in response to a Calling Attention Notice by 
Shri Rajendra Singh regarding faU in jute prices. . 

(2) A copy of Notification No. G.S.R. 243 dated the 28th February, 
1959, under sub-section (3) of Section 8 of the CinematQlr8ph 
Act, 1952, making certain further amendments to the Cinemato-
JrBph (Censorship) Rules, 1958. 

{P.T.O. 



5. Intimation re: Arrest and Conviction of Member 

The Speaker informed Lok Sabha that he had received two wireless 
messages dated the 10th March, 1959, trom the Superintendent of Police, 
Rohtak intimating that Chaudhary Pratap Singh Daulta, Member, Lok 
Sabha was arrested on the 10th March, 1959, convicted on the same day by the 
Additional District Magistrate, Rohtak under Section 143, Indian Penal 
Code, for being a member of an unlawful assembly in the District Courts, 
Rohtak, and sentenced to two months' simple imprisonment and a fine of 
Rupees two hundred or in default to undergo one month's further simple 
imprisonment .. 

6. Report of ~~ttee on Private Members~ Bills 8nd'iteSoiutioDS 

Sardar Hukam Singh presented the Thirty-seventh Report of the Com-
mittee on Private Members' Bills and Resolutions. 

7. An.noun.eement by Speaker 

. The Speaker made an announcement regarding circulation to members 
of reports of Government Companies prior to their being laid on the Table 
of the House under SUb-section (1) of Section 639 of the Companies Act, 
1956. 

8. ~tatement by Deputy Minister of External Mairs 

The Deputy Minister of External Affairs made a statement regarding 
firing by Pakistanis on the Assam border. 

9. The Budget (General) 1959-60 

General Discussion on the Budget (General), 1959-60 continued. 

The following members took part in the debate:-
( 1 ) Shri RameshwarTantia 
(2) Dr. Ram Subhag Singh 
(3) Shri Asoka Mehta 
(4) Shri Jaipal Singh 
(5) Shri M. Thirumala Rao 
(6) Shri Jamal Khwaja 
(7) Shri P. T. ThanuPillai 
(8) Shri Shibban Lal Saksena 
(9) Shri N. Siva Raj 

(10) Shtimati l1a Palchoudhuri 
(11) Shri P. Subbiah Ambalam 
(12) Shri Ghanshyamlal Oza 
(13) Dr. A. Krishnaswami 
(14) Shri Kamainayan Jamnalal Bajaj 
(15) Shri Radheshyam Ramkumar Morarka 
(16) Shri T. Nagi Reddy 

. The discussion was not concluded. 

(Lak Sabhs adjourned till 11 A.M. on Thursday, the 12th March, 1959.) 

... 
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LOJ[ SAlIIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thuradav, March 12, 1959/Phalguna 21, 1880 (Saka) 

No. 246 

1. Starred Questioas 
Forty-five Starred Questions (Nos. 1148-1190) were put down on the 

order paper of which nineteen were called. Original notices of Starred 
Questions Nos. 1157, 1160, 1162, 1165, 1170 and 1181 were received in Hindi. 

Sixteen Starred Questions (Nos. 1146-1153. 1155-1158. 1160-1162 and 
1164) were orally answered and supplementary questions were asked on all 
of them. Replies to the remaining questions (including Starred Questions 
Nos. 1154, 1159 and 1163 of which the questioners were absent) were laid 
on the Table. • 

2. UDStarred. Questioas 

Eighty-seven Unstarred Questions (Nos. 1779-1865) were put down on 
the order paper. Original notices of Unstarred QuestioDs Nos. 1807. 1809, 
1821. 1822, 1830, 1835, 1849, 1858, 1863 and 1864 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Adj01ll'DlDeDt Motion 

The Speaker gave his consent to the moving of an· Bdjournment motion 
given notice Qf by Shri Tridib Kumar Chaudhuri regarding the alleged 
failure of Government to protect the life and property of people in the 
MurShidabad-Raj Shahi border against· recent in~ans. by Pakistani 
troops. 

On the House granting leave the Speaker directed, with the concurrence 
of the House, that the motion be taken up at 5 P.M.. 

4. Papers Laid on. the Table 

The following papers were laid on the Table:-

(1) A copy of each of the following Reports, under sUb-Rctlon (1) of 
Section 639 of the Companies Act, 1956:-

(i) Annual Report of the E!lstern Shipping Corporation Limited fOl' 
the year Itl57-58. 

(ii) Annual Report of the Western Shipping Corporation (Private, 
Limited for the yeBr 1957-58. 

[P.T.O. 
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(2) A copy of each of the following Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) G.S.R. No. 248 dated the 28th February, 1959, containing the 
Madras Paddy (Export Control) Order, 1959. 

(n) G.S.R. No. 249 dated the 28th February, 1959, containing the 
Madras Paddy (Transport Restriction) Order, 1959. 

(ill) G.S.R. No. 285 dated the 4th March, 1959. 
(iv) G.S.R. No. 288 dated the 6th March, 1959, making certain further 

amendm-ents to the Uttar Pradesh Paddy (Restriction on 
Movement) Order, 1958. 

5. The Badpt (General) 1959-60 

General Discussion on the Budget (General), 1959-60 concluded. 
The following members took part in the debate:-

(1) Shri G. D. Somani 
(2) 8hri Vinayak Rao K. Koratkar 
(3) Shrimati Jayab'en Vajubhai Shah 
(4) 8hrimati MinimatB Agamdas Guru 
(5) Shri S. M. Banerjee 
(6) 8hri Kanhaiya Lal Balmiki 
(7) Shri Ram 8ewak Yadav 
(8) Shri Atal Bihari Vajpayee. 
(9) 8hri George Thomas Kottukapally 

(10) Dr. Sushila Nayar 

Shri Morarji Desai replied to th~ debate. 

8. The Budpt (General) 1959-60-DeJlllUlds lor Grants on AtlCOIIDt 

The following Demands for Grants on Account for 1959-60 in respect of 
the Budget (General) under the heads mentioned below were voted in 
full:-

Number 
of· 

DcmaDd 
Name ·of DcmaDd 

I-BXPBNDITURE MET PROM REVENUE 

(MINISTRY OF COMMERCE ANPINDUSTRy) 

I Ministry of Commerce and Industry 
3 Industries 
3 Salt 
4 Commercial Intelligence and Statistics 
5 Miscellaneous Departments and Expenditure under the Minis-

try of Commerce and Industry . • . . .. 

(MINISTRY OF COMMUNITY DEVELOPMENT AND 
CO-OPERATION) 

Amount of 
Demand on 

account 

Rs. 

6,16,000 . 
3.47.49,000 

6 Ministry of Community Development and Co-operatiC'n 2,28,000 
7 Community Development. Projects, National Extensicn Service 

and Co-operation. . . . . . . . 1,71,54,000 

SOil 



Number 
of 

Demand 
Name of Demand 

---------------------------
(MINISTRY OF DEFENCE) 

8 Ministry of Defence 
9 Defence Services, Effective-Army 

10 Defence Services, Effective-Navy 
II Defence Services, Effective-Air Force 
12 Defence Services, Non-Effective Charges 

(MINISTRY OF EDUCATION) 
13 Ministry of Education 
14 Education 
15 Miscellaneous Departments and other Expenditure under the 

Ministry of Education . 

(MINISTRY OF EXTERNAL AFFAIRS) 

16 TribalAreas . 
17 Naga Hills -Tuensang Area 
18 External Affairs 
19 State ofPondicherry 
20 Miscellaneous Expenditure under the Ministn' of External 

Affairs. 

(MINIS;rR.Y OF FINANCE) 
21 Ministry of Finance • 
22 Customs. 
23 Union Excise Duties 
24 Taxes on Income including Corporation Tax etc. 
25 Opium 
26 Stamps . 
27 Audit 
28 ~cy. 
29 Mint 
30 Territorial and Political PensiODll 
3I Superannuation Allowances and Pensiol;1l • • 
32 Miscellaneous DepartmentS and other Expenditure UDder 

Ministry of Finance 
. 33 Planning Commission 
34 Miscellaneou9 AdjustmeJ1 t8 betWeen the Union ad State . 

Governments 
35 Pre-partition payments ••• • . 

(MINISTRY OF FOOD AND AGR.ICUL TURE)· 
36 Ministry of Food and Agriculture 
37 Forest 
38 Agriculture 
39 Agricultural Research 
40 Animal Husbandry . 
41 Miscellaneous' Departments and other Expenditure under 

the Ministry of Food and Agriculture 

81(i 

AmOlDlt of 
Demand on 

account 
Ri. 

3,36,000 
14,56,30,000 
1,53,33,000 
4,98,28.000 
1,27.60.000 

72.58,000 
28,69,000 
81,35,000 
22,92,000 

)9,000 

12.34.000 
33.05,000 
67044,000 
47,04,000 

2,73,93,000 
23,23.000 
88,17.000 
32 ,52 ,000 
49.03,000 
2.n,ooo 

62,74,000 

3,66,68,000 
18.99,000 

1,51,000 
1,83,000 

6,29,000 
21,61,000 
83,73,000 
41,15,000 
21.89.000 

98,01,000 
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Number 
of 

Demand 
Name of Demand 

42 Ministry of Health 
43 Medical Services 
44 Public Health 

(MINISTRY OF HEALTH) 
! 

4S Miscellaneous Departments and Expenditure under the 
Ministry of Health 

(MINISTRY OF HOME AFFAIRS) 

46 Ministry of Home Affairs 
47 Cabinet 
48 Zonal Councils 
49 Administration of Justice 
50 Police . 
51 Census 
5Z Statistics 
53 Privy Pursell.2nd Allowances of Indian Rulers 
54 Delhi 
SS Himachal Pradesh 
S6 Andaman and Nicobar Islands 
S7 Mani~r 

58 Tripura 
S9 Laccadive, 1vf.inicoy and.Ami~divi Islands 
60 Miscellaneous Departments and Expenditure undel the 

Minfstry of Home Affairs 

Amount .of 
DemandOD 

account 

Rs. 

1,17,000 
SS,:z6,000 

1,37,75,000 

14,16,000 
3,11,000 

31,000 
ZI,ooo 

45,z8,000 
I,S4,000 

IS,75,ooo 
1,z9,ooo 

90,82,000 
48,S8,000 
:ZS,95,ooo 
19,49,000 
31,OS,000 

1,57,000 

(MINISTRY OF INFORMATION AND BROADCASTING) 

61 Ministry of Information and Broadcasting . 
62 Broadcasting . 
6) Miscellaneous Dep8ltments and Expenditure under the 

Ministry of Information and Broadcasting 

(MINlSTRY OF IRRIGATION AND POWER) 

64 Ministry of Irrigation and Power 
65 Multi':purpose River Sehemell . 
66 Miscellaneous Departmenn; and other Expenditure under the 

Ministry of Irrigation and Power .' . . .' . . 

67 
68 
.69 

(MINISTRY OF LABOUR ANn EMPLOYMENT) 

Ministry of Labour and Employment . 
Chief Inspector of Mines . 
Miscellaneous Departments and other Expenditure under the 

Ministry of Labour and Employment'. .'. . 

(MINISTRY OF .LA W) 

'JO Minis~ry of ,:..aw 
.71 Elections 
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1,20,000 
38,70,000 
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Namber 
of 

Dcmaild 
Name of Demand 

---------- --

(MINISTRY OF REHABILITATION) 

72 Ministry of Rehabilitation 
-73 Expenditure on DisplaCed Persons and Minorities. 

(MINISTRY OF SCIENTIFIC RESEARCH AND CUL-
TURAL AFFAIRS) 

74 Mil"istry of Scientific Research and Cultural Affairs 
7S Archaeology 
76 Survey of India 

. 77 Botanical Survey 
78 Zoological Survey 
79 Scientific Research and Cultural Main 
80 Miscellaneous Departments and Expenditure under the Minis-

try of Scientific ResearCh and Cultural Affairs . 

(MINISTRY OF STEEL, MINES AND FUEL) 
81 Ministry of -Steel, Mines and Fuel 
82 Geological Survey 
83 Exploration of Oil and Natural Gas 
84 Miscellaneous Departments and otherexpenditure under 

the Ministry of Steel, Mines and Fuel. _ _ 

Amount of 
Demand on 

account 

Rs. 

3,11,000 
1,64,10,000 

2,44,000 
8,92,000 

13.43,000 
1,28,000 

95,000 
1,08,92,000 

3,36,000 
18,42,000 
28,21,000 

(MINISTRY OF TRANSPORT AND COMMUNICATIONS) 
85 Ministry of Transport and Communications 
86 Indian Posts and Telegraphs Department 

(including working Expenses) 
87 Mercantile Marine 
88 Light Houses and Light Ships 
89 Meteorology 
90 Overseas Communications Service 

'91 Aviation 
92 Central Road Fund 
93 Communications (including National Highways) 
-94 Misce\1aneous Department and other Expenditure under 

the Ministry of Tr':Dsport and Communications 

(MINISTRY OF WORKS, HOUSING AND SUPPLY) 
95 Ministry of Works, Housing and Sl.IPpiy 
·96 -Supplies. 
_ 97 Other Civil Works 
98 Stationery and Printing 
99 Miscellaneous 'Departments and Expenditure under the 

Ministry of Works, Housing and Supply . 
• 
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5,52,87,000 
5,75,000 

10,74,000 
13,54,000 
10,71,000 
59,12,000 
32,39,000 
55,36,000 

-S,27,000 
23.56,000 

2,24,92,000 
64,79,000 
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Number 
of 

Demand 
Name of Demand 

(DEPARTMENT OF ATOMIC ENERGY) 
100 Department of Atomic Energy 
101 Atomic Energy Research 

(DEPARTMENT OF PARLIAMENTARY AFFAIRS) 
IOZ Department of Parliamentary Affairs 

(LOK SABHA) 
103 Lok Sabha 
104 Miscellaneous Expenditure under the Lok Sabha 

(RAJY A SABHA) 
lOS Rajya Sabha 

(SECRETARIAT OF THE VICE-PRESIDENT) 
106 Secretariat of the Vice-President 

II. EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT. OF LOANS AND ADVANCES 

(MINISTRY OF COMMERCE AND INDUSTRY) 
10 7 Capital Outlay of the Ministry of Commerce and Industry 

(MINISTRY OF COMMUNITY DEVELOPMENT AND 
COOPERATION) 

108 Capital Outlay of the Ministry of Community Development 
and Cooperation. . . . . 

(MINISTRY OF DEFENCE) 

109 Defence Capital Outlay 

(MINISTRY OF EDUCATION) 
110- Capital Outlay of the Ministry of Education 

(MINISTRY OF EXTERNAL AFFAIRS 

III Capital Outlay of the Ministry of External Affairs 

(MINISTRY OF FINANCE) 

lIZ Capital Outlay on India Security Press 
113 Capital Outlay on Currency and Coinage 
II4 Capital Outlay on Mints . 
IlS Commuted Value of Pensions 
n6 Payments to Retrenched Personnel 
II7 Other Capital Outlay of the Ministry of Finance • 
118 Loans and Advances by the Central Government . 

(MINISTRY OF FOOD AND AGRICULTURE) 
119 Capital Outlay on Forests . 
120 Purchase of FOOdgrai.ns • 
121 Other Capital Outlay of the Ministry of Food and Agriculture 
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Amount of 
Demand on 
account 

Rs. 

2,82,000 

1,35,45,000 

31,S6,000 

3,07,SO,000 

5,80,000 

s,69,OOO 

9Z,000 
8>41,12,000 

4>04,000 
3,78,000 

1,000 
5.39.62,000 

J7.66,68,000 

1:16,000 
20.78>47,000 

3.03.63,000 



Number 
of 

Demand 
Name of Demand 

(MINISTRY OF HEALTH) 

122 Capital Outlay of the Ministry of Health 

(MINISTRY OF HOME AFFAIRS ) 

123 Capital Outlay of the Ministry of Home Aft'ain 

(MINISTRY OF INFORMATION AND BROAD-
CASTING) 

124 Capital Outlay on Broadcasting . 

(MINISTRY OF IRRIGATION AND POWER) 

125 Capital Outlay on Multipurpose River Schemes 
126 Other Capital Ovtlay of the Ministry of Irrigation and power 

(MINISTRY OF LABOUR AND EMPLOYMENT) 

127 Capital Outlay of the Ministry of Labour and Employment 

(MINISTRY OF REHABILITATION) 

128 Capital Outlay of the Ministry of Rehabilitation 

(MINISTRY OF SCIENTIFIC RESEARCH AND CUL-
TURAL AFFAIRS) 

129 Capital Outlay of the Ministry of Scientific Research and 
Cultural Main 

(MINISTRY OF STEEL. MINES AND FUEL) 

130 Capital Outlay of the Ministry of Steel, Mines and Fuel 

(MINISTRY OF TRANSPORT AND COMMUNICA-
TIONS) 

131 Capital Outlay on Indian Posts and Telegraphs (not met !rom 
Revenue) 

132 Capital Outlay on Civil Aviation. 
133 Capital Outlay on Ports 
134 Capital Outlay on Roads 
135 Other Capital Outlay of the Ministry of Transport and 

Communications . ..... 

(MINISTRY OF WORKS, HOUSING AND SUPPLY) 

136 Delhi Capital Outlay 
137 Capital Outlay on Buildings 
138 Other Capital Outlay of the Ministry of Worka, Housing and 

Supply 

(DEPARTMENT OF ATOMIC ENERGY) 

139 Capital Outlay of the Department of Atomic Energy 

814 

Amount of 
Demand on 
account 

Rs. 

26,91,000 
65,17,000 

1,68,33,000 

19,82,000 

2,00,60,000 

2,84,87,000 
36,U,000 
25.29,000 

1,37,50,000 

73,01,000 

61,02,000 
68.504,000 

45,58,000 
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7. Government BW.-Introduced 

The Appropriation (Vote on Account) Bill, 1959. 

8. Government BiU-Passed 

The Appropriation (Vote on Account) Bm, 1959 

The motion for consideration of the Bill was moved by Shri Morarji 
Desai. 

The motion was adopted and clause-by-clause -consideration was taken 
up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were als.o adopted. 

The motion that the Bill be passed was moved by Shri Morarji Desai. 

The. motion was adopted and the Bill was passed. 

9. Government Bill-Under Consideration 

The Chartered Accountants (Amendment) Bm, 1958 as passed by Ra;ya 
Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha was 
moved by Shri 8atish Chandra. 

8hri C. R. Narasimhan commenced his speech on the motion. His speech 
was not concluded. 

10. Adjournment Motion-Withdrawn 

At 5 P.M. 8hri Tridib Kumar Chaudhuri moved: "That the House do now 
adjourn" (Vide para. 3 ante). 

Discussion on the. motion continued up to 6-25 P.M. 

The motion was then withdrawn by leave 'of the House. 

(Lok Sabhaadjourned till 11 A.M. on Friday, the13tb. --March; ID59.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Pr~is) 

Friday, March 13, 1959/PhaZ"una 22, 1880 (Sales.) 

No. 247 

1. Starred Questions 

Forty-five Sture4 Questions (Nos. 1191-123j) :wer~ p~1 down on the 
order paper out of which thirty were called. Starra4 q~ti,c;ln No. 1202 was 
withdrawn by the Member. Original notices of Starred Questions Nos. 1197, 
1200, 1209, 1225, 1228 and 1233 were s:eceiv~d in Hiruii. 

Eighteen Starred Questions (Nos. 1192-1194, 1196, 1198-1201, 1203, 
1205, 1208, 1209, 1212, 1213, 1216, 1218, 1220 and. 123G~ were orally answered 
and IiUpplementary questions were asked on seventeen of them. Replies to 
t~ rep:laining ,ques~ioRS (inclwiing Starred Questions Nos. 1191, 1l~5, 1197, 
120i, ~206, 1207, 1210, 1211, 12~4, 12J5, 1217 IiIld 1219 of which the ques-
tioner.> were absent} were laid OQ, the Table. 

2. UDstarred Questions 

Sixty-eight Unstarred Questions (Nos. 1866--:-1933) were Put down on the 
GJ'4~r paper. Original notices of Unstarred Questions Nos. 1876, 1884, 1885, 
1~~".,..lg93 and 1924 were ~eived in HIndi. Replies to Unstarred Questions 
were laid on the Table. 

3. Adjournment Motions 

The Speaker withheld his consent to the moving of three adjournment 
motions given notice ttf by the following me.n;lbers regarding poliee firing in 
a village in Punjab on the 12 March, 1959 in connection with the agitation 
agajnat the imPQEJition of betterment levy;-

Shrimati Renu Chakravartty and Sarvashri K. T. K. Tangamani, 
Prabhu Narayan Singh, S. M. Banerjee and Hem Barua. 

l.'he Prime Minister made a statement regarding the three agreements 
for military aid signed recently between the V~4. and Turkey, Ir~ alltd 
Pakistan, and also laid on the Table a copy of the text of U.S.-Pakistan 
bilateral agreement. 

[P.T.O. 



5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Report of the Life Insurance Corporation of India 
for the period from 1st September, 1956 to 31st December, 1957 
along with the Audited Accounts under Secti.on 29 of the Life 
Insurance Corporation Act, 1956. 

(2) A copy of each of the following statements showing the action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:-

(i) Supplementary statement Sixth Session, 1958. 
No. m. 

(ii) Supplementary statement Fifth Session, 1958. 
No. VII. 

(iii) Supplementary statement Fourth Session, 1958. 
No. XVI. 

(iv) Supplementary statement Third Session, 1957. 
No. XVIII. 

(v) Supplementary statement Second Session, 1957. 
No. XXII. 

(vi) Supplementary statement First Session, 1957. 
No. XX. 

(3) A copy of Notification No. S.O. 494 dated the 7th March, 1959, 
under sub-section (2) of Section 3 of the All India Services 
Act, 1951 making certain amendments to Schedule III to the 
Indian Administrative Service (Pay) Rules, 1954. 

(4) A copy of each of the following Notifications under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878 and Section 
38 of the Central Excises and Salt Act, 1944 making certain 
further amendments to the Customs and Central Excise Duties 
Refund (Brand Rates) Rules, 1958:-

(i) G.S.R. No. 228 dated the 28th February, 1959. 

(ii) G.S.R. No. 229 dated the 28th. February, 1959. 

(iii) G.S.R. No. 230 dated the 28th February, 1959. 

(5) A copy of each of the following Notifications under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:-

(i)G.S.R. No. 232 dated the 28th February, 1959. 

(ii) G.S.R. No. 233 dated the 28th February, 1959 making certain 
further amendment to the Customs Duties Drawback (Brand 
Rates) Rules, 1958. 

•. statement· re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding the 
order of Discussion and Voting on Demands for Grants in respect of the 
Budget (Genera}), 1959-60 for the week commencing the 16th March, 1959. 
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7. Government BUI-Passed 

The Chartered Accountants (Amendment) Bill, 1958, as passed by 
Ra;l1a Sabha 

Discussion on the motion for consideration of the Bill, as passed by 
Rajya Sabha, moved on th'e 12th March, 1959, continued. 

The following members took part in the debate:-

(1) Shri C. R. Narasimhan 
(2) Shri K. K. Warior 
(3) Shri Diwan Chand Sharma 
(4) Dr. M. S. Aney 
(5) Shri Harish Chandra Mathur 
(6) Shri Shree Narayan Das 

Shri Satish. Chandra replied to the debate. 

The motion for consideration was adopted and cJause-by-clause consi-
deration was taken up. 

Clauses 2 to 26 were adopted. 

Clause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
Satish Chandra. 

The motion was adopted and the Bill, as amended, was passed. 

8. Motion re: Thirty-seventh Report of Committee on Private Members' Bills 
and Resolutions 

Shrimati 11a Palchoudhuri moved the following motion:-
''That this House agrees with the Thirty-seventh Report of the Com· 

mittee on Private Members' Bills and Resolutions presented to 
the House on the 11th March, 1959." 

The motion was adopted. 

9. Private Member's Resolutio_Negatived 

Shri P. K. Vasudevan Nair concluded his speech on the following Resolu-
tion moved by him on the 27th February, 1959:-

"This House is of opinion th~~t the policy of licensing new industrial 
units be changed so as to bring about an emphasis on the loca-
tion of such new units in less developed areas unless there are 
major disadvantages in such areas in the matter of availability 
of raw materials." 

Five amendments were moved by-
(1) Shri Chintamani Panigrahi 
(2) Shri P. T. Punnoose 
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(3) Shri D. R. Chavan 
(4) Shri Shree Narayan Das 
(5) Shri Mool Chand Jain 

The following members took part in the debate:-
(1) Shri Mool Chand Jain 
(2) Shri Surendranath Dwivedy 
(3) Shri Shree Narayan Das 
(4) Shri Surendra Mahanty 
(5) Shri Harish Chandra Mathur 
(6) Shri Chintamani Panigrahi 
(7) Shri P. T. Punnoose 
(8) Shri Manubhai Shah 

Shri P. K. Vasudevan Nair replied to the debate. 

The amendment moved by Shri P. T. Punnoese was negatived. 

All the other amendments were withdrawn by leave ()f the H()use. 

The Res()lution was negatived. 

10. Private Member's ~lQtioos-Un~ Cansideration 

Sbri Uma Charan Patnaik m()ved t,i).~fpllowiIlg Res()ll,.1t~oJl:-

"This House recommends that the question of introducing c()-operative 
farming be given top priority in the programme of land reforms 
and agricultu:.:.al development in the country,'.' . 

Shri Uma Charan Patnaik's speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 16th March, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 16, 1959/Phatguna 25, 1880 (Saka) 

No. 248 

1. Starred Questions 

Fifty-three Starred Questions (Nos. 123&-1287 and 1289) were put down 
on the order paper out of which twenty-four were cal'ed. Starred Ques-
tion No. 1288 was transferred to the list of queitions for the 23rd March, 
1959. Original notices of Starred Questions Nos. 1255, 1283 and 1281 were 
received in Hindi. 

Eighteen Starred Questions (Nos. 123&-1.242, 1244, 1246, 1248, 1249, 
1251-1253 and 1256-1259) were orally answered and supplementary ques-
tions were asked on all of them. Replies to the remaining questions 
(including Starred Questions Nos. 1243, 1245, 1247. 1250, 1254 and 1255 of 
which the questioners were absent) were laid on the Table. 

2. UDStarred Questions 

Sixty-four Vnstarred Questions (Nos. 1934-1959, 1961-1993 and 1995-
1999) were put down on the order paper. Unstarred Questions Nos. 1960 
and 1994 were transferred to the lists of questions for the 30th and 28th 
March, 1959 respectively. Original notices of Unstarred Questions 
Nos. 1956, 1959, 1961, 1962, 1966, 1967, 1975, 1981 and 1988) were received 
in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Obituary Reference 

The Speaker made a reference to the passing away of Shri Kaahinatbrao 
Vaidya who was a member of the Provisional Parliament. 

Thereafter Members stood in silence for a minute as a mark of respect. 

4. Paper laid on the Table 

A copy of the Report of the Indian De1J!,ation to the 13th SC'ssion of 
the ContractiIig Parties to the General Agreement on Tari1fs and Trade 
was laid on the Table. 

[PT.C. 
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5. Messacesfrom Rajya Sabba 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 11th March. 1959 Rajya Sabha had 
agreed without any amendment to the Delhi Panchayat Raj 
(Amendment) Bill, 1959, passed by Lok Sabha on the 11th 
February, 1959. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the following Bills:-

(1) The Appropriation (Railways) Bill, 1959 passed by Lok Sabha 
on the 9th March, 1959. 

(2) The Appropriation (Railways) No. 2 Bill, 1959 passed by Lok 
Sabha on the 10th March. 1959. 

(3) The Appropriation (Vote on Account) Bill, 1959, passed by 
Lok Sabha on the 12th March, 1959. 

6. President's Assent to Bills 

Secretary laid on the Table the following Bills passed by the Houses 
of Parliament during the current Session and assented to by the President 
since the last report made to the House on the 9th February, 1959:-

(1) The Indian Income-tax (Amendment) Bill, 1959. 

(2) The Appropriation Bill, 1959. 

(3) The Cinematograph (Amendment.) Bill, 1959. 

7. Intimation re: Externment of Member 
The Speaker informed Lok Sabha that he had received a commuDlcation 

dat.ed the 14th March, 1959 from the District Magistrate, Ambala, intimat-
ing that Shri A. K. Gopalan, Member, Lok Sabha, was removed from 
Punjab to Delhi in order to prevent him from committing an offence under 
section 7-A of the Punjab Security of State Act within the precincts of 
Punjab State. 

8. CalUng attention to matter of Urgent Public Importance 

Shri Naushir Bharucha called the attention of the Minister of Rebabili-
tation to tbe reported winding up of the Rehabilitation Department. 

The Minister of Rehabilitation laid on the Table a statement in regard 
thereto. 

9. statement by Deputy Minister of Labour 

The Deputy Minister of Labour made a statement on the demands of the 
domestic workers. 

10. The Budget (General) 1959-SO-Demands for Grants 

(1) Discussion on Demands for Grants Nos. 100, 101 and 139 for which 
the Department of Atomic Energy is responsible commenced. 
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Nine cut motions-of which six were on Demand No. 100, one on Demand 
No. 101 and two on Demand No. 139--were moved and were deemed to 
have been withdrawn by leave of the House. 

The following Demands were voted in full:-

Number 
of 

Demand 

DEPARTMENT OF ATOMIC ENERGY 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUF: 

100 Department of Atomic Energy. 

101 Atomic Energy Research 

Amount of 
Demand 

Rs. 

n.-ExpENDlTURE MET FROM CAPITAL AND 
DlSBURSEMEN.T OF LOANS AND ADVANCES 

139 Capital Outlay of the Department of Atomic Energy 

(2) Discussion on Demands for Grants Nos. 16 to 20 and HI for which 
the Ministry of External Affairs is responsible commenced. 

Thirty-seven cut motions-of which two were on Demand No. 16, three 
on Demand No. 17 and thirty-two on Demand No. lS-were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th March, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 17. 1959/Phalguna 26, 1880 (Saka) 

No. 249 

]. Starred Questions 

Thirty-five Starred Questions (Nos. 1290-1324) were put down on the 
order paper out 0::' which thirty-three were called. Original notices of Star-
red Questions Nos. 1297, 1298 and 1321 were received in Hindi. 

Twenty-one Starred Questions (Nos. 1291-98, 1300, 1301, 1304. 1307, 
1309, 1310, 1313, 1314, 1316, 1318, 1319, 1321 and 1322) were orally answered 
and supplementary questions were asked on all of them. Replies to the 
remaining questions (including Starred Questions Nos. 1290, 1299, 1302, 1303, 
1305, 1306, 1308, 1311, 1312, 1315, 1317 and 1320 of which the questjoners 
were absent) were laid on the Table. 

2. Uustarred Questions 
Sixty-four Unstarred Questions (Nos. 2000-2063) were put down on the 

order paper. 

Original notices of the Unstarred Questions Nos. 2018, 2029, 2031, 2037, 
2034, 2044, 2050, 2056 and 2057 were received in Hindi. Replies to Unstar-
red Questions were laid on the Table. 

3. Adjoununent Motion 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Shri Atal Bihari Vajpa~ regarding the situation 
arising out of the reported presence of the Royal Air Force in the Maldives. 

4. Paper Laid on the Table 

A copy of the Delhi Development Authority Regulations published in 
Notification No. 8.R.O. 513 dated the 7th March, 1959, was laid on the Table 
under Section 58 of the Delhi Development Act, 1957. 

5. statement by Member 

Shrimati Renu Chakravartty made a statement regarding certain matters 
arising out of the speech of the Deputy Minister of Labour on the 18th 
February, 1959 about Chinakuri mine disaster. 

The Deputy Minister of Labour made a statement in regard thereto. 

[P.T.O. 
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6. The Budget (General) 1959-80-Demands for Grants 
(1) Discussion on the Demands for Grants Nos. 16 to 20 and 111 for 

which th-e Ministry of External Affairs is responsible concluded. 
All the cut motions moved on the 16th March, 1959 were withdrawn by 

leave of the House. 
The following Demands were voted in ful1:-

MINISTRY OF EXTERNAL· AFFAIRS 
-------------------

Number 
of 

Demand 
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
16 Tribal Areas 
17 Naga Hills-Tuensang Area 
18 External Affairs 
19 State of Fondicherry 
20 Miscellaneous Expenditure under the Ministry of External Affairs 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

1 I I Capital Outlay of the Ministry of External Affairs 

Amount of 
Demand 

Rs. 

7,98,32,000 

3,15,64,000 

8,94,81,000 

2,52,13,000 

4,29,000 

(2) Discussion on Demands for Grants Nos. 13 to 15 and 110 for which 
the Ministry of Education is responsible commenced. 

Seventy-nine cut motions-of which twenty-four were on Demand No. 13, 
thirty-four on Demand No. 14 and twenty-one on Demand No. 15--were 
moved and withdrawn by leav-e of the House. 

The following Demands were voted in full:-

Number 
of 

Demand 

MINISTRY OF EDUCATION 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
13 Ministry of Education 
14 Education 
15 Miscellaneous Departments and other Expenditure under the 

Ministry of Education . . . . . . 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

110 Capital Outlay of the Ministry of Education . 

Amount of 
Demand 

Rs. 

54.48,000 
28,54,02,000 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th March, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. March 18, 1959/Phalguna 27, 1880 (Saka) 

No. 350 
1. Starred QuestlOll8 

Thirty-nine Starred Questions (Nos. 1325-1363) were put down on the 
order paper out of which twenty-four were called. Original notices of 
Starred Qu-estions Nos. 1332, 1333, 1346 and 1350 were received in Hindi. 

Sixteen Starred Questions (Nos. 1326-1328, 1330-1334, 1336, 1337, 1339-
1341, 1345, 1347 and 1348) were orally aIll!wered and supplementary ques-
tions were asked on all of them. Replies to the remaining questions (includ-
ing Starred Questions Nos. 1325, 1329, 1335, 1338, 1342-1344 and 1346 of 
which the questioners were absent) were laid on the Table. 

2. Unstarred Questions 
Seventy-two Unstarred Questions (Nos. 2064-2135) were put down on 

the order paper. Original notices of Unstarred Questions Nos. 2076, 2101, 
2106-2108,2112, 2117 and 2135 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Papers Lald on the Table 
The following papers were laid on th-e Table:-

(1) A copy of the Annual Report of Hindustan Steel Private Limited 
for the year 1957-58 along with the Audited Accounts under 
sub-section (1) of Section 639 of the Companies Act, 1956. 

(2) A copy of th-e Bombay Village Industries Board (Reconstitution) 
Order, 1959, published in Notification No. G.S.R. 200 dated the 
13th March, 1959, under sub-section (5) of Section 4 of the 
Inter-State Corporations Act, 1957. 

t. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya Sabha had 

agreed to the further amendments made by Lok Sabha on the 24th February, 
1959 in the Parliament (Prevention of Disqualification) Bill, 1958. 

5. Report of Committee on Private Membel"ll' BlUs and Resolutions 
Sardar Hukam Singh presented the Thirty-eighth Report of the Com-

mittee on Private Members' Bills and Resolutions. 

[p.T.O. 
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6. Report of Public Accounts Committee 
Shri Arun Chandra Guha presented the Thirteenth Report of the Public 

Accounts Committee on the Appropriation Accounts of the Government of 
Delhi for the years 1954-55 and 1955-56 and Finance Accounts for the year 
1954-55 and Audit Reports thereon. 

7. Report of Estimates Committee 

Shri M. Thirumala Rao presented the Forty-second Report of the Esti-
mates Committee on the action taken by Government on the recommenda-
tions contained in the Fifty-fifth Report of the Estimates Committee (First 
Lok Sabha) on the Ministry of Defence-Ordnance Factories (Staff Matters 
and Training). 

8. The Budget (General) 1959-60-Demau.ds for Grants 

Discussion on Demands for Grants Nos. 70 and 71 for which the Ministry 
of Law is responsible commenced. 

Seventeen cut motions-of which thirteen were on Demand No. 70 and 
four on Demand No. 71-were moved and withdrawn by leave of the 
House. 

The following Demands were voted in ful1:-

Number of 
Demand 

MINISTRY OF LAW 

N1UIle of Demand 

----,-----------
I.-EXPENDITURE MET PROM REVENUE 

70 Ministry of Law 
7 I EJections 

Am'lunt of 
Demand 

Re. 

9. Ball-an-Bour Discussion on Matters Arising out of Answer to Question 

Shri Shraddhakar Supakar raised a half-an-hour discussion on points 
arising out 01 the answer given to Starred Question No. 731 on the 27th 
February, 1959 regarding prices of paddy in Madhya Pradesh. 

Shri A. M. Thomas replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 19th March, 1959.) 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 19, 1959/Phalguna 28, 1880 (Saka) 

No. 251 

1. Starred Question 

Forty-one Starred Questions (Nos. 1364-1404) were put down on the 
order paper out of which nineteen were called. Original notice of Starred 
Question No. 1375 was received in HIndi. 

Seventeen Starred Questions (Nos. 1364-67, 1369-75. 1377-81 and 
1394) were orally answered and supplementary questions were asked on all 
of them. Replies to the remaining questions (including Starred Questions 
Nos. 1368 and 1376 of which the questioners were absent) were laid on the 
Table. 

2. UDStarred Questions 

Forty-four Unstarred Questions (Nos. 2136-2179) were put down on the 
order paper. Original notice of Unstarred Questions Nos. 2153-2156 and 
2171 were received in Hindi. Replies to Unstarred Questions were laid on 
the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

( 1) A copy of the Summary of Proceedings of the 6th Session of the 
Industrial Committee on Coal Mining, held at New Delhi on 
the 21st February. 1959. 

(2) A copy of the Annual Report on the Working and Administration 
of the Companies Act, 1956 for the year 1957-58 under Section 
638 of the Companies Act, 1956. 

(3) A copy of Notification No. G.S.R. 277 dated the 7th March. 1959, 
under sub-section (3) of Section 637 of the Companies Act, 
1956. 

4. The Budget (General) IIS9-60-Demands for Grants 

Discussion on Demands for Grants Nos. 46 to 60 and 123 for which the 
Ministry of Home Affairs is responsible commenced. 

[p.T.O. 
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One hundred and eleven cut motions-of which sixty-nine were on 
Demand No. 46, four on Demand No. 47, eight each on Demands Nos. 48 and 
60, two on Demand No. 49, three on Demand No. 50, five each on Demands 
Nos. 51 and 57, one on Demand No. 52 and six on Demand No. 54-were· 
moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 20th March, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Fridall. March 20, 1959/Phalguna 29, 1880 (Saka) 

No. 252 
1. SUuTed QQ~ 

Forty Starred Questions (Nos. 1405-1444) were put down on the order 
paper out of which twenty-seven were called. Original notices of Starred 
Questions Nos. 1411, 1413, 1427 and 1437 were receive~ in Hindi. 

Eighteen Starred Questions (Nos. 1405-1411, 141~416, 1418, 1420, 
1421, 1425, 1427-1429 and 1431 were orally answered and supplementary 
questions were asked on all of them. Replies to the remaining questions 
(including Starred Questions Nos. 1412, 1413, 1417, 1419, 1422-1424, 1426 
and 1430 of which the questioners were absent) were laid on the Table. 

2. UDStarred. Questloas 

Seventy-six Unstarred Questions (Nos. 2180-2255) were put down on the 
order paper. Original· notices of Unstarred Questions Nos. 2201, 2202, 2213, 
2215, 2240, 2243, 2245, 2247 and 2252 were received in Hindi. Replies to 
Unstarred Questions were laid on the Table. 

3. Short Notice Question 

One Short Notice Question, regarding Crashing of 1.A.C. Dakota in 
N.E.F.A. Area addressed to the Minister of Transport and Communications 
was Bsked. It was orally answered and supplementary questions were also 
asked and answered thereon. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following Notifications under sub-section 

(6) of Section 3 of the Essential Commodities Act, 1155 making 
certain further amendments to the Fertiliser (Ccmtl'ol) Order, 
1957:-

(i) G.S.R. No. 282 dated the 7th March, 1959. 
(ll) G.S.R. No. 283 dated the 7th March, 1959. 

(2) A copy of each of the following Notifications under sub-section 
(6) o! Section 3 of the Essential Commodities' Act, 1965. 

(i) G.8.R. No. ~9 dated the 9th March, 1959. 
[p.T.O. 

82. 



(ii) G.S.R. No. 290 dated the 9th March, 1959. 
(iii) G.S.R. No. 291 dated the 9th March, 1959 containing the Rice and 

Paddy (Kerala) Price Control Order, 1959. 
(iv) G.S.R. No. 292 dated the 10th March, 1959 containing the Uttar 

Pradesh Foodgrains (Restrictions on Border Movement) 
Order, lQ59. 

5. OpInloas on Bill 

Shri Raghubir Sahai laid on the Table a copy of Paper No. IV contain-
ing opinions on the Code of Criminal Procedure (Amendment) Bill which 
was circulated for the purpose of eliciting opinion thereon by the 31st 
December, 1958. 

6. statement by MInIster of state in the Ministry of Transport and 
Communications 

The Minister of State in the Ministry M Transport and Communications 
made a statement correcting the reply given on the 12th March, 1959, to a 
Supplementary by Shri Satis Chandra Samanta on Starred Question No. 1147 
regarding location of Second Shipyard. 

7. Statement re: Government BusiDess 

The Minister of Parliamentary Mairs made a statement regarding the 
order of Discussion and Voting on the Demands for Grants in respect of the 
Budget (General), 1959-60 for the week commencing the 23rd March, 1959. 

8. The Budget (General) 1959-60-Demands for Grants 

Discussion on the Demands for Grants Nos. 46 to 60 end 123 for which 
the Ministry of Home Affairs is responsible concluded. 

All the cut motions moved on the 19th March, 1959 were negatived. 

The following Demands were voted in full:-

MINISTRY OF HOME AFFAIRS 
-----------_ .. --------------- -
NUmber 

of 
Demand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

46 Ministry of Home Affairs 

':,F Cabinet 

48 -Zonal Councils 

49 Administration.of,Justkc 

50 Police 

. 51 Census 

52 Statistics 

no 

Amount of 
Demand 

Rs. 

2,28,000 



NumbeI 
of 

Demand 
Name of Demand 

Amount of 
Demand 

Rso 
53 Privy Purses and Allowances ofIndian Rulers 3,86,000-

54 Delhi 9,99,02,000 

55 Himachal Pradlsh 5,34,33,000 

56 Andaman and Nicobar Islands 2,85>44,000 

57 Manipur 2,14,40,000 

58 Tripura 3,41,57,000 

S9 Laccadive, Minicoy and Amindivi Islands 17,26,000 

60 Miscellaneous DepRrtmerts and ExpendituIe under the Minis-
tty of Home Affairs . . . . . . . 10,68,87,000 

H.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND 

ADVANCES 

123 Capital Outlay of the Ministry of Home Mairs 

9. Motion re: Thirty-eighth Report of Committee on Private Memberii' BUIs 
and Resolutions 

Sardar Hukam Singh moved the following motion:-
"That this House agrees with the Thirty-eighth Report of the Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 18th March, 1959." 

The motion was adopted. 

10. Private Members' BllIs-Introduced 

(1) The Representation of the People (Amendment) Bill, 1959, 
(Amendment of section 73) by Shri Hem Raj. 

(2) The Indication of Prices of Commodities Bill, 1959 by Shri Ram 
Shanker LaI. 

(3) The Charitable and Religious Trusts (Amendment) Bill, 1959 
(Amendment of sections 3 and 4 and insertion of new sections 
7A and 7B) by Sbri Ram Krishan Gupta. 

(4) The Fixation of Price of FoodgMlins Bill, 1959 by Shri Jhulan 
S~a. 

11. ExteDsiGD of TIme for Eliciting 0piD10as on Bm 
Sardar Amar Singh Saigal moved that the time appointed for eliciting 

opinions on the Sikh Gurdwaras BiII, 1958 be extended up to the 30th July, 
1959. 

The motion was adopted. 
[p.T.O. 
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12. Prlute Members Bill-Debate Adjourned 

The Indian Fire-arms Bill, 1959 by Shri Uma Charan Patnaik 

Shri Uma Charan Patnaik concluded his speech on the motion for rele·· 
renee 01 the Bill to a Select Committee moved by him on the 6th March, 
1959. 

Thereafter Shri Satis Chandra Samanta moved that the debate on the 
Bill be adjourned sine die. 

The motion was adopted. 

13. Private Member's Bill-Negatived 

The Code of Civit Procedure (Amendment) BiLl, 1958 (Omission of 
section 87B) by Shri M. L. Dwivedi 

The motion for consideration of the Bill was moved by Shri M. L 
Dwivedi. 

The following members took part in the debate:-
(1) Pandit Jwala Prasad Jyotishi 
(2) Shri Jaipal Singh 
(3) ShriMotisinh Bahadursinh Thakore 
(4) Shri Padam Dev 
(5) Shri Sinhasan Singh 
(6) Shri Ajit Singh Sarhadi 
(7) H. H. Maharaja Pratap Keshari Deo 
(8) Shri Chintamani Panigrahi 
(9) H. H. Maharaja Shri Karni 8inghji of Bikaner 

(10) Shri B. N. Datar 
(11) Shri R. M. Hajarnavis 

8hri M. L. Dwivedi replied to the debate. 

Th~ motion for consideration was negatived. 

14. Private Member's Bill-Under Consideration 

The Indian Railways (Amendment) Bilt, 1957 (Insertion of 'MW section 
aDA and amendment of sections 113, 118 and First ScheduLe) by Shri 

Jhutan Sinha 

The motion for consideration of the Bill was moved by Shri Jhulan Sinha 
and his speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 23rd March, 1959.) 

832 
GIPND-LSI-2200(D) LS-.20-3-59-900. 

.K.N.KAUL, 
Secretary. 



LOI[ IABI'IA 

B~~PAltTI 

[Brief'RecordO!' '~~ 

:Mo.'UI 

1. I~ Q~ 
~"nirie -Starred Questions (Nos. 'l'4e--;l483) were ,put doWn ,oh the 

order'paper"out of which twenty five were called. Original notices ot Star-
red Questions Nos. 1452, 1453, 1463 and 1465 were received in Hindi. 

T\venfly-started QuestiOns (Nos. 1'445-1'450, l~I455, 1457-1458, 1461, 
IfM--l'469> were orally answered and supplementary questions were asked 
on1lll'ot 1bem. Replies to the remaining questions (includinl Starred Ques-
tions 'Nos.lUl, 1456,I460,1482and t463bf which the'qUestiohers ,were 
abaent)1vere laid mtbeTable. 

2. Uastarred QUest.iC1118 

Sixty-five Unstarred Questions (Nos. 225~2320) Were put doWn on the 
order 'pepIer.Origitial 'notic.ot UnstIlrted 'Questions Nos. 2276, 2277, 2285, 
2286 'lind 2320 were received in Hindi. Replies to Unstatred Questions Weft 
laid on ~ 'l'ab1e. 

3. SIuJri Notlee QU8ItIoD 

One Short Notice~uestion regarding seare of poisoning of SchoolChild-
ren addressed to the ;Minister at Home Affairs was asked. It was orally ans-
wered and supplementary questions were also asked and answered thereon. 

t. StatemeDt by PrIme MlDlster 

The Prf1iM 'Mi!dSter made a statement ~gthe 'sitUationb'l Tibet. 

5.~""""_ 

The Speaker withheld his consent to the moving of two acljounlment 
motions given notice ofby' Sarvashri Narayan Ganesh Garay, Hem Barua 
and Atal Bihari Vajpayee regarding disturbances in Tibet in view ot the 
Prime 'Minister's statement (Vide para. 4 ante). 



6. Papers LaId on the Table 
The following papers were laid on the Table:-

(1) A copy of each of the following Notifications under sub-section (2) 
of Section 3 of the All India Servic~ Act, 1951:-

(i) G.S.R. No. 298 dated the 14th M~rch, t959, making certain amend-
ments toSebedule III to 'the . Indian Administrative Service 
(Pay) Rules, 1954. 

(ii)"G.S.R. No. 299 dated. the . 14th March, 1959, making certain 
. amendment to the Indian Administrative Service (Fixation of 

Cadre Strength): Begulations, 1965. -. 

(2) A copy of Notification ·No.G.S.B..273 dated the 7th March, 1959, 
under sub-section (4) of Section 43B of the, Se~ ,customs Act, 
1878 and Section 38 ofilteCentral"1i:xcises andSait Act, 1944, 
llla.king certain further amendulel!t ~o. the Customs and Central 
EXCise Duties Refund (Fixed Rab:!s) Rules, 1958. 

(3)/1 copy of NotiflCation,No.· Ci:(tS~R.'274dated· the 7th March, 1959, 
under sub-section (4) of Se<:tion 43B of the Sea Customs Act, 
1878. '.' .. 

(4) A copy of the Report of Expert Committee appointed by the Gov-
'. - .enunent to exammethe cost lltructure' 'of the Indian Airlines 

Corporation. 

(5)cA cOpy of Notification No. J/21/57 dated the 4th December, 1958 
containing the. Manipur Suppression of Immoral Traffic m 
Women and Girls Rules, 1958 and corrigendum thereto dated 
-the 28th January, 1959, published in Manipur Gazette und.er 
sub-section (4) of Section 23 of the Suppression of Immoral 
Traffic in WOmen and Girls Act, 1956. 

7. J'resldeDt's Assent to BIlls 

Secretary laid on the Table the following Bills passed by the Houses of 
Parliament during the current Session and assented to by the President: 
since the last report made to the House on the 16th March, IV59:-

(1) The Appropriation (Railways) Bill, 1959. 

(2) The Appropriation (Railways) No. 2 Bill, 1959. 

(3) The Appropriation (Vote on Account) Bill, 1959. 

8. Calling Attention to Matter of Urgent Public Importance 

Shrimati 11a Palchoudhuri called the attention of the Prime Minister to 
the reported refusal by the Pakistan Government to hold a meeting to dis-
cuss the question of revival of border trade with India. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 

9. 'The Budget (General) 1959-60-Demands for Grants 

Discussion on the Demands for Grants Nos. 64 to 66, 125 and 126 for 
which the Ministry of Irrigation and Power is responsible commenced. 
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Thirty-eight cut motions-of which twenty were on Demand No. 84, 
thirteen on Demand No. 65, three on Demand No. 68 and two on Demand 
No. 126-were moved and withdrawn by leave of the House. 

The following Demands were voted in full:-

MINISTRY OF IRRIGATION AND POWER 

Number of Demand Name of Demand 

I.-EXPENDITURE MET FROM R.EVBNUE 

Amount of 
Demand 

Rs. 

64 Ministry of Irrigation and Power 22,29,000 

65 Multi-purpose River Schemes 1,1:5..42,000 

66 Miscellineous Departments and Other Expenditure 
under the Ministry ofIrrigation and Power 1,52,51,000 

II.-EXPENDITURE MET PROM CAPITAL 
AND DISBURSEMENT OF LOANS AND 
ADVANCES 

125 Capital Outlay onMultip~ River Schemes. 2,96,01,000 
126 Other Capital Outlay of t}lf' Ministry of Irrigation 

and Power 1,16,94,000 

(Lok Sebha adjourned till 11 A.M. on Thursday, the 26th March, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 26, 1959/Chaitra 5, 1881 (Saka) 

No. 2M 

2. UDStarred Questions 
Sixty-six Unstarred Questions (Nos. 2321-2385 and 2387) were put down 

on the order paper. Unstarred Question No. 2386 was transferred to the 
list of questions for the 7th April, 1959 Original notices of Unstarred Ques-
tions Nos. 2332, 2345, 2346, 2361 and 2362 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

3. Short Notice Questions 
Two Short Notice Questions, regarding (i) Transfer of Charlands to 

Pakistan and (ii) Tukegram addressed to the Prime Minister were asked. 
They were orally answered and supplementary questions were also asked 
and answered thereon. 

4. Question of PrivIlec-e 
The Speaker withheld his consent to the raising of a question of privilege 

given notice of by H. H. Maharaja Pratap Keshari Deo and others regarding 
a statement reported to have been made by the Chief Minister of Orissa in 
the Orissa Legislative Assembly on the 17th March, 1959. 

5. intimation reo Release of Member 
The Speaker informed Lok Sabha that he had received a message dated 

the 25th March, 1959, from the Superintendent of Police, Rohtak, intimating 
that Chaudhary Pratap Singh Daultll was released from District Jail, Rohtak, 
on the 25th March, 1959. 

6. Papers LaId on the Table 
The following pap'ers were laid on the Table:-

(1) A copy of the statement of cases in which the lowest tenders have 
not been accepted by the India Store Department, London, 
during the half year ending the 31st December, 1958. 

[P.T.O. 
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(2) A copy of Notification No. S.O. 511 dated the 7th March, 1959, 
under sub-section (2) of Section 17 of the Requisitioning and 
Acquisition of Immovable Property Act, 1952. 

7. Report of Committee on Private Members' Bills and Resolutions 
Sardar Hukam Singh presented the Thirty-ninth Report of the Committee 

on Private Members' Bills and Resolutions. 

8. Report of Esthnates Committee 
Dr. Sushila Nayar presented the Forty-fourth Report of the Estimates 

Committee on the Ministry of Health on the subject ''Public Health-Part 
TI". 
9. Calling Attention to Matter of Urgent Public Importance 

Shrimati Ila Palchoudhuri called the attention of the Minister of Rail-
ways to the accident to Calcutta-Bombay Mail near Chakradharpore on 
the South-Eastern Railway on the 20th March, 1959. 

The Deputy Minister of Railways made a statement in regard thereto. 

10. Government Bill-Introduced 
The Coal Grading Board (Repeal) Bill, 1959. 

11. The Budl'et (General) 1959-60-Demands for Grants 
Discussion on the Demands for Grants Nos. 42 to 45 and 122 for which 

the Ministry of Health is responsible commenced. 
Seventeen cut motions-of which eleven were on Demand No. 42, two on 

Demand No. 44 and four on Demand No. 122-were moved and withdrawn 
by leave of the House. 

Five cut motions were ruled out of order. 
Th-e following Demands were voted infull:-

MINISTRY OF HEALTH 
---------_._---------------

Number 
of 

Demand 
Name of Demand 

-------------

I.-EXPENDITURE MET FROM REVENUE 
42 Ministry of Health 
43 Medical Services 
44 Public Health . 
45 Miscellaneous Departments and Expenditure under the Minis-

try of Health . .. .... 

H.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

122 Capital Outlay of the Ministry of Health 

Amount 
of Demand 

Rs. 

I2.,92 ,000 
6,07,83,000 

15,15,32,000 

80,60,000 

IIA3,97,OOO ---------------------- -- --------
12. statement by Minister of Labour and Employment 

The Minister of Labour and Employment made a statement regarding 
the demands of domestic workers. 

(Lok Sabhe adjourned till 11 A.M. on Saturday, the 28th March, 1959). 
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LOKSABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, March 28, 1959/Chaitr4 7, 1881· (SaktJ) 

No. Z55 
1. Starred Questions 

Twenty-five Starred Questions (Nos. 1513 to 1536 and 1031) were put 
down on the order paper all of which were called. Original notices of 
Starred Questions Nos. 1516, 1527 and 1531 were received in Hindi. 

Seventeen Starred Questions (Nos. 1513, 1517, 1519-1521, 1525, 1526, 
1528-1536 and 1031) were orally answered and supplementary questions 
were asked on all of them. Replies to Starred Questions Nos. 1514-1516, 
1518, 1522-1524 and 1527 of which the questioners were absent were laid 
on the Table. 

2. UDStarred QuestlOllll 

Seventy-seven Unstarred Questions (Nos. 2388-2464) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 2409, 2411, 
2412, 2417, 2423, 2434, 2445, 2457, 2459, 2460 and 2462 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Short Notice Question 

One Short Notice Question, regard:ng lndo-Pak Canal Wailers Dispute 
addressed to the Minister of Irrigation and Power was asked. It was orally 
answered and supplementary questions were also asked and answered 
thereon. 

4. Obituary Reference 

The Speaker made a reference to the passing away of Shri Kala V' enkata 
Rao who was a member of the Constituent Assembly of India and the 
Provincial Parliament. 

Thereafter Members stood in silence for a minute as a mark of respect 

5. Papen Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Report of the Committee for Planning Measures 
against Floods and similar Calamities in Delhi. 

[P.T.O. 
838 



(2) A copy of the Punjab Sugarcane (Prohibition of use for Manu-
facture of Gur) Order, 1959, published in Notification No.G.S.R. 
2OO/Ess. ComlS dated the 23rd February, 1959 under sub-
section (6) of Section 3 of the Essential Commodities Act, 1955. 

(3) A copy of each of the following Notifications issued under the 
Agricultural Produce (Development and Warehousing) Corpora-
tions Act, 1956:-

(i) G.S.R. No. 318 dated the 14th March, 1959. 
(ii) G.S.R. No. 319 dated the 14th March, 1959. 

(iii) G.S.R. No. 320 dated the 14th March. 1959. 

6. Reports of Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the following Reports of the 
Estimates Committee:-

(1) Fortieth Report on the action taken by Government on the recom-
mendation contained in the Fifty-sixth Report of the Estimates 
Committee (First Lok Sabha) on the Ministry of Defence-
Army Stores. 

(2) Forty-first Report on the action taken by Government on the 
recommendations contained in the Forty-seventh Report of the 
Estimates Committee (First Lok Sabha) on the Ministry of 
Transport-Lighthouses. 

7. statement re: Govermnent Business 
The Minister of Parliamentary Affairs made a statement regarding the 

order of Government business for the week commencing the 30th March, 
1959. 

B. The Budc'et (General) 1959-68-Demands for Grants 

Discussion on the Demands for Grants Nos. 61 to 63 and 124 for which the 
Ministry of Information and Broadcasting is responsible commenced. 

Eight ellt 11\otions on Demand No. 61 were moved. 

The diseu.ion was not concluded. 

j. JIaitlon re: Thlrty-Dinth Report of Committee on PrIvate Members' Btu. 
ad Resolutions 

Sbrt Jhulan Sinha moved the following motion:-
"That this House agrees with the Thirty-ninth RePOrt of the. Com-

mittee on Private Members' Bills arid Resolutions presented to 
the House on the 26th March, 1959." 

The motion was adopted. 

10. Private Member's Resolution-Adopted as Amended 

Shri Uma Charan Petnaik concluded his speech on the following Resolu-
tion moved by him on, the 13th March, 1959:-

"This House recommends that the question of introducing co--ope-
rative farming be given top priority in the prosre.nune of 
land reforms and agricultural development in theCOWltrr." 
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Ten amendments were moved by-
U) Shri Raghubir Sahai 
(2) Shri Shree Narayan Das 
'(3) Shri N. B. Maiti 
(4) Dr. Ram Subhag Singh 
(5) Shri J. M. Mohamed Imam 
(6) Shri Radha Charan Sharma 
(7) Shri Jhulan Sinha 

,. (8) Shri Bibhuti Mishra 
(9) Shrimati TIa Palchoudhuri 

Four amendments were ruled out of order. 

The following members took part in the debate:-
(I) Shri T. Nagi Reddy 
(2) Dr. Ram Subhag Singh 
(3) Shri At.al Bihari Vajpayee 
(4) Shri Jaganatha Rao 
(5) Shri Purushottamdas R. Patel 
(6) Shri Jawaharlal Nehru 

Shri Uma Charan Patnaik replied to the debate. 

The following amendment moved by Dr. Ram SUbhag Singh was adopted 
and the other amenclIDents were barred:-

'That for -the original Resolution, the following be substituted, 
namely:-

"This House recommends that during the next three years every 
possible effort should be made to orpnise .Service Coope-
ratives all over the country and to develop the spirit of co-
operation in general so that Cooperative Farms may be S'et 
up voluntarily by the people concerned wherever conditions 
are mature.'" 

11. Private Member's Resolution-Under ConsideraUoa 

S~ V. P. Nayar moved the following Resolution:-

"This House is of opmion that in view of undisclosed foreign exchange 
held by various industrialists and others, a Committee consisting 
of Members ot Parliament be appointed to enquire into and 
report on the measures which ought to be taken with a view to 
effectively eradicate malpractices in foreign excbanp," 

SIUi V. P. Nayar's speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 30th March, 1959). 
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LOB: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 30, 1959/Chaitra 9, 1881 (Saka) 

No. 256 
1. Starred. Questions 

Twenty-eight Starred Questions (Nos. 1537-1564) were put down on the 
order paper out of which twenty-three were called. 

Fifteen Starred Questions (Nos. 153S-1546, 1548, 1549, 1552, 1556, 1557, 
and 1559 were orally answered and supplementary questions were asked on 
all of them. Replies to the remaining questions (including starred Ques-
tions Nos. 1537, 1547, 1550, 1551, 1553, 1554, 1555 and 1558 of which the 
questioners were absent) were laid on the Table. 

2. Unstarred QuestiODS 
Fifty-nine Unstarred Questions (Nos. 2465-2523) were put down on the 

order paper. Original notices of Unstarred Questions Nos. 2482, 2492, 2493, 
2496, 2497, 2516 and 2517 were received in Hindi. Replies to Unstarred 
Questions were laid on the Table. 

3. Short Notice Question 
One Short Notice Question, regarding Government's policy .with respect 

to Refugees from Tibet addressed to the Prime Minister was asked. It was 
orally answered and supplementary questions were also asked and answered 
thereon. 

4. AdjOUl'DlDent Motioas 
The Speaker withheld his consent to the moving of the following nine 

adjournment motions given notice of by the members shownag.mst them:-
(i) Certain statements in the official communique of Notices by Sarvashri Hem Ba-

the Chinese GoverIlJDeJlt. rua, Atal Bibari Vajpayee. 

(ii) Allegations in Chinese Preas regarding use of 
. Kalimpong as a base by Tibetan elements. 

(iii) Reported masaiDg of Chinese troops OIl Indian 
borders. 

B. C. Kamble, J. M. Moha-
med Imam and Braj Raj 
Singh . 

(iv) Crash of LA.c. plane near Hailakandi 
Assam on the 29th March, 19S9. 

in Notices by Sarvalhri S. M. 
~,K.T.K.T~mau 
and Braj Raj Singh. . 

(v) Financial assistance to residents ofPurana Quila Notice by Sarvashri S. M. 
in Delhi af[ec:tcd by the dust-storm on the 29th Banerjee 8Dd K. T. K. Tanp-
Marcb,I9S9. mani. 

[P.T.o. 



15. Report or EstImates Committee 

8hri Balvantray Gopaljee Mehta presented the Thirty·ninth Report of the 
Estimates Committee on the Ministry of Finance (Department of Economic 
Affairs)-India Security Press, Nasik. 

6. CaHinc Attention to Matter or Urgent PubUc Importance 

8hri Atal Bihari Vajpayee called the attention of the Prime Minister to 
the firing by Portuguese soldiers on Indian Constables on the Banda border 
and violation of Indian territory on the 26th Ma,rch. 1959. 

The Prime Minister made a statement in regard thereto. 

'I. Government Bil~JntroclDoec1 
The Bengal Finance (Sales Tax) (Delhi Amendment) Bill, 1959. 

8. 'ftle Budget (General) 1959-60-...... ads for Grants 
(1) Discussion on the Demands for Grants Nos. 61 to 63 and 1M ibr wttich 

the Ministry of Information and Broadcasting is responsible conclt,lded, 
All the cut motions moved on the 28th March, 1959 were withdrawn ~, 

leave of the House. 
'!'he following Demands were voted in full:-

W,NI8TR~ OF INFORMATION AND BROADCASTING 
Number' 

of 
Demand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
61. Ministryof. Information amd Broadcasting .. 
62 B~~ng. 

63 Miscellaneous Departments and Expenditure under the 
Ministry of Information and Broadcasting . . 

1I.-BXPI!NDrruRE MBT-FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCBS 

I~ Capital Outlay on· Broadcasting 

Amount of Demand 

Rs. 

13,L7.ooo 
4.at5t77 ,pIJO 

(2) Discussion on Demands for Grants Nos. 81 to 84 and 130 fox: which 
the Ministry of Steel, Mines and Fuel is responsible commenced. 

Fony-three cut motions-of which eleven were on Demand No, 81. two 
each OIl'Demands Nos. 82 and 83, eight on Demand No. 84 and twentY OIl 
~ No. leo-were mov~. 

'lM ~~s~pq. ~'_ not concluded. 
-(Lok Sabha adjou~ till; 11 A.M, Oft ~4 .~. 3-1.* __ ,1819.) 

CORRIGENDUM 
In Bulletin-Paa I dated. the 28th ItfaIteh., 191&, ~ 888'; 1fl'Klep. item 

No. 4, line :t. 
fOT 'Provincial' read 'Provisional'. 

eo 
GIPND-LSI(NSJ~2262 (D) LS-30-3-59-900. 

M; N. It&UL, 
Secretary. 



LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 31, 1959/Chaih'a 10, 1881 (Saka) 

No. %57 
1. Starred QuestiOnS 

Twenty-seven Starred Questions (Nos. 1565-1591) were put down on 
the order paper ollt of which twenty-one were called. Original notices of 
Starred Questions Nos. 1578, 1583 and 1584 were received in Hindi . . 

Eighteen Starred Questions (Nos. 1565-1570, 1572-1574, 1576 and 
1578--1585) were orally answered and supplementary questions were asked 
on all of them. Replies to the remaining questions (inchiding Starred 
Questions Nos. 1571, 1575 and 1577 of which the Questioners were absent) 
were laid on the Table. 

2. UDStarred Questions 
Forty-two Unstarred Questions (Nos. 2524--2565) were put down on the 

order paper. . Original notice$ of Unstarred Questions Nos. 2543 and 2~1 
were received in Hindi. Replies to Unstarred Questrons·were laId on the 
Table. 

3. Short Notice QUestion 
One Short Notice Question, regarding Food Scarcity in IIl.E.F A. addres-

sed to the Prime Minister,. was asked. It was orally answered and supple-
mentary questiOns were aLSo asked and answered thereon. 

4. Papers Laid on the Table. 

The following papers were laid on the Table:-
(1) A copy of each of the following statements showing the action 

taken by the Government on various assurances, promises and 
undertakings given by the Ministers during various _ian. of 
Second Lok Sabha:-

(i) First Statement Seventh Session, ItN59. 
(ii) Supplementary Statement Sixth Session, 1958. 

No. IV. 
(iii) SUpplementary Statement FiftbSeSsion, 1958. 

No. VIII. 
(iv) Supplemtlntary Statement P'ourth Session, 1858. 

No. XVII. 
(v) Supplementary Statement Third Session. 1957. 

No. XIx. 
(vi) Sypplementary Statement Second Session. 1957. 

No. xxm. 
[p.'f;O. 
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(2) A copy of Annual Report of HIDdustan Shipyard (Private) Limit-
ed for th~ year 1957-58 along with the Audited Accounts under 
sUb-section (1) of Section 639 of the Companies Act, 1956. 

(3) A copy of Notification No. G.S.R. 308 dated the 14th March, 1959, 
under sub-section (3) of Section 25 of the Rubber Act, 1947, 
making certain further amendments to the Rubber Rules, 1955. 

5. Report &l Estimates Committee 
Shri Balvantray Gopaljee Mehta presented the Forty-fifth Report of the 

Estimates Committee on the Ministry of Health-Medical Services Part II. 

6. The Budget (General) 1959-60-Demands for Grants 
(1) Discussion on the Demands for Grants Nos. 81 to 84 and 130 for 

which the Ministry of Steel, Mines and Fuel is responsible concluded. 
On cut motion No. 1126 on Demand No. 81 moved by Shri T. B. Vittal 

Rao, the House divided, Ayes 21; Noes 85. The cut moticm was accordingly 
negatived. 

All other cut motions moved on the 30th March, 1959 were withdrawn by 
leave of the House. 

The following Demands were voted in full:-

MINISTRY OF STEEL, MINES AND FUEL 

Number 
of 

Demand -----------
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
81 Ministry of Steel, Mines and Fuel 
82 Geological Survey 
83 Exploration ot Oil and Natural Gas 
84 Miscellaneous Defartments and Other Expenditure 

the Ministry 0 Steel, Mines and Fuel . 
under 

II.·-EXPENDITURE . MET FROM CAPITAL AND 
DISBUR.SEMENT OF LOANS AND ADVANCES 

130 Capital Outlay of the Ministry of Steel, Mines and Fuel . 

Amount of 
Demlnd 

Rs. 

36,98,000 
2,02,63,000 
3,10,34,000 

22,06,60,cco ----_. -.- --_._-------
(2) Discussion on the Demands for Grants Nos. 95 to 99 and 136 to 138 

for which the Ministry of Works, Housing and Supply is responsible com-
menced. 

The discussion was not concluded. 

7. Half-an-hour Diseusslon on Matters Arising out 01 Answer to QUestiOll 
Shri Rajendra Singh raised a half-an-hour discussion on points arising 

out of the answer given to Unstarred Question No. 112 on the 11th February, 
1959 regarding ghat to ghat booking between Mahendra Ghat and Pahleza 
Ghat. . ". . 

Shri Shahnawaz Khan replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on" Wednesday, the 1st April, 1959.) 

844 
GIPND-LSI-2278(D) LS-31-3-59-900. 

M. N. KAUL. 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. ApriL 1, 1959/Cllattra 11, 1881 (Suka) 

No. 258 
1. Starred QuesUoDs 

Twenty-two Starred Questions (Nos. 1592-1613) were put down on the 
order paper all of which were called. Original notices of Starred Ques-
tions Nos. 1597 and 1606 were received in Hindi. 

Seventeen Starred Questions (Nos. 1592-1594, 15~1599, 1601, 1602, 
1604, 1606, 1607 and 1609-1613 were orally answered and supplementary 
qU"estions were asked on all of them. Replies to the remainini Questions 
Nos. 1595, 1600, 1603. 1605 and 1608 of which the questioners were absent 
were laid on the Table. 

2. UDStarred Questions 

Sixty-nine Unstarred QUestions (Nos. 2566-2569, 2571-2630 and 
2632-2636 were put down on the order paper. Unstarred Question 
No. 2570 was withdrawn by Member. Unstarred Question No. 2631 was 
transferred to the list of questions for the 8th April, 1959. Original 
notices of Unstarred Questions Nos. 2579, 2592, 2594, 2595, 2613 and 2628 
were received in Hindi. Replies to Unstarred Questions were 1aicl on the 
Table. 

3. AcIjou.rDJDeDt MotiOD 

The Speaker postponed till 2nd April, 1959 his decision on the. u.russi-
biUty of an adjournment motion given notice of by Shri R. K. Kbac:Ulkar 
regarding the release by the Chinese Embassy in New Delhi of an article 
in the Peoples' Daily of Peking alleging the use of Kalimpong by certain 
elements in connection with the happenings in Tibet and certain obaer~ 
vations on the subject in a statement reported to haw been iuued by the 
Secretariat of the National Council of the Communist Party of· India. 

4. Papers LaId OB the Table 

The following papers were laid on the Table:-
(1) A copy of each of the following Notifications under sub--aection 

(6) of Section 3 of the Essential Commodities Act, 1955. -(i) G.S.R. No. 346 dated the 21st March, 1~9 malting certain 
further amendment to the Rice (Southern Zone) Movement 
Control Order. 1957. 

(P.T.O. 



(ii) 

(iii) 

(iv) 

G.S.R. No. 347 dated the 18th March, 1959 making certain 
further amendment to the Inter-Zonal Wheat Movement 
Control Order, 1957. 

G.S.R. No. 3.s dated the 18th March. 1959 making certain 
further amendment to the Calcutta Wheat (Movement 
Control) Order. 1956. 

G.S.R. No. 366 dated the 23rd March, 1959 making certain 
further amendments to th'e Rice (Uttar Pradesh) Price 
Control Order, 1958. 

(2) A copy of each of the following statements of Orders under sub-
section (6) of Section 3 of -tire &sential Commodities Act, 
19B5:-

(i) Statement showing 248 Orders to get declaration of stocks 
served on certain traders in Krishna District. 

(li) Statement showing 166 Orders to get declaration of stocks 
served on certain traders in Guntur Distriet.· 

(iii) Statement showing 20'7 Orders to get declaration of stoeks 
served on certain traders in East Godavari District. 

(iv) Statement showing 171 Orders. to get declaration of· stooks 
served on certain traders in West Godavari Distriet. 

(v) Six statements showing 281 Requisitioning Orders for rice 
served on certain traders in West Godavari District. 

(vi) Statement showing 144 Requisitioning Orders for rice served 
on certain traders in East Godavari District.' 

(vii) Two statements showing 30 Requisitioning Orders for rice 
served on certain traders in Guntur Distrid. 

(viii) Statement showing 118 Requisitioning Orders for rice served 
011 certain traders in Krishna District. 

5 .. JI,ePOrt of Committee OIl Private Members' Bills and Resolutioll5 

Sardar Hukam Singh presented the Fortieth Report of the Committee 
on Private Members' Bills and Resolutions. 

6. Report of Estimates Committee 

ShriBalvantray GopaljeeMehta presented the l"orty-thirdReport" of 
the .EstimatesCommitteeon the action taken by Government on ·the recOm-
mendations contained in the Twenty-eighth Report of the Estimatei" Com-
mittee (FifBt Lok: Sabha) on the Ministry of Railways-StoreS Illd Print-
~. . 

7. JI,epori of COmmittee on A1Iaen.oe of Members floomthe Slttbtp of .. 
B01UIe 

Shri Mulchand Dube presented the Thirteenth Report of the Committ.e 
on Absence of Members from the Sittings of the House. 

8. 8tatemeat by Depal7 MiIlIster .ol 11'004 aDd Agricaltare 

The Deputy Minister of Food and Agriculture made a statemeo.t <:Qt-
rectiQc reply given on Ure 12th March, 1959 to a Supplementary by Shri Hern 
Barua on Starred Question No. 1161 regarding International Wheat Coafer.. 
e~ 
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9. The Badcet (General) 1959---.nemands lor OraJIIB 

(1) Discussion on the Demands for Grants Nos. 95 to 99 and 136 to 188 
for which the Ministry of Works, HOUSing and Supply is responsible con-
cluded. 

Forty-eight cut motions-of which forty-six were on Demand No. 87 
and one each on Demands Nos. 99 and 13S-were moved and. withd~wn by 
leave of the House. 

The following Demands were voted in full:-

MINISTRY OF WORKS, HOUSING AND SUPPLY 
----,..-_ .. -------- - --------- -------------- ----

Number 
of 

Demand 

Name of Demand 

----------_._--- - -_ .. -.------- ----------
I.-EXPENDITURE MET FROM REVENUE 

Amount of 
Demand 

95 Ministry of Works, Ho~sing and Supply ~7.9UX)O 

96 Supplies 2,59,19,000 

97 Other Civil Works 24.74.14,000 

98 Stationery and Printing 7,12,63,000 

99 Miscellaneous Departments and Expenditure under the 
Ministry of Works, Housing & Supply IP9,os,tlCO 

H.-EXPENDITURE MET FROM CAPITAL AND 
DlSBURSEME~l OF LOANS AND ADVANCES 

136 Delhi Capital Outlay 

137 Capital Outlay on Buildings 

138 Other Capital Outlay of the Ministry of Works, Housing 
and Supply 

(2) Discussion on the Demands for Grants Nos. 74 to 80 and 128 for 
which the Ministry of Scientific Research and Cultural Affairs is responsible 
commenced. 

The discussion was not concluded. 

(Lok Sabha adjbumed till 11 A.M. on Thursday, the 2nd April, 1959.) 
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LOK SABKA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, April 2, 1959/Chaitra 12, 1881 (SakCt) 

No. 159 

1. Starred Questious 
Twenty-seven Starred Questions (Nos. 1614-1640) were put down on 

the order paper out of which twenty-four were called. Original notices 
of Starred Questions Nos. 1619 and 1624 were received in Hindi. 

Twenty-one Starred Questions (Nos. 1614, 1615, 1617-1627, 1629 and 
1631-1637) were orally answered and supplementary questions were 
asked on all of them. Replies to the remaining questions (including 
Starred Questions Nos. 1616, 1628 and 1630 of which the questioners were 
absent) were laid on the Table. 

2. UDStarred QUestiobS 

Forty-one Unstarred Questions (Nos. 2637-2677) were put 
the order paper. Original notices of Unstarred Questions Nos. 
2661 and 2666 were received in Hindi. Replies to Unstarred 
were laid on the Table. 

3. Short Notice Questlon 

down on 
2659, 2660, 

Questions 

One Short Notice Question, regarding International Commission in 
Laos addressed to the Prime Minister was asked. It was orally answered 
and supplementary questions were also asked and answered thereon. 

4. ·Adjoumment Motion 
The Speaker withheld his consent to the moving of the adjournment 

motion given notice of by Shri R. K. Khadilkar on the 1st April, 1959 
regUding the release by the Chinese Embassy in New Delhi of an article 
:in. ·the Peoples' Daily of Peking alleging the use. of ~linyJon.g by certain 
elements in connection with the happenings in Tibet and certain obser-

. ovations on the subject in a statement issued by the Secretariat 01 the 
National Council of the Communist Party of India. 

5. Statement by PrIme )fJDfster 

The Prime Minister made a statement regarding the decision of the 
President to refer to the Supreme Court for opinion certain issues con-

.. cerning implementation of t~ Agreement with Pakistan felating to the 
exchange ot Beru Bari Union and Coach-Behar enclaves. 

[p.T.O. 



6. Papers Laid on the Table 
~ following papers were laid on. the Table:-

(1) A copy of Notification No. G.S.R. 340 dated the 21st March, 
1959, under sub-section (4) of Section 19 of the Medicinal 
and Toilet Preparations (Excise Duties) Actl 1955, making 
certain further amendments to the Medicinal and Toilet Pre-
parations (ExciS'e Duties) Bules, 1956. 

(2) A copy of each of the following Notifications under Section 38 
of the Central Excises and Salt Act, 1944:-

(i) G.S.R.No. 339 dated the 21st March, 1959, making certain 
further amendments to the North Eastern India Salt Rules, 
1939. 

(ii) G.S.R. No. 350 dated the 28th March, 1959, making certain 
furtftt!r amefttiment to the Central EKeise Rules, 1944-

7. statement by Minister of Food andAgrieulture 

The Minister of Food and Agricultllre laid on the Table a statement 
regarding the scheme of State trading in. foodgrains pr.ovisionally decided 
by the Government. . .. 

8. one Budget (General) 19S9-So-Demands for Gl'allts· 
(1) Discussion on the Demands for GrantJ N{)S. 74 to 80 and 129 for 

which the Ministry of Scientific Research and Cultural Affairs is res-
ponsible concluded. ... . 

Twenty-even cut motif)~ wbJch six were on Demand No. 74, eleven 
on Demand No. 75, Dne each on Demands Nos. 78 and 78, Ave on Demand 
No. 79 and tlu"ee. OD. Demand No. 80-~re llll)V~ and wHh~awn by leave 
of the House. . . 

The following Demands were voted in full:-
:MINISTRY OF SCIEN'I'IFIC RESEARCH AND CULTURAL Al'FAIRS 

Number 
of 

Demand 
Name of Demand 

I.-EXPENDITURE MBT FROM lU!VENUE 

Amount of 
Demand 

Rs. 

74 Mini.try of Scientifie Researc:h lQld Cultural Mail'l 3li,88,QOO 

75 Archaeology 9i,13,QOO 

'16 S\lf'fey of lMia 1,1,'.71,000 

77 ~ea1 SUl'"IeY J4,071JCXJ 

,8 Zoolepeal Survey Je,I,O;8OO 

79 $cimltiftc R-.rdl and Cul1;\.1rlll AaiIira 1 I,~ 

80 Miscellaneous Departments and l!xpenditure UDder the Minis-
try of Scientific Research and Cultural Affairs. .. 33,79,000 

II.-E~J~~,N~iL~&1~Th~~ 
1M Ct~ QIUIu (If _ MWttfY of SOitPttfic ~4MII'Ok_ 

ultu.rll Mars. . • : . . . . . 
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(2) Discussion on the Demands for Grants Nos. 85 to 94 and 131 to 135 
for which the Ministry of Transport and Communications is responsible 
commenced. 

The discussion was not concluded. 

9. MotlGD re: Cldnamrt ColUer.,. Disaster 

Shrimati Renu Chakravartty moved the following motion:-
"That this House takes note of the R1!port of Inquiry into the China-

kuri Colliery Disaster, laid on the Table of the House on the 
16th February, 1959." 

One amendment was moved by Shri Atal Bihari Vajpayee. 

The following members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Dr. G. S. Melkote 
(3) Shri Rajendra Singh 
(4) Shri C. R. Pattabhi Raman 
(5) Shri Abid Ali 
(6) Shri S. M. Banerjee 
(7) Shri Satis Chandra Samanta 
(8) Shri Gulzariial Nanda. 

Shrimati Renu Chakravartty replied to the debate. 

The amendment was withdrawn by leaw of the House. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 3rd April, 1959.) 

8iO 

__ "re (NS)-1J (Et) ~ ... 411 100. 

M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, April 3, 1959/Chaitra 13, 1881 (Saka) 

No. 260 
1. starred QaesttODS 

Twenty-four Starred Questions (Nos. 1641-1664) were put down on the 
order paper alI' of which were called. Original notices of Starred Questions 
Nos. 1656 and 1658 were received in Hindi. 

Seventeen Starred Questions (Nos. 1641-1645, 1648-1650, 1652, 1654, 
1655, 1657, 1658, 1661-1664) were orally answered and supplementary ques-
tions were asked on fifteen of them. Replies to Starred Questions Nos. 1646, 
1647. 1651, .165.3, 1656, 1659 and 1660 of which the questioners were absent 
were laid on the Table. 

2. Unstarred QUestiODS 

Thirty Unstarred Questions (Nos. 2678-2707) were put down on the 
order paper. Replies of Unstarred Questions were laid on the Table. 

3. Short Notice Question 

One Shert Notice Question, regarding Central Wage Boamfor Cotton 
Textile Industry addressed to the Minister of, Labour and Employment WQS 

asked. It was orally answered and supplementary questiOnS were .also asked 
and answered thereon. . .. 

4. Question of Prlvilece 

The Deputy Speaker withheld his consent to the raising of a question of 
privilege given notice of by Shri Nath Pai. regarding certain. r~arks 
against members of Praja Socialist Party reported in the Press to have 
been made in Lok Sabba by Shri Hirendra NathMukerjee ·on the 1~ April, 
1959. 

5. Statement by Prime MiaIster 

The Prime Minister made a statement regarding crossing of the, border 
andalrlval in Indian territory on the 31si March, 1959 of the Dalai lAma 
of Tibet 'IUld his entourage. 

6. Paper LaId on the Table 

A copy of Notification No. 20 dated the 28th March,1959,makin'J~n 
amendment to the Reserve Bank of India (Not~ .Refund) Rules, 1935, was 
laid on the Table uncter Section 28 of the Reserve Bank ot India Act, 1934. 

~-'- '. - [P.T.O. 
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7. The Budget (General) 1959~DemaDds for Grants 

Discussion on the Demands for Grants Nos. 85 to 94 and 131 to 135 for 
which the Ministry of Transport and Communications is responsible conti-
nued. 

Two Hundred and Sixteen cut motions--of which twenty-six were on 
Demand No. 85, eighty-five on Demand No. 86 seventeen on Demand No. 87, 
two on Demand No. 88, forty-nine on Demand No. 91, three each on Demands 
Nos. 92 and 135, eight on Demand No. 93, five on Demand No. 94, seven 
each on Demands Nos. 132 and 134 and four on .Demand No. l33-were 
moved. 

The discussion was not COl'lCluc:ied. 

8. Motion re: Fortieth Report of Oemntitiee OIl Private Members' Bllls and 
Resolutions 

Sardar Amar Singh Saigal moved the following motion:-. 
"That this House agrees with. the Fortieth Report of the Committee 

on Pri\'.ate Members' Bills and Resolutions 'present~ to the 
HoUse on the 1st April, 1951J." 

The motion was adopted. 

9. PrtvateMembel"s Blll-1Dtrodueed 

The Port Haj Committees (Amendment) Bill, 1959, (A·mendment of 
sections 1 and 6 and substitution of sections 3 and 4) by Shri A. K. Go,pa.1an. 

10. Private Member's Bill-Withdrawn 
The Indian RaHwalis (Amendment) BiLl, 1957 (Insertion of new section 

99A and amendment of sections 113, 118 and First Schedule) by S'hri A'Ulan 
Sinha. . 

Shri Jhulan Sinha concluded his speech on the motion for consideratiOn 
of tIiIe Bill mevedby him on the 20th March, 1959. 

'!'be ~ members took part in the debate:-
(1) ShriK. T. K. Tangamani 
(2) Shri Braj Raj Singh 
(3) Shri Sarjoo Pandey 
( .. ) Shri Jagenatha Rao 

. (5) 8hri S. V. ltamaswamy 

Sbri .Jbulan Sinha ftip1ied "to the debate. 

The Bill was withdrawn by leave of the House. 

11. Private Member's Bi1l-Neptived 

7'Ae CMl.6 SGft.tIGS DiKsha Rutraiflt Btll, 1957 btl Shri Diwa" C1wmd 
ShaT'II'\(J. 

The motion for consideration of the Bill was moved by Sbri Diwan 
Chand Sharma. 

TIle ~ members took. part in the debate:-
( 1) Shri Atal Bihari VajpaYeI! 

. (2.) Shri Padam Dev 



(3) Shri Prabhat Kar 
(4) Shri K. R. Acbar 
(5) Shri Rajendra Singh 
(6) Shri Ansar Harvani 
(7) Shri Naval Prabhakar 
(8) Shri Shraddhakar Supakar 
(9) Shri Mool Chand Jain 

(10) Dr; K. L. Shrimali 

Shri Diwan Chand Sharma replied to the debate. 

The motion for consideration was negatived. 

12. Private Member's Bill-Under consideration 

The Arbitration (Amendment) Bill, 1957 (Amendment of sectiom 2 and 
39 and insertion of new Chapter IV A) btl Shri Raghunath Singh. 

The motion· for consideration of the Bill was moved by Shri Raghwlath 
Singh and his speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday. the 4th April, 1959.) 
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Secretary. 



LOK SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, April 4, 1959/Chaitra 14, 1881 (SaJcG). 

No. 181 
1. Paper laid on the Table 

A copy of the Report of Ganga Brahmaputra Water Transport Board 
for the year 1958 was laid on the Table. 

2. Presentation of Petition 

Shri N. R. M. Swamy presented a petition signed by a petitioner reprd-
ing excise duty on oil produced by Pinto (Wooden) Chekkus. 

3. Leave of Ab98nce 
The following members were granted leave of absence from the sittfnp 

of the House for the periods mentioned against each:-

(I) Shri Chowkhamoon Gohain 

(2) Shri Chandramani Kale 

(3) Dr. K. B. Menon . 

(4) Shri Chapalakanta Bhattacharyya 

(5) Shri Chheda Lal Gupta . 

(6) Shri Bishanchandar Seth 

(7) Sardar Baldev Singh 

(8) Shrimati Mafida Ahmed . 

(9) Maulana Abdur Rahman 

(10) Kunwarani Vijaya Raje 

(II) Shri Jogendra Sen-Mandi 

(12) Shri Jogendra Nath Hazarika 

17th November to 20th December, 1958 
(Sixth Session) and 9th February to 28th 
February, 1959 (Seventh Session). 

19th February to 15th March, 1959 (Seventh 
Ses!lion). 

3rd March to 30th April, 1959 (Seventh 
Session). 

I Ith February to 20th March, 1959 (Seventh 
Session). 

1St March to 28th April, 1959 (Seventh 
Session). 

• 9th February to 1St March, 1959 (Seventh 
Session). 

9th February to 8th April, 1959 (Seventh 
Session). 

'9th February to 20th March, 1959 (Seventh 
Session). 

9th February to 20th March, 1959 (Seventh 
Session). , 

9th February to 8th April. 1959 (Seventh 
Session). 

7th March to 23rd March, 1959 (Seventh 
Session). 

23rd February to 20th April, 1959 (Seventh 
Session). 

[P.T.O. 



t. statement re: Govenunent BuslnMl 

The Minister of Parliam'entary Mairs made a statement regarding the 
order of Discussion and Voting on the Demands for Grants in respect of 
the Budget (Genera!), 1959-60 for -tire -week commencing the 6th April, 1959. 

&. The Budget (General) 1959-6D-Demanda for Grants 

(1) Discussion on the Demands for Grants Nos. 85 to 94 and 131 to 135 
for which the Ministry of Transport and Communications is responsible 
concluded. 

Two further cut motions on Derilllnd- No. 85 were moved and withdrawn 
by leave of the House. 

On cut motion No. 1279 on Demand No. 85 moV'ed by 8hri P. T. Punnoose, 
the aouse divided, Ayes 14; Noes 98. The cut motion was accordingly 
negatived.' . '. 

One cut motion moved on the 3rd April, 1959 was negatived. 

-;;AUothetcutmQtions .moved on the 3rd April, 1959 W'ere withdrawn by 
leave of the House. . 

The following Demands were voted in ful1:-
., .:-

MinIstry of Traosport and CommWll&t1ou 
------_ .. _._---------

Number . Name of Demand iAmount of Demand 
of I 

Demand 
i --------_._--- -!---------

I 

I I.-EXPENDITURE MET FROM REVENUE 

85 Ministry of Transport and Communications 

86 Indian .Posts and Telegraphs Department (including 
working expenses) . . . . . . 

87 Mercantile Marine . 

88 Light-houses and Light-ships 

89 . MeteorolOgy . 

90 Ovez:se8S CommU:Ucations Suvice 
I 

91 . Aviation 

92 Central R~ad Fund 

93 Communications (Including National Highways). 

I 
I 

94 Miscellaneous Departments and other Expenditure under\' i the Ministry of Trans~oa and Communications 

855 

Rs. 

50,01,000 

6,09,01,000 



i 
Number Name of Demand ;, Amount of D'emand 

of 
Demand " : 

---!-- \--------l ' ~ 

I n.-EXPENDITURE MET FROM CAPITAL AND I . I DISBURSEMENT OF LOANS AND ADVANCES 

131 Capital Outlay on Indian Posts and Telegraphs (not 
met from Revenue) .. .. 

132 Capital Outlay on Civil Aviation 3,97,16,000 

133 Capital Outlay on Ports . . ! 2.78.21,000 

134 \ Capital Outlay on Roads. 15,12,:50,000 

13:5 \' Other Capi~ <?utlay of the Ministry of Transport and : 
Commumcanons . , . . , . . i 8,03.09,000 

I , --- --.. ----- ----. 
(2) Discussion on the Demands for Grants Nos. 67 to 89 and 12'l for 

which the Ministry of Labour and Employment is responsible commenced. 
The discussion was not conc.luded. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 8th April. 1959.) 

-GMGIPND-LSI-27: (D) L.S.~-59.--800. 

M. N. KAUL. 
Secretary. 



LOlt SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monda'll, April 6, 1959/Chaitra 16, 1881 (Saka) 

No.2G2 

1. starnd QuesUolIS 

Twenty-six Starred Questions (Nos. 1665-1690) were put down on the 
order paper out of which nineteen were called. Original notices of Starred 
Questions Nos. 1670, 1675, 1678, 1680 and 1686 were received in Hindi. 

Fourteen Starred Questions (Nos. 1665-1668, 1670, 1671, 1874, 1675, 1678-
1683) were orally answered and supplementary questions were asked on all 
of them. Replies to the remaining questions (including Starred Questions 
Nos. 1669, 1672, 1673, 1676 and 1677 of which the questioners were absent) 
were laid on the Table. . 

2. UDStarred Questions 

Fifty-four Unstarred Questions (Nos. 2708-2761) were put down on the 
order paper. Original notices of Unstarred Questions Nos. 2719, 2734, 2737, 
2746 and 2759 were received in Hindi. Replies to Unstarred Questions were 
laid on the Table. 

3. Report of Public Accounts ComndUee 

Shri N. G. Ranga presented the Twelfth Report of the Public Accounts 
Committee on the ApprOpriation Accounts of the Government of Himachal 
Pradesh for the years 1954-55, 1955-56 and 1956-57 Ost April, 1956 to 31st 
October, 1956) and Finance Accounts for the years 1955-56 and 1'956-57 (lst 
April, 1956 to 31st October, 1956) and Audit Reports thereon. 

4. Presentation of Petitieas 

Shri D. R. Chavan presented the following petitions:-

(i) Two petitions signed by a petitioner each regarding the with-
drawal of exemption from levy of duty on vegetable non-essen-
tial ow. 

(ii) One petition signed by a petitioner regarding the Finance Bill, 
lUi. 

[P.T.O. 



5. CalliDg Attention to Matter of Urgent Public Importance 
Shri S. M. Banerjee called the atrention of the Minister of Irriga,tion and 

Power to the reported interim agreement between India and Pakistan about 
the use of the Indus river and its main tributaries for irrigation purposes. 

The Minister of Irrigation and Power made a statement in regard thereto. 

6. statement by MInister of Health 
The Minister of Health made a statement correcting reply given on the 

27th February, 1959 to a Supplementary by Shri Atal Bihari Vajpayee on 
Starred Question No. 722 regarding Training of Refractionists and Opticians. 

7. The Budget (General) 1959-60-Demands for Grants 

Discussion on the Demands for Grants Nos. 67 to 69 and 127 for which the 
Ministry of Labour and Employment is responsible concluded. 

One Hundred and Forty-eight cut motions-of which one hundred' and 
seven were on Demand No. 67, twelve on Demand No. 68 and twenty-nine 
on Demand No. 69-were moved and withdrawn by leave of the House. 

The following Demands were voted in fuU:-

MINISTRY OF LABOUR AND EMPLOYMENT 
--_._-_. 

Number 
of 

Demand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

67 Ministry of Labour and Employment 

68 Chief Inspector of Mines 

69 Miscellaneous Departments and Other Expenditure under the 
Ministry of Labour and Employment . . . . 

II.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSMENT OF LOANS AND ADVANCES 

127 Capital Outlay of<tbe Ministry of Labour and Employment 

Amount of 
Demand 

Rs. 

3,20,000 

(Lok Sabha adjourned till 11 A.M,. on Tuesday, the 7th April, 1959.). 

858 
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II. N. KAUL, 
Secretary. 



LOJ[ SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 7, 1959/ChaitTa 17, 1881 (Saka) 

No •• -

1. starred QaestloDs 
Thirty Starred Questions (Nos. 1691-1720) we,re put down on the order 

paper all of which were called. Original notices of Starred Questions 
Nos. 1696, 1714 and 1717 were received in Hindi. 

Seventeen Starred Questiops (Nos. 1693, 1696-1701, 1703, 1707, 1711-1715 
and 1718-1720) were orally answered and supplementary questions were 
asked on sixteen, of them. Replies to the remaining questions (including 
Started Questions Nos. 1691, 1692, 1694, 1695, 1702, 1704-1706, 1708-1'710, 
1716 and 1717 of which the questioners were absent) were laid on the Table. 

2. UDStarred Questions 

Fifty-two Unstarred Questions (Nos. 2762--2809 and 2811-2814) were 
put down on the order paper. Unstarred Question No. 2810 was transferred 
to the list of ques:ions for the 14th April, 1959. Original notices of Unstar-
red Questions Nos. 2776, 2777, 2786, 2787, 2790, 2791 and 2804 were received 
in Hindi. Replies to Unstarred Questions were laid on the Table. 

3. AdjoUI'DIDeDt Motions 

The Speaker withheld his consent to the moving of two adjournment 
motions given notice of by Sarvashri Hem Barua and Atal Bibari Vajpayee 
regarding Peking's announcement of the news of the Dalai Lama's arrival in 
India .before announcement thereof in New Delhi. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 323 dated the 21st March. 1959 
issued under sub-section (2) of Section 1 of the Public Employ-
ment (Requirement as to Residence) Act, 1957. 

(2) A copy of each of the following Rules under Section 4 of the 
Public Employment (Requirement as to Residence) Act, 1957:-

(i) The Andhra Pradesh Public Employment (Requirement as to 
Residence) Rules, 1959, published in Notification No. G:S.R. 
324 dated the 21st March, 1959. 

[P.T,O. 
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(ii) The Himachal Pradesh, Manipur and Tripura Public Employ-
ment (Requirement as to Residence) Rules, 1959, published 
in Notification No. G.S.R. 325 dated the 21st March, 1959. 

(3) A copy of Notification No. G.S.R. 326 dated the 21st March, 1959, 
under sub-section (4) of Section 43B of the See Customs Act, 
1878 and Section 38 of the Central Excises and Salt Act, 1944, 
making certain further amendment to the Customs and Central 
Excise Duties Refund (Fixed Rates) Rules, 1958. 

(4) 'A copy of each of the following Notifications under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:-

(i) G.S.R. No. 329 dated the 21st . March, 1959. 
(ii) G.S.R. No. 330 dated the 21st March, 1959 containing the Customs 

Duties Drawback (Diamonds) Rules, 1959. 

5. Minutes of Estimates Committee-Laid. on the Table 

The Minutes of the sittings of Estimates Committee relating to the Thirty-
sixth, Thirty-seventh, Forty-fourth and Forty-fifth Reports on the Ministry 
of Health were laid on the Table. 

6. Statement by Parliamentary Secretary to the Minister of Steel, Mines and 
Fuel 

The Parliamentary Secretary to the Minister cif Steel, Mines and Fuel 
made a statement correcting the reply given on the 5th March, 1959 to Sup-
plementaries by Shrirnati Parvathi M. Krishnan on Starred Question No. 933 
regarding Neyveli Lignite Project. 

7. Statement re: Change In Government Business 

The Minister of Parliamentary Affairs made a statement regarding a 
change during the current week in the order of Discussion and Voting on 
the Demands for Grants in respect of the Budget (General), 1959-60. 

8. The Budget (General) 1959-60-Demands for Grants 

Discussion on the Demands for Grants Nos. 36 to 41 and 119 to 121 for 
which the Ministry of Food and Agriculture is responsible commenced. 

One Hundred and Eighty-three cut motions-of which thirty-four were 
on Demand No. 36, fourteen on Demand No. 37, one hundred and three on 
Demand No. 38, eighteen on Demand No. 39, five each on Demands Nos. 40 
and 41, one each on Demands Nos. 119 and 121 and two on Demand No. 120-
were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 8th Aprii, 1959.) 

860 
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LOX: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednema1l. April 8, 1959/ChaitTa 18, 1881 (Saka) 

No. 2M 

1. Stanecl QaestfOJiB 

Twenty-eight Starred Quea.tions ,(Nos. 1721~1748) were put down on the 
order paper out of which twenty-three were called. 

Nineteen Starred Questions (Nos. 1721-1726, 1728-1732, 1734-1735, 
1'87-1739 and 1741-1743) were orally answered and supplementBl'Y ques-
tions were asked on seventeen of them. Replies to the remaining questions 
(including Starred Questions Nos. 1727, 1733, 1736 and 1740 of which the 
questioo-ers were absent) were laid on the Table. 

2.' UDStarred QuestloDs 

Fifty-three Unstarred Questions (Nos. 2815-2867) were put down 00 the 
order paper. Original notices of Unstarred Questions Nos. 2840, 2842 and 
2849 were received in Hindi. Replies to Unstarred Questio.ns were laid on 
the Table. 

3. Short Notice Question 

One Short Notice Question, regarding displaced persons in Purana Qila 
addressed to the Minister of Rehabilitation and Minority Mairs was asked. 
It was orally answered and supplementary questions were also asked and 
answered thereon. 

4. Papers Laid on the Table 
The fo11o\\,ing papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 398 dated the 4th April, J959, 
under sub-section (4) of Section 38 of the Industrial Disputes 
Act, 1947, making certain further amendment to the Industrial 
Disputes (Central) Rules, 1957. 

(2) A copy of statement correcting the reply given on the 10th Feb-
ruary, 1959 to a Supplementary by Shri V. P. Nayar on Starred 
Question No. 12 regarding Dyes for Handloom Industry. 

[P.T.O. 
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5. The Budget (General) 1959-60-Demands for Grants 

(1) Discussion on the Demands fot ,Grants Nos. 36 to 41 and 119 to 121 
for which the Ministry of Food and Agriculture is responsible concluded. 

On cut motion No. 1677 on Demand No. 120 moved by Shri T. Nagi Reddy, 
the House divided, Ayes 17; Noes 119. The cut motion was accordingly 
negatived. 

One cut motion moved on the 7th April, 1959 was negatived. 

All other cut motions moved on the 7th April, 1959 were withdrawn by 
leave of the House. 

The following Demands were voted in full:-

Number 
of 

Demand 

MINISTRY OF FOOD AND AGRICULTURE 

Name ofDcmand 

I.-EXPENDITURE MET FROM REVENUE 

Amount of 
Demand 

Rt. 

36 Ministry of Food and Agriculture ;_69,17,000 

37 Forest 2,37,69,000 

38 Agriculture 9,21,10,000 

39 Agricultural Research 4,52,60,000 

40 Animal Husbandry . 2>40,84.000 

41 Misccl1ancous Departments and Other Expenditure under 
the Ministry of Food and Agriculture 10,78,08,000 

II.-EXPENDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

119 Capital Outlay on Forests 12,81,000 

IZO Purchase of Foodgrains I,65,56,30,000 

121 Other Capital Outlay of the Ministry of Food and Agriculture 33,39.92,000 

(2) Discussion on the Demands for Grants Nos. 8 to 12 and 109 for which 
the Ministry of Defence is responsible commenced. 

Sixty-eight cut motions-of which sixty-four were on Demand No.8, 
three on Demand No.9 and one on Demand No. 10-were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 9th April, liBU.) 

882 
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LOK SABRA.· 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, April 9, 1959/Chaitra 19, 1881 (Sa1ca) 

No. 185 

1. starred Questions 
Tw1:!nty-five Starred Questions (Nos. 1749-1773) were put down on the 

order paper, all of which were called. Original notices of Starred Questions 
Nos. 1751 and 1756 were received in Hindi. 

Twenty-one -Starred Questions (Nos. 1749-1754, 1756-1762, 1764-1767, 
1769-1771 and' 1773 were orally answered and supplementBry questions 
were asked on all of them. Repli'es to Starred Questions Nos. 1755, 1763, 1768 
and 1772 of which the .questioners were absent were laid on the Table. 

2. UDStarred Questions 

Fifty Unstarred Questions (Nos. 2868-2917) were put down on the order 
paper. Original notices of Unstarred Questions Nos. 2882, 2891, 2901 ~md 
2902 were received in Hindi. Replies to Unstarred Questions were laid on 
the Table. 

~. Short Notice Question 

One Short Notice Question regarding Movement of Rice from Kuttalam 
addressed to the Minister of Railways was asked. The questioner being 
absent reply to it was laid on the Table. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Administration Report of Delhi Road Transport 

Authority for the year 1956-57 (Hindi and English versions). 
(2) A statement correcting reply given on the 12th March, 1959 to a 

Supplementary by Shri Rameshwar Tantia on Starred Question 
No. 1151 regarding Western Shipping Corporation (Private) 
Limited. 

(3) A copy of the Order dated the 1st April, 1959 by the President of 
India under clause (1) of article 1f3 of the Constitution refer-
ring to the Supreme Court questions as to the legislative action 
necessary for implementlltion of the Nehru-Noon Agreement in 
respect of the Berubari Union No. 12 and the exchange of 
Cooch-Behar enclaves. 

5. Opinlous on BIll 

Shri Raghubir Sahai laid on the Table a copy of Paper No. V contllin-
ing opinions on the Code of Criminal Procedure (Amendment) Bill which 
was circulated for the purpose of eliciting . opinion thereon by the 31st 
December, 19118. 

[P.T.O. 
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6. Report of Committee on Prlv_'M~' BUls and Resolutions 

Shri Shraddhakar Supakar presented -the Forty-first Report of the Com-
mittee on Private Members' Bills and -Resolutions. 

7. Report of Estimates Committee 

Shri M. Thirumala Rao presentedtht! Fiftieth Report of the Estimates 
Committee on; the -actil:ln taken by Government on the reeommendations 
contained in the Thirtieth Report of the Estimates Committee (First Lok 
Sabha) on the Ministry of Railways-Statistical Studies _of Certain Railway 
Problems. 

8. Saspeusion of Member 
Thebetluty'Spelikernamed Shri' Arjun Smgh Bhadauria and put the 

quest1drltbS.f the member (Shri ArJun Slnih Bhadauria) be su.spended from 
the service of the -House for seven days.' -

Onttie motibnthe House divided;' Ayes 134; Noes 2." Thell1otiori was 
accordingly adOpted: -

9. TheBu4g.(~.1) 1969-6~Demands for Gnats 
(1) Discussion on the Demands for Grants Nos. 8 to 12 and 109 for which 

the Ministry of Defence is responsible concluded. -
All the-cut motions moved on theBth Aprfl; 1959 were withdrawn by 

leave of theHoUs~. 
The followmgDemands were voted in full:-

Number 
of 

. Demand 

MINISTRY OF DEFENCE 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
8 Ministry of Defence 
9 Defence Services, Effective-Army 

to Defence Services, Effective-Navy 
II Defence Services, Effective- Air Force 
12.- Defence Services, Non-Effective-Charges 

Amount of 
Demali'd 

Rs. 

36,92,000 
1,60,19,32,000 

16,86,67,000 
54,81,13,006 

. 14,03,60,000 

1I.·.,.,.EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

109 Defence Capital Outlay 33,82.,50,000 

(2) Discussion on -the Demands for Grants Nos. 72, 73 and 128 for which 
the MIDistry of Rehabilitation is responsible commenced. 

Forty-two cut motions-of which forty-one were on Demand No. 72 and 
one on Demand No. 128---were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 11th April. 195$.) 

86~ 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, April 11, 1959/ChaitTa 21, 1881 (SaJca) 

No. 266 
1. Oath or AJIlrmat10n 

Shri Inderjit Lal Malhotra made and Subscribed the oath in English and 
took his seat in the House. \ 

2. Starred Questions 
Twentyseven Starred Questions (Nos. 1774--1776, 1778--1780) were put 

down on the order paper all of which were called. Starred Question No. 
1777 was postponed to the list of questions for the 16-4-1959. 

Twentyone Starred Questions (Nos. 1774--1776, 1778, 1779, 1781-1785, 1787, 
1788,. 1790--1793, 1795 1796, 1798, 1800 and 1801 were orally answered and 
supplementary questions were asked on twenty of them. Replies to the 
remaining questions (including Starred Questions Nos. 1780, 1786, 1789, 
1794. 1797 and 1799 of which the questioners were absent) were laid on the 
Table. 

4. Short Notice Question 
Forty eight Un starred Questions (Nos. 2918--2930, 2932-2966) were 

put down on the order paper. Unstarred Question No. 2931 was transferred 
to the list of questions for the 20-4-59. Original notices of Unstarred 
Questions Nos. 2928, 2929, 2930, 2936 and 2952 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

4. Short Notice Question 

One Short Notice Question regarding Lathi charge on refugee demonstra-
tors in Delhi addressed to the Minister of Home Mairs was asked. It 
was orally answered and supplementary questions were also asked and 
answered thereon. 

5. Adjournment MotioDs 
The Deputy Speaker withheld his consent to· the moving of six adjourn-

ment motions given notice of by the follOWing members regarding the 
shooting down of an I.AF. Canberra aircraft by the Pakistan Air Force on 
the 10th April, 1959:-

Sarvashri Uma Charan PatJ'laik, R. K. Khadilkar, S. M. Banerjee, 
Prabhat Kar, Chintamani Panigrahi, Hem Barua and AtaI 
Bihari Vajpayee and Pandit Braj Narayan "BTajesh". 

[P.T.O. 

881 



6. Paper Laid on the Table 

A copy of Notification No. G.S.R. 349 dated the 28th March, 1959 W1!.S 

laid on the Table under sub-section (1) of Section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957. 

7. Statement Re: Government Business 

On behalf of the Minister of Parliamentary Affairs the Deputy Minister 
of Finance made a statement regarding ·the " order of Government business 
for the week commencing the 14th April, 1959. 

8. The Budpt (General) 1959-6B-Demands for Grants 

(1) Discussion .on the Demands for Grants Nos. 72, 73. aD.d .128 for which 
the Ministry of Rehabilitation is responsible concluded:: . 

All the cut motions moved on the 9th April, 1959 were negatived. 

The following Demands were voted in full:-

MINISTRY OF REHABILITATION 

Num.ber.,of Demand 

73 

Name of Demand 
._---_ ... _--

I.·-EXPENDITURE MET 
FROM REVENUE 

Ministry of Rehabilitation 

Expenditure on Dis~aced Per-
sons and MinorIties . 

H.-EXPENDITURE MET 
FROM CAPITAL AND 
DISBURSEMENT OF 
LOANS AND ADVANCES 

IlK Capital Outlay of the Ministry 

Amount of Demand 

Rs. 

I 8,05,08,000 

of Rehabilitation . Ii,51.,67,000 ---_ .. _. __ ._- -_. _._-_._- .. _----- ----------

(2) Discussion on the Demands for Grants Nos. 6, 7 and 108 for which 
the Mipistry of Community Development and Co-operation is responsible 
commel1ced. 

The discussion was not concluded. 

9. Motion Re: Forty-First Report of Committee on Private Members, Bills and 
resoluUODS 

. Shri, Jagan Nath Prasad Pahadia moved the following motion:-

"That this House agrees with the Forty-first Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 9th April, 1959." 

The motidn was adopted. 
'\' . 
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10. Private Member's Besolution-Nep.tived 

Shri V. P. Nayar concluded his speech on the following Resolutioh moved 
by him on the 28th March, 1959:-

"This House is of opinion that in view of undisclosed foreign 
exchange held by various industrialists and others, a Committee 
consisting of Members of Parliament be appointed to inquire 
into an<;l report on the measures which ought to be taken with 
a view to effectively eradicate malpractices in foreign 
exchange." 

Two amendments were moved by Sarvashri Arun Chandra Guha Rnd 
Prabhat Kar. 

The following members took part in the debate:-
(1) Shri Arun Chandra Guha 
(2) Shri Prabhat Kar 
(3) Shri B. R. Bhagat 

The amendments were negatived. 
The Resolution was also negatived. 

11. Private Member's Resolution-Under Consideration 

Shri Mohan Swa.rup moved the following Resolution:-

"'!!tis House is of opinion that the export of monkeys be banned." 

The following members took part in the debate:-
(1) Shri Braj Raj Singh 
(2) Shri Ranbir Singh Chaudhuri (Speech Unfinished) 

The discussion was not concluded. 

12. Statement by M1nJster of Defence 

The Minister of Defence made a statement regarding the shooting down 
of an LA.F. Canberra aircraft by the Pakistan Air :Force on the 10th April, 
1959. 

(Lok Sabba adjourned till 11 A.M. on Tuesday, the 14th April, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 14, 1959/Chaitra 24, 1881 (Saka) 

No. 26'7 

1. Starred Questions 

\ 

Twenty-seven Starred Questions (Nos. 1802--1828) were put down on the 
order paper all of which were called. Original notices of Starred Questions 
Nos. 1810, 1816 and 1823 were received in Hindi. 

Sixteen Starred Questions (Nos. 1802--1806, 1808, 1813, 1816, 1817, 1819-
1821 and 1824-1827) were orally answered and supplementary questions 
were asked on all of them. Replies to Starred Questions Nos. 1807, 1809-· 
1812, 1814, 1815, 1818, 1822, 1823 and 1828 of which the questioners were 
absent were laid on the Table. 

2. Uastarred Questions 

Sixty-four Unstarred Questions (Nos. 2967-3021 and 3023-3031) were 
put down on the order paper. Original notices of Unstarred Questions 
Nos. 2989, 299Q, 3002, 3003 and 3916 were received in Hindi. Replies to 

. Unstarred Questions were laid on the Table. 

3. Short Notice QaestlOD 

One Short Notice Question, regarding the Crew of the I.A.F. Canberra 
aircraft shot down by the Pakistan Air Force addressed to the Minister of 
Defence. was asked. It was orally answered and supplementary questions 
were also asked and answered thereon. 

The Speaker withheld his consent to the moving of four adjournment 
motions given notice of by the following members regarding a raid by armed 
Pakistani nationals on a village in Coach-Behar on the 10th April, 1959:-

Sarvashri Hem Baros, S. M. Banerjee, Chlntamani Panigrahi, Premji 
R. Assar and: Atal Bihari Vajpayee. 

[P.T.O. 
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5. Paper Laid OIl the Table 

A copy of Notification No. S.D. 560 dated the 14th March, 1959 making 
certain further am-endment to the Cotton Textiles (Control) Order, 194B, 
was laid on the Table under sub-section (6) of Section 3 of the Essential 
Commodities Act, 1955. 

6. Report of Estimates Committee 

Shri M. Thirumala Rao presl:!nted the Fifty-second Report of the Esti-
mates Committee on the action taken by Government on the recommenda-
tions contained in the Thirty-fourth Report of the Estimates Committee 
(First Lok Sabha) on the Ministry of Transport-Tourism. 

7. Government Bill-introduced 

The Displaced Persons (Compensation and Rl:!habilitation) Amendment 
Bill, 1959. 

B. The Budget (General) 1959-60-Demands for Grants 

Discussion on thl:! Demands for Grants Nos. 6, 7 and lOB for which the 
Ministry of Community Development and Co-operation is responsible conti-
nued. 

Twenty-eight cut motions-of whiCh three were on Demand No.6, 
twenty-three on Demand No.7 and two on Demand No. 108-w-ere moved. 

TAe discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 15th April, 1959.) 

CORRIGENDUM 

In Bulletin-Part I dated the 11th April, 1959, page 865, in the heading 
after item No.2, 

for '4. SHORT NOTICE QUESTION' 
Tead '3. UNSTARRED QUESTIONS'. 

.. 
GIPND-LSI(NS)-lOl (D) LS-14-4-5~eoO. 

K. N. KAUL, 
Secretary . 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 
• 

Wednesday, April 15, 1959/C'haitra 25, 1881 (Saka) 

No. 268 

1. Starred QUestiOll8 

Twenty-five Starred Questions (Nos. 1829-1853) were put down on the 
order paper. Original notices of Starred Questions Nos. 1832 and 1839 were 
received in Hindi. 

Twenty Starred Questions (Nos. 1829-1835, 1837, 1838, 1840-1843, 
1845-1847 and 1849-1852) were orally answered and supplementary ques-
tions were ,asked on all of them. Replies to Starred Questions Nos. 
1836, 1839, 1844, 1848 and 1853 of which the questioners were absent were 
laid on the Table. 

2. U~ Qu~ 

. Eighty-one Unstarred Questions (Nos. 3032-3081 and 3083--3113) were 
put down on the order paper. Un starred Question No. 3082 was withdrawn 
by the Member. Original notices of Unstarred Questions Nos. 3040, 3046-
3049, 3064, 3066, 3083, 3084, 3088, 3100 and 3101 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Paper laid on the Table 

A copy of Notification No. G.S.R. 358 dated the 28th March, 1959, mak-
ing certain further amendment to the Fertilizer (Control) Order, 1957, 
was laid on the Table under sub-section (6) of Section 3 of the Essential 
Commodlti'es Act, 1955. 

4. Report of Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the Forty-seventh Report of 
the Estimates Committee on thl! Ministry of Finance (Department of 
Economic A1!airs)-National Savings Organisation. 

5. PreseDtatlon of PetltioDs 

Shri Ram Chandra Majhi presented the following petitions:-

(1) One petition signed by three petitioners regarding excise duty 
on oil produced by Pinto (Wooden) Chek.kus. 

(2) One petition signed by a petitioner regarding excise duty on 
vegetable non-essential oils. 

[p.T.O. 
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6. The Budget (General) 1959-60-Demands for Grants 
(1) Discussion on the Demands for Grants Nos. 6, 7 and 108 for which 

the Ministry of Community Development and Co-operation is responsible 
concluded. 

All the cut motions moved on the 14th April, 1959 were negatived. 

The following Demands were .voted in full:-

MINISTRY OF COMMUNITY DEVELOPMENT AND CO-OPERATION 

Number 
of 

Demand 

6 

7 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Ministry of Community Development and Co-operation 

Community Development Projects, National Extension Ser-
vice and Co-operation . 

n.-ExpENDITURE MET FROM CAPITAL AND 
DISBURSEM£NT OF LOANS AND ADVANCES 

Amount 
of 

Demand 

Rs. 

18,86,90,000 

108 Capital Outlay of the Ministry of Community Development· 
and Co-operation 

(2) Discussion on the Demands for Grants Nos. 1 to 5 and 107 for which 
the Ministry of Commerce and Industry is responsible commenced. 

Seventy-three cut motions-of which twenty-two were on Demand No. 
1, forty-five on Demand No.2 and six on Demand No.5-were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 16th April, 1959). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProoeediDgsJ 

Thursday, April 16, 1959/Chaitra 26, 1881 (Saka) 

No. let 

1. Starred Quedoaul 

Thirty-one Starred Questions (Nos. 1854-1883 and 1777) were put down 
on the order .-paper oat of wbieh twenty-seven were caned. Original notices 
of Starred Questions Nos. 1:860, 1862, 1876, 18'78, and 17'17 were received 
in Hindi. 

Seventeeft Starred Questions (Nos. 1854-1857. 1'859. 11166. 1863. 1865. 1867. 
1889, 1870, 1872, 1873. 1876, 1877. 1878 and 1880) were orally answered and 
supplementary questions were asked on sixteen of them. Replies to the 
remaining questions (ine1udi:ng StIrrrad Questions Nos. 1858, 1961, 1862. 1864. 
1866, 1868,. 1871, 1874, 1875 and 1879 of which the questioners were absent) 
were laid. on the Table. 

2. UDStarred Qu.eetloas 

Seventy-seven Unstarred Questions (Nos. 3114-3190) were put dOWil on 
the order p~r. Original notices of Unstarred Questions Nos. 3131, 3132. 
3134, 3135. 3183, 3187. 3186 and 3190 were received in Hindi. Replies to 
Unstarred Questions were laid ·en tbeTat7le. 

("'-. 3. Papen .Laid on the Table 

The 'feIlowing papeI\i were laId on the Table:-

(1) Aoopy of the Report of the Road Transport Reorganisation Com-
mittee. 

(2) A copy of Notificatian No. G.S.R. 612 da&ecl tile 11_ .Apil, 1959. 
under Section 38 of·tfle Central .~ &lid. Salt Act, 1944, 
making certain further amendment to the Central .Excise Rules, 
1944. 

(3) A copy of the Laccadive, Minicoy and Amindivi Islands Suppres-
sion of Immoral Tr.a1Dc.in Wometl and G«ls Rules. UJI69. pub-

. ·Ushed in Notification No. G.S.R. 300 dated the l«hlllarch, 1959. 
under sub-section (4) of Section 23 of the Suppression of Im-
moral Traffic in Women and Girls Act, 1956. 

[P.T.O. 
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4. Report of Estimates Committee 
Sbri Balvantray Gopaljee Mehta presented the Forty-eighth Report of the 

Estimates Committee on the Ministry of Home Affairs-Scheduled Castes, 
Scheduled Tribes and Other Backward Classes. 

5. Report of Committee on Private Members' Bills and. BesolutiODS 

Sardar Amar Singh Saigal presented th'e Forty-second Report of the 
Committee on Private Members' Bills and Resolutions. 

6. Statement by Minister of Education 

The Minister of Education made a statement correcting the statement 
laid on the Table on the 2nd March, 1959 in reply to Starred Question 
No. 775 by Shri K. K. Warior and others regarding Banaras ,Hindu 
University. 

7. The Budget (General) 1959-60-Demanc1s for Grants 

(1) Discussion on the Demands for Grants Nos. 1 to 5 and 107 for which 
the Ministry of Commerce and Industry is responsible eoncluded. . 

On cut motion No. 1986 on Demand No. 1 moved by Shri Yadav Narayan 
Jadhav. the House divided, Ayes 32; Noes 106. The cut motion was accord-
ingly negatived. . 

All other cut motions moved on the 15th April, 1959 were negatived. 
The following Demands were voted in full:-

MINISTRY OF COMMERCE AND INDUSTRY 

Numbe.rof 
DeinaDd 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE l 
Ministry of Commerce and IDdustry 

7. lDdutries 

3 Salt. 

4 CommerciIl Intelligence and S1atiatics, 
S MiaceUpneoas Departments and Expenditme 

1lDder the MiDiatry of Commerce and Industry , 

1I.-EXPBNDITURE MET FROM CAPITAL 
AND DISBURSEMENT OF LOANS AND 
ADVANCES ""~ • 107 ~ Outlay of the Ministry of Commerce and 

UItry • . • . • • . 

fAmount of DemaDd 

67.77,oool 

27.u.3fJoOOO : 

68P'/,ooo 

F74t4li.OOO 

(2) Discussion on the Demands for Grants Nos. 21 to 35 and 112 to 118 
for which the Ministry of Finance is responsible commenced. 
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Ninety-one cut motions-of which sixty-seven were on Demand No. 21, 
two on Demand No. 22, one each on Demands Nos. 23 and 25, el1!ven on 
Demand No. 24, three on Demand.No. 30 and six on Demand No. 33-were 
moved. 

The discussion was not concluded. 
8. Report of BasIJaeu Advisory Committee 

Shri Shree Narayan Das presented the Thlrty-seventh Report of the 
Business Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 18th April, 1959.) 
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LOK SABRA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturd4y, April 18, 1959/Chait1'a28, 1881 (S41ea) 

No. Z'J. 
1. Starred QueMions 

Twenty-three Starred Questions (Nos. 1884-1906) were put down on 
the . order paper all of which were called. Original notice of a Starred 
Question No. 1899 was received in Hindi. 

Sixteen Starred Questions (Nos. 1884, 1886, 1887, 1889, 1891-1897, 1900-
1903 and 1905) were orally answered and supplementary questions were 
asked on all of them. Replies to Starred Questions Nos. 1885, 1888, 1890, 
1898, 1899, 1904 and 1906 of which the questioners were absent were lald on 
the Table. 

2. UD!ltarred QuestiOll5 

Fifty Five Unstarred Questions (Nos. 3191-3245) were put down on the 
order paper. Originlll notices of Unstarred Questions Nos. 3225. 3229, 3236 
and 3245 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. Short Notice Question 

One Short Notice Question, regarding "Northern India Amrit Bazar 
Patrika" addressed to the Minister of Information' and Broadcasting was 
asked. It was orally answered and supplementary questions were also 
asked and answered thereon. 

4. Papers laid OIl the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 353 dated the 28th Marcll, 1959, 
under sub-section (3) of Section 49 of the Tea Act, 1953, mak-
ing certain amendments to the Tea Rules, 1954. 

(2) A copy of Notjftcation No. 385 dated the 4th April. 1959, under 
sub-section (3) of, Section 48 of the Coffee Act, 1942, making 
certain further amendment to the Cofl'ee Rules,1.QS5. 

(P.T.O. 
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5. MlDutea of Estimates CommiUee-Laid. 011. the Table 

. The Minutes of the sittings of the Estimates Committee relating to the 
Forty-eighth Report on the Ministry of Home Affairs-Scheduled Castes, 
Scheduled Tribes and Other Backward Class'es were laid on the Table. 

6. Report of Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the Thirty-eighth Report of 
tlre Estimates Committee on the Ministry of Transport and Communications 
(Department of Transport)-Eastern Shipping Corporation Ltd.. Bombay 
and Western Shipping Corporation (Private) Ltd., Bombay. 

7. Motion Be: ThIrty-seventh Report 01 Business Advisory Committee 

Shri Satya Narayan Sinha moved the following motion:-

"That this House agrees with the Thirty-seventh Report of the Busi-
ness Advisory Committee presented to the House on the 16th 
April. 1959". . 

The motion was adopted. 

8. statement Be: GoYernmeat BusineI!IJ 

The Minister of Parliamentary Affairs made a statement regarding the 
order of Government Legislative and other business for the week commenc-
ing the 20th April. 1959. 

9. The Budpt (Genenl)-1959-8&-Demands for Grants 

Discussion on the Demands for Grants Nos. 21 to 35 and 112 to 118 for 
which the Ministry CJl Finance is resppnsible continued. 

The discussion was not concluded. 

10. Motion Be: FOriy-seeond. Report of CoaunlUee on 
BIIIII IUUl Besolutlons 

Private Mem1ten" 

Sardar Amar Singh Saigal moved the following motion:-

"That this House agrees with the Forty-second Report of the Com-
mittee on Private Members' Bills and Resolutions presented to 
the House on the 18th April, 1959." 

The motion was adopted. 

11. Private Members' BUls-1Dtrodueed 

(l)The Indian Penal Code (Amendment) Bill, 1919 (IRSerCion of 
ftetD section 883A') by Shri Kashi Nath Pandey. 

(2) All India Domestic Servants Bill, 1959 by Shri Kanhaiya La} 
Balmiki. 



12. Private Member's Bill-Neptived.. 

The Arbitration (Amendment) Bill, 1957 (Amendmeat of Hetiotaa 2 
and 39 and insertion of new Chapter IV A) bit An Raghunath 
SiRllh. 

Shri Raghunath Singh concluded his speech on the motion for conslcrera-
tion of the Bill moved by him on the 3rd April, 1959. 

The following members took part in the debate:-

(1) Shri K. R. Achar 
(2) Shri S. Easwara Iyer 
(3) Shri Mulchand Dube 
(4) Shri Jaganatha Rao 
(5) Shri Asoke K. Sen. 

Shri Raghunath Singh replied to the debate. 
The motion for consideration was negatived. 

13. Private Member's BIll-Motion for BefereDce to. Select COIDIIIitte6-
Wlthdrawn • 

The Code of Criminal Procedure (Amendment) Bill, 1958 (Amend-
ment of sections 342 and 562) btl An RaghubiT' Sahai. 

The motion for t'e:ference of the Bill to a Select Committee was moved by 
Shri Raghubir Sahai 

The following members took part in the debate:-

(1) Shri K. T. K.. Tangamani 
(2) Pandit Krishna Chandra Sharma 
(3) Pandit Munishwar Dutt Upadhyay 
(4) Shri S. Easwara Iyer 
(5) Shri B. N. Datar. 

Shri Raghubir Sahai replied to the debate. 

• 

The motion was withdrawn by leave of the House. 

(Lok Sabha adjourned till.ll A.lII.. on Monday, the 20th April, 1959.) 

CORRIGENDUM 

In Bulletin-Part I dated the 16th April, 1958, pale 872, under item 
No. I, line 3, 

a.fteT' '1878,' add '1881'. 
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LOB: SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday. April 20, 1959/Chait1"a 30, 1881 (Saka) 

No.rn 
1. Starred QuesUoDs 

Twenty-five Starred Questions (Nos. 1907-1931) were put down on the 
order paper, all of which were called. Original notice of Starred Question 
No. 1911 was received in Hindi. 

Eighteen Starred Questions (Nos. 1907-1911, 1913-1915, 1917, 1920, 1922, 
1924, 1925, 1927-1931) were orally answered and supplementary questions 
were asked on all of them. Replies to titarred Questions Nos. 1912, 1916, 
1918, 1919, 1921, 1923 and 1926 of which the questioners were absent were 
laid on the Table. 

2. Ubtaned QaestioDs 

Seventy-one Unstarred Questions (Nos. 3246-3316) and a statement to 
be laid by the Deputy Minister of Railways correcting the reply to Unstar-
red Question No. 955 on the 4th December, 1958 were put down on the order 
paper. Original notices of Unstarred Questions Nos. 3261, 3265, 3271, 3278, 
3284, 3285, 3286, 3296-3300 were received in Hindi. Replies to Unstarred 
Questions and the statement by the Deputy Minister of Railways referred to 
above were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A cop)" of Statistical Information regarding the Working of the 
PreventiVe Detention Act, 1950, dUring the period . from the 
30th September, 1957 to the 31st December, 1958. 

(2) A copy of Annual Report of the Indian Telephone Industries Pri-
vate Limited for the year 1957-58 along with the Audited 
Accounts, under sub-section (1) of Section 639 of the Companies 
Act, 1956. 

[P.T.O. 
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(3) A copy of each of the following statements showing the action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various sessions 
of Second Lok Sabha:-

(i) Supplementary Statement NO.1. 

(ii) Supplementary Statement No. V 
(iii) Supplementary Statement No. IX 

(iv) Supplementary Statement No. XVIII. 

Seventh Session, 1959. 

Sixth Session, 1958. 
Fifth Session, 1958. 
Fourth Session, 1958. 

(v) Supplementary Statement No. XXIV . Second Session, 1957. 

(4) A copy of Notification No. S.O. 425 dated the 21st February, 1959 
issued under the Bombay Port Trust Act, 1879. 

(5) A copy of the Statement showing the action taken or proposed to 
be taken on the Recmmnendations made by the Commissioner 
for Scheduled Castes and. Scheduled Tribes, in his Report for 
the year 1956-57. 

4. PresIdent's Asaea.t to BIlls 

Secretary laid on the Table copies, duly authenticated by the Secretary 
of Rajya Sabha, of the following Bills passed by the Houses of Parliament 
during the current Session and assented to by the President since the last 
report made to the House on the 23rd March, 1959:-

(1) "The Delhi Land Reforms (Amendment) Bill, 1959. 

(2) The Workmen's Compensation (Amendment) Bill, 1959. 

(3) The Delhi Panchtlyat Raj (Amendment). Bill, 1959. 

(4) The Parliament (Prevention of Disqualification) Bill, 1959. 

5. Report 01 Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the Forty-ninth Report of the 
Estimates Committee on the Ministry of Finance-'Organisation of the 
Department of Revenue-Central Board of Revenue.' 

6. Call1a&' Attention to maUer 01 Urrent Public Importance 

Shri Hem Barua called the attention of the Minister of Railways to the 
accident to the Cochin Express at Erode Junction on the 16th April, 1959, 
resulting in injuries to several people. 

The Dep,uty Minister of Railways made a statement in regard thereto. 

7. The Budret (General) 1959-6G-Demands for Grants 

(1) .DiscUllsion on the Demands for Grants Nos .. 21 to 35 and 112 to 118 
for which the Ministry of Finance ~ responsible concluded. 

On cu.t motion No. 2046 on Demand No. 21 moved by Shri Prabhat Kar 
the House divided, Ayes 25; Noes 106. The cut motion was accordingly nega-
tived. 
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All other cut motions moved on the 16th April, 1919 were neptived. 

The fql10wing Demands were voted in full:-

Number 
'of 
DcmUId 

21 

27 

28 

33 

34 

35 

112 

U3 

1I4 

115 

u6 

117 

u8 

/ MINISTRY OF FINANCE 
------ ---------------- -

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Ministry of FiD8llCe 

Customs 

Union BxciIe Duties 

Taxes on II1COJDe iDcluding Corporation Tax.. etc. • 

Opium 

Stulps 

Audit 

Currency 

Mmt 

I 

Territorial aDd. Political Peas.iona 

Supcraunuation AIklwaoces -aDd PaWona 

Miscellaneous Departments and &pe.nditure u.odcr the 
Ministry of FiDaDce 

PIaDniDg Commission 

Miscellaneous Adjustments between the Union and State G0-
vernments • 

Pre-partition Payments 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT qF LOANS. AND ADVANCES 

Capital Outlay on IDdia Security Press 

Capital Outlay OIl Cuucocy and Coina&e 
Capital Outlay on Mints 

Commuted Value of Pensions 

Payments to Retrencbed Penonnel 

Other Capital Outlay of the Ministry of FiDaDce , -

Loana and Advaaces by the Centnl Government 

Amount of 
Demand 

RI. 

1,35,71,000 

3,63,52,000 

7041,79.000 

4q,33.55tooo 

2,08,87,000 

10,08.000 

59,35,79.000 

1,94.33,2s.ooo 

(2.) At 5 P.M. the fOllowing Demands for Grant. in respect of the heads 
mentioned qainst them for which the Department of Parliamentary Affairs, 
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· Lok Sabha, Rajya Sabha and the Secretariat of the Vice-President are res-
ponsible. were submitted to the vote of the House and granted.in full:-

------.. --------~-----
Number Amount 

of Name of Demand of 
Demand ___ .. ___________________ -'Dem_-'ID_d_ 

102 

103 

lOS 

106 

L-BXPENDITURE MET FROM RBVBNUE 
(DEPARTMENT OF PARLIAMENTARY AFFAIRS) 

Department of Parliamentary A1fairs 
(LOK SABHA) 

Lot Sabha . 

(RAjYA SABHA) 
Raiya Sabha 

(SECRETARIAT OF THE VICE-PRESIDENT) 
Secretariat of the Vice-President . 

._- .. _ .. _-_._---------------
8. Government Bw...:.UDder COIIIdderation 

The Finance But, 1959 

)Cs 

91,66,000 

The motion for consideration of the Bill was moved by Shri Morarji 
Desai. 

The following members took part in the debate:-
(1) Shri M. R. Masani. 

- (2) Shri Shamrao Vishnu Parulekar 
(3) Shri Bishwa Nath Roy 
(4) Shri Jaswantraj Mehta 
(5) Sardar Ajit Singh Bhatinda 
(6) Shri K. R. Achar 
(7) Shri Ramji Verma 
'(8) Shri Ram Krishan Gupta 
(9) Shri Narendrabhai Nathwani 

(10) Shri Hem Raj (Speech Unfinished) 
The discussion was not concluded. 

9. Qo1vernment BllI-lDtroduced 
The Appropriation (No.2) Bill. 1959. 

] O. Government BIll-Passed 
The Appropriation (No.2) Bill, 1959 

The motion for consideration of the Bill was moved by Shri Morarji 
Desai. 

The motion for consideration was adopted and clause-by-clause conside-
ration was taken up. 

Clauses 2 and 3 and the Schedule w~re adopted. 
Clause 1. the Enacting Formula and the Long Title wer~ also adopted. 
The motion that the Bill be passed was moved by Shri Morarji Desai. 
The motion was adopted and the Bill was passed 

(Lok Sabha adjourn.ed till 11 A.M. on Tuesday. the 21st April, 1959). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record ()f Proceedings] 

Tuesday, April 21, 1959/Vaisakha 1, 1881 (Saka) 

No. 272 
1. Starred Questions 

Twenty-eight Starred Questions (Nos. 1932-1959) were put down op the 
order paper out of which twenty-two were called. Original notices of Star-
red Questions Nos. 1938 and 1946 were received in Hindi. 

Eighteen Starred Questions (Nos. 1932-1938, 1940-1942, l1K4-1948, 1950, 
1952 and 1953) were orally answered and supplementary questions were 
asked on all of thl!m. Replies to the remaining questions (including Starred 
Questions Nos. 1939, 1943, 1949 and 1951 of which the questioners were 
abS'ent) were laid on the Table. '. 

2. Unstarred Questions 

Sixty-three Unstarred Questions (Nos. 3317--3379) were put down on 
the order paper. Original notices of Un starred Questions Nos. 3360 and 3376 
were 'received in Hindi. Replies to Unstarred Questions were laid on the 
Table. 

3. Short Notice Questions 

Three Short Notice Questions regarding Talks with Master Tara Singh, 
Post-Matric Scholarships for Scheduled Caste Students and Kerala In,dustdal 
Relations Bill addressed to the Prime Minister, the Minister of EdlJClltion 
and the Minister of Labour and Employment respectively were asked. These 
were orally answered and supplementary questions were also asked and 
answered thereon. 

4. Obituary Beterenee 

The Speaker made a reference to the passing away of Shri Usha Nath 
Sen who was a member of the former Central Legislative Assembly. 

Thereafter Members stood in silence for a minute as a mark of respect.. 

5. Papers Laid on the Table 
i 

The following papers were laid on the Table:-
(1) A copy of Audit Report of the Gov.emment of Delhi under Article 

151(1) of the Constitution and the Finance Accounts, 1956~5'1. 

[P.T.O. 
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(2) A copy of Notification No. G.S.R. 375 dated the 4th April, 1959, 
under sub-section (4) of Section 43B of the Sea Customs Act, 
1878, and section 38 of the Central Excises and Salt Act, 1944, 
making certain further amendment to the Customs and Central 
Excise Duties Refund (Brand Rates) Rules, 1958. 

(3) A copy of Notification No. G.S.R. 380 dated the 4th April, 1959, 
under sub-section (4) of Section 43B of the Sea Customs Act, 
1878. 

6. Report of Estimates Committee 
Shri Balvantray Gopaljee Mehta presented the Forty-sixth Report of the 

Estimates Committee on the Ministry of Finance (Department of Economic 
Aifairs)-Government of India Mints and Assay Department. 

7. Elections to Committees 
(1) Shri Balvantray Gopaljee Mehta moved the following motion:-

"That the members of this House dO' proceed to elect in the manner 
required by sub-rule (1) of Rule 311 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, thirty members from 
among themselves to' serve as members of the Committee on 
Estimates for the term beginning on the 1st May, 1959 and ending 
on the 30th April, 1960." 

The moticn was adopted. 

(2) Shri N. G. Ranga moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required pi sub-rule (1) of Rule 309 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, fifteen members from 
among themselves to serve as members of the Committee on 
Public Accounts for the term beginning on the 1st May, 1959 
and ending on the 30th April, 1960." 

The motion was adopted. 

8. MeUon re: Association of Members of Rajya Sabba with Public Accounts 
. Committee 

Shri N. G. Ranga moved the following motion:-

''That this House recommends to Rajya Sabha that they do agree to 
nominate seven members from Rajya Sabha to associate with 
the Committee cn Public Accounts of the House for the term 
beginning on the 1st May, 1959 and ending on the 30th April, 
1960 and to communicate to this House the names of the mem-
bers so nominated by the Rajya Sabha." 

The moticn was adopted. 

9. Government BUl-Under consideration 

The Finance Bill, 1959 

Discussion on the motion for consideration of the Bill moved on the 20th 
April, 19s9 continued. 
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The following members took part in the debate:-
(1) Shri Hem Raj 
(2) Shri Surendranath Dwivedy 
(3) Shri Radheshyam Ramkumar Morarka 
(4) Dr. P. Subbarayan 
(5) Shri C. D. Pande 
(6) Shri Tridib Kumar Chaudhuri 
(7) Shri Arun Chandra Guha 
(8) Pandit Thakur Das Bhargava 
(9) Shri Laisram Achaw Singh 

(10) Shri N. R. M. Swamy 
(11) Shri Banarsi Prasad Sinha 
(12) Shri Rup Narain 
(13) Shri G. D. Somani 
(14) Shri P. K. Vasudevan Nair 
(15) Shri Naushir Bharucha 
(16) Shri Bhakt Darshan 
(17) Raja Mahendra Pratap 
(18) Shri S. R. Damani 
(19) Shri Jagan Nath Prasad Palladia (Speech Unfinished) 

The discussion was not concluded. 
10. Statement by Minister of Defence 

The Minister of Defence made a further statement regarding the shooting 
down of an Indian Air Force Canberra Jet by Pakistan Air Force. 

(Lok Sabha adjourned till 11 A.M. 'on Wednesday. the 22nd April, 1959). 

! : 
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LOJ[ SABRA 

BUlLE!'n¢...:.;.PA.RT: I 

. [Stief ~rd « ~;I/"d 

Wednesda1l. April 22, 1959rVai8akha.,2,.18&1 ~) 

No. 2'11 

J;.~_""a ... , 
"ftirty~ix: Starred Questions . (NG8. I1HSO-19t6t were putdO,wn ,OIl ... 
order paper out of which twenty-three were called. .Otilinal nodoeI·, of 
Starred Questions Nos. 1968, 1969, 1977 and 1993 were re~ived in Hindi. 

E:ighteen .starred Questions (Nos. 1960-1963, 1005-1970, 1972-1975, 
Itf8' and 1980-1982) were Ol'I1ItY answered and S1IPP1*mea1iB1')"'11ueltions 
were asked on all of thein. Replies to' the· -remaining 'qU88tiona (m~ 
Starred Questions Nos. 1964, 1971, 1976, 1977 and 1979 of which the 
questioners were ,absent) were laid on u.:'.VaWe; 
2~ U8Slaftd ~ 

~~:fo1H" UmtarnMl Qu~ (NQs.. 3380-3423)were.put do.,. . ... oq 
the.!wder p~ .. Ol'iCinal~ llGtM:ea of uAStamid Quest,ioDl·N ... 3405.,~ 
and 3419 were received in Hindi. Replies to Unstarred Questionl were 
laid on the Table. 

3. Shari Notice QUestiODS 

. .~ Sll~NciltiCle ~ijQDI~. reprd.iq . aJdstalUs' '.'. tl,'eI,pIM :into 
Indian territory and the other regarc:lin& the Indian CoIlolHll ~.. in 
Lhasa addressed to the Prime Minisrer were asked. They were orally 
answered and supplementarY qae'tiOJa 1R~' 8l1o. uII:IId -... anaiWed 
thereon. 

4. AdjODl'DDlent motto .. 

The Speaker withheld his consent to the., movini, at tWD adjournment 
motions given. notice of by Sarvashri Hem Barua and Naushir' Bharucha 
regarding the recent air space violations by 'Pakistan aireraftt. 

5. Obltu&r7 rerereaee 
The Speaker made a reference to t4~ .'p{ll~gaway of Master N;lp1d Lal 

who was a member of the Constitueni ASsembly of India and Prbvisional 
Parliament. 

Thereafter Members stood in silen6e for a' minute as'8 mark: of respect. 
[P.T.O. 



6. Papen laid Oil the Table 
The following papers were laid on the Table:-

(1) A copy of the Report of the Committee of Parliament on Oflicial 
Language. . 

(2) A copy of Notification No. G.S.R. 393IR-Amdt. XXXI dated the 
4th April, 1959, under sub-section (3) of Section 40 of ~ 
Displaced Persons· (Compensati~n and ~ehabilitation) Act, 
1954, making certain further amendment to the Displaced 
Persons (Compensation and Rehabilitation) Rules, 1955. 

(3) A copy of the Report ot.the.First Indian Productivity Team on 
Productivity in Industries of U.S.A., West Germany and 
United Kingdom. 

7. Messap from Bajya Sabba 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 20th April, 1959, Rajya Sabha had agreed to the am'endments made 
by Lok Sabha on the 13th March, 1959, iri the Chartered Ac<:ountants 
(Amendment) Bill, 1958. .. 

8. Report. of Committee on Private Members; Bills and Beso1uUons 
Sardar. Hukam Singh presented the Forty-third Report of. the -Com-

mittee on Pri~te Members' Bills and Resolutions. 

9. Report of Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the Fifty-first Report of 
Estimates Committee on the action taken by Government on the recom-
mendations contained in the Thirty-first Report of the Estimates Committee 
(First·· Lok Sabha) on the Ministry of Railways-Finance and Accounts. 

10. Government BUI-passed 

The Finance BUI, 1959 

. Discussion on the motion for consideration of the Bill moved on the 20th 
April, 1959 continued. 

The following memhers took part~ the debate:-
(1) Shri Jagan Nath Prasad Pahadia 
(2) Shrimati Sahadra Bai Rai 
(3) Shri Bishanchandar Seth 
(4) Shri M. Thirumala Rao 
(5) Shri Brajeshwar Prasad 
(6) Shri H. C. Dasappa 
(7) Sbri R. K. Khadilkar 
(8) Shri Atal Bihari- Vajpayee 
(9) Shri Ranbir Singh ChaucIhuri 

(10) Shri Raghubar Dayal Misra 
(11) Shri S. M. Banerjee 

Shri Morarji Desai repli'ed to the debate. 
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The motion for consideration was adopted and c:lause-by-c:1ause eon-
sideration was taken up. 

Clauses 3, 5 to 8, 10 to 17, 19 to 24: and 26 to 31 and the First and Second 
Schedules were adopted. 

Clauses 2, 4:, 9, 18 and 25 were adopted as amended. 

Clause I, the Enacting Formula and the Long Title were alao adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Morarji Desai. 

The following members took part in the debate:-
(1) Shri Raghunath Singh 
(2) Shri Prabhat Kar 
(3) Shri Morarji Des&i 

The motion was adopted and the Bill, as amended, was passed. 

11. statement reo ebaDJe in Government basblelB 
The Minister of Parliamentary Affairs made a statement regardint a 

change in .the order of Government business for the current week. 

(Lok Sabha adjourned till 11 A.M. on'l'hursday, the 23rd April, 1959). 

11. N. KAUL, 
Secretary. 
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LOX: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 23, 1959/Vaisakha 3, 1881 (Saka) 

l. S.tarred Questious --. 
No. 274 

Twenty-seven Starred Questions (Nos. 1996-2022) were put down on 
the order paper out of which twenty-one were called. Original notices of· 
Starred Questions Nos. 1998,.2006, 2017 and 2022 were received in Hindi. 

Starred Questions (Nos. 1996-1998, 2000, 2002-2007 and 2010-2016) 
were orally answered and supplementary questions were asked on all of 
them. Repli'es to the remaining questions (including Starred Questions 
Nos. 1999, 2001, 2008 and 2009 of which the questioners were absent) were 
laid on the Table. 

2. Uutarred Questions 

Fifty-five Unstarred Questions (Nos. 3424-3478) ~re put down on the 
order paper. Original notices of Unstarred Questions Nos. 3452, 3454, 3458, 
3461 and 3473 were received in Hindi. Replies to Unstarred Questions were 
laid on the Table. 

3. Short Notice QUestiOD 

One Short Notice Question, regarding an unauthorised flight of an air-
craft from Tezpur addressed to the Minister of Transport and Communica-
tions was asked. It was orally answered and supplementary questions were 
abo asked and answered th-ereon. 

4. Papers Laid on the Table 

A copy of each of the following Orders was laid on the Table under sub-
section (6) of Section 3 of the Essential Commodities Act, 1955:-

(i) The Rajasthan Foodgrains (Restrictions on Border Movement) 
Order, 1959 publish-ed in Notification No. G.S.R. 432 dated the 
9th April, 1959. 

(ii) The Madhya Pradesh FoodgrBins (Restrictions on Border Move-
ment) Order, 1959 publilihed in Notification No. 460 dated the 
l-ith April, 1959. 

[P.T.O. 
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5. M .... from BaJ1a Sahlla 
Secretary reported the following two messages from Rajya Sabha:-

(i) That at its sitting held on the 21st April, 1959 Rajya Sabha had 
agreed without any amendment to the Indian R,nways (Amend-
ment) Bill, 1959, passed by Lok Sabha on the 12th February, 
1959. 

(ii) That at its sitting held on the 20th April, 1959 Rajya Sabha had 
passed the Census (Amendment) Bill, 1959. 

6. BlU Passed by Rajya Sabba-Lald. on the Table 

Secretary laid on the . Table the Census (Amendment) Bill, 1959, as pas-
sed by Rajya Sabha. 

7. Government BIll-Passed 

The Indian Lighthouse (Amendment) Bill, 1959 

The motion for consideration of the Bill was moved by Shri S. K. Patil. 
. .' 
The following mel1,lbers took part in the debate:-

(1) Shri K. T. K. Tangatnani 
.(2)··Sbri Raghunath -Singh 

, (3) Shri satiS Chandra Samanta 

shris. Ie Patil replied to the debate. 

The motion for consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clause '~'was adopted. 
: J' ,_ _ '. . .•• 

Clause .'1. :.U1e ~c~g Formula and ·the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri S. K. Petil. . 
The motion was adopted and the Bill was passed. 

8. ~ent BilI-Motion for BeIerenee to JoiDt CoIrmdttee-Ad .... 

The Arms Bill, 1958 

The motion for reference of the Bill to a Joint Committee was moved 
by Shri B. N. Datar. . 

The foUowinC members took part. in the -debate:-
(1) Shri S. Easwara Iyer 
'(1) Shri, Braj Raj Singh 
(3) Shri Diwan Chand Sharma 
(4) ~ Naushir Bharucha 
(I) .PaDdii Muniabwar Dutt UpadhYay 
(8) Shri PuruShottamdas R. Patel 
rr) Shri Ajit Singh sarhadi 



(8) Dr. M. S. Aney 
(9) Sbri Shraddhakar Supakar 

(10) $hri Rungsting Suisa 
(11) Pandit Thakur Das Bhargava 

Shri B. N. Datar replied to the debate. 

The motion was adopted as follows:-

"That the Arms Bill, 1958 be referred to a Joint Committee of the 
Houses consisting of 45 members; 30 from this House, namely:-

Shri Upendranath Barman, Shri Missula Suryanarayanamurti, Rani 
Manjula Devi, Shri Bibhuti Mishra, Shri Mohammad Tahir, 
Dr. Gopalarao Khedkar, Sbri Chhaganlal M. Kedaria, Shri 
M. K. M. Abdul Salam, Shri R. S. Arumugam, Shri Vidya 
Charan Shukla, Shri K. R. Achar, Shri Mathew. Maniyanga-
dan, Shri Bhakt Darshan, Shri Jagan Nath Prasad Pahadia, 
Shri Raghubir Sabai, Shri Ansar Harvani, Shri Devanapalli 
Rajiah, Shri Bangshi Thakur, Shri Radha Charan Sharma, 
Shri Satis Chandra Samanta, Shri Ranbir Singh Chaudhuri, 
Shri Hirendra Nath Mukerjee, Shri K. K. Warior, Shri Mohan 
Swarup, Shri Shambhu Charan Godsora, Thakor Shri Fate-
sinbji Ghodasar, ~hri Uma Charan Patnm, Shri Atal Bihari 
Vajpayee, Shri Shankarrao Khanderao Dige and Shri B. N. 
Datar. 

and 15 members from Rajya Sabha; 

that in order to constitute a sitting of the Joint Committee the quorum 
$all be one-third of the. total number of members of the Joint Committee; 

that the Committee shall make a report to this House by the first day of 
the next session; 

that in other respects the Rules of Procedure of this House' relating to 
Parliamentary Committees will apply with such variations and modifications 
as the Speaker may make; and 

that this House recommends -the Rajya Sabha that Raj)' Sabha do join 
the said Joint Committee and communicate to this House the names of mem-
bers to be appointed by Rajya SabWa to the\Joint Committee." 

9. 8tateaumt re: ChaDce in Government B1UIinelll!l .-The Minister of Parliamentary Mairs made a statement regarding a 
change in the order of Government business for the current week. 

10. Diseudon on Matter ol.UrCeDt PubUc Importance 

Shri VidyaCharan Shukla raised a discussion on the purchase of rail- ~ 
way sleepers from abroad at higher prices and the steps taken to increase 
indigenous supply. 

The following members took part in the debate:-

(1) 8bri P. K. Kodiyan 

.. [P.T.O . 



(2) Shri Mathew Maniyangadan 
(3) Shri S. v. Ramaswamy 
(4) Shri J. M. Mohamed Imam 
(5) Shri Diwan Chand Sharma 
(6) Seth Achal Singh 
(7) Shri Shraddhakar Supakar 
(8) Shri C. R. Basappa 
(9) Shri C. R. Narasimhan 

Shri Jagjivan Ram replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 24th April, 1959.) 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Pr~eedinls] 

Friday, April 24, 1959/Vailakha 4, 1881 (SaJca) 

NG.275 

1. $tarred Q~ODS 
Twenty-five Starred Questions (Nos. 2023-2047) were put down on the 

order paper out of which fourteen were called. Original notices of Starred 
Questions Nos. 2030 and 2045 were received in Hindi. 

Thirteen Starred Questions (Nos. 2023-2031 and 2033-~036) were orally 
an~wered and supplementary questions were asked on all of them. Repliell 
to the remaining questions, (including Starred Question No. 2032 of which 
the questioner Wll.S absellt) were laid on the Table. 

2. Unstarred Questions 

Fifty-three Unstarred Questions (Nos. 3479-3502, 3504-3528 and 3530-
3533) were put ~own on the order paper. Unstarred Questions No.; 350S 
and 3529 were transferred to the list of questions for the 1st May, 1I1S9 and 
30th April, 1959 respectively. Original notices of Unstarred QueStiODil 
Nos. 3499, 3500 and 3514 were received in Hindi. Replies to Unltarred 
Questions were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 433 dated the Stth April, 1 .... 
under sub-section (3) of Section 169 of the Representatio.n of 
the People Act, 1951, making certain further amendments to the 
Representation of the People (Conduct of Elections and Election 
Petitions) Rules, 1956. 

(2) A copy of each of the following statements showing the action 
taken by the Government on various assurances, promises and 
undertakings given by the Ministers during the various selsions 
of Second Lok Sabha:-

(i) Supplementary Statement No. II 
Oi) Supplementary Statement No. VI 

Seventh Session, 18511 
Sixth Sellion, HI" 

[p.T.O. 



(3) A eopy of each of the following Notifications under sUb-section 
(3) of Section 27 of the Foreign Exchange Regulation Act, 
1947:-

(i) G.S.R. No. 179 dated the 14th February, 1959, making certain 
further amendments to tp.e Foreign Exchange. Regulation 
Rul'es, 1952. 

(ti) G.S.R. No. 192 dated the 14th February, 1959. 

(') A copy 'of each of the following Notifications under sub-section 
(4) of Section 43B of the Sea Customs Act, 1878:-

. (i) G.S.R. No. 413 dated the 11th April, 1959. 
(ii) G.S.R. No .. 414 dated the 11th April, 1959, making certain further 

amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(iii) G.S.R. No. 416 dated the 11th April, 1959, making certain fur-
ther amendment to the Customs Duties Drawback (Brand 
Rates) Rules, 1958. 

(5) 

(8) 

A copy of Notification No. G.S.R. 460 dated U'te 21st April, 1959 
under Section 38 of the Gentral Excises- and Salt Act, 1944, 
makinr certain further amendments to the Central Excise Rules, 
1944. . 

A copy of Notification No. S.O. 747 dated the 11th April, 1959, 
under sub-section (3) of Section 85 of the Estate Duty Act, 1953, 
making certain furth'er a,-nendments to the Estate Duty Rules, 
1953. 

4. It.eport of PDblic Accounts Committee 

Shri N. G. Ranga presented the Sixteenth Report of the Public Accounts 
Committee on the Excesses over Voted Grants and Charged 'Appropriations 
disclosed in the (i) Appropriation' Accounts (Defence Services), 1955-56; 
(ii) Audit Report (Defence Services),1958; (iii) Appropriation Accounts 
(Civil), 1956-57 and Audit Report, 1958; and (iv) Appropriation Accounts 
of the Government of Delhi for the year 1956-57 (1st April, 1956 to 31~ 
October, 1956) and Audit Report., 1958. .J 

5. Statement reo Government Business 

The Minister of Parliamentary Affairs made a statement . regarding the 
order of Government Legislative and other Busin'ess for the week commenc-
ing the 27th April, 1959. 

6. GoVfll'lUllent. Bills-Introduced 

(1) The Employment Exchanges (Compulsory Notification of Vacan-
cies) Bill, 1959. 

(2) The Dowry Prohibition Bill, 1959. 

7. Government BilI-Passed 

The Coal Grading Board (Repeal) Bill, 1959 

The motion for consideration of the Bill was moved by Sardar Swaran 
Singh. 



Shri Arun Chandra Guha took part in the debate. 

Sardar Swaran Singh replied to the debate. 

The motion for consideratron was adopted and clause-by-clause consider-
ation was taken up. 

Clauses 2 to 4 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Sardar Swaran Singh. 

The motion was adopted and the Bill was pas~d. 

8. Motion re: Report of Commissioner for Schednled Castes and Scheduled 
Tribes 

Shrimati Violet Alva moved the following motion:-
''That this House takes' note of the Report of th' Commissioner for 

Scheduled Cast~s and Scheduled Tribes for· the year 1957-58, 
laid on the Table of the House on the 9th December, IG58." 

The following members took part in the debate:-
(1) Shri Ram Chandra Majhi 
(2) Shri Naushir Bharucha 
(3) Shri Dod,da Thimmaiah 
(4) Shrimati Uma Nehru 
(5) Shri Balkrishna Wasnik 
(6) Shri Karsandas Parmar 
(7) Shri Rungsung Suisa 
(8) Shri Ganpati Ram (Speech Unfinished) 

The discussion was not concluded. 

9. Motion re: Forty-third Report of Committee on Private Members' ,BUb 
and KesolutioJl!ll 

Shri Jhulan Sinha moved the following motion:-
"That this House agrees with the Forty-third Report of the Com-

mittee on Private Memb'ers' Bills and Resolutions presented to 
the House on the 22nd April, 1959." 

The motion was adopted. 

10. Private Member's Resolution-Withdrawn • 
Discussion. on the following Resolutions moVt!d by Shri Mohan Swarup 

on the 11th April, 1959, continued:-
"This House is of opinion that the export of monkeys be banned," 

One amendment was moved by Shri Premji R. Assar. 

The following members took part in the debate:-
(1) Shri Ranbir Singh Chaudhuri 
(2) Shri S. Easwara Iyer 
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(3) Smi Premji R. Asllar 
(4) Seth Achal Sineh 
(5) Shri Ramsingh Bhai Varma 
(6) Shri Kanhaiyalal Khadiwala 
(7) Shri Motisinh Bahadursinh Thakore 
(8) Shrimati Sahodra Bai Rai 
(9) Shri V. P. Nayar • 

(10) Shri Nityanand Kanuneo 

Shri Mohan Swarup replied to the debate. 

The amendment was negatived. 

The R'esolution was with~nlwn by leave of the House. 

11. Private ~mber's Resolution:-UndeJ; consideration 

Shri Frank Anthony mOV'ed the follow~g Resolution:-
"That in the opinion of this House, English should be included in the 

Eighth "Sch'edule of the Constitution and necessary steps taken 
in that regard." 

Thirteen amendments were ruled out of order. 

One amen~ent was moved by Shri Surendranath Dwivedy. 

Th'e following members took part in the debate:-

(1) Pandit Krishna Chandra Sharma 
(2) Shri S~endranath ~ivedy (Speech Unfinished) 

The discussion was not· concluded. 

12. Half-an-bour discussion on Matters :msmr out of Answer to QuestiOll 

Shri K. T. K. Tangamani raised a half-an-hour discussion on points aris-
ing out of the answer given On the 11th March, 1959" to Starred Question 
No. 1102 regarding Indianisation of Foreign Firms in India. 

Shri Mimubhai Shah replied to the debate. 

(Lok Sabha adjourned tm 11 A.M. on Monday, me 27th April. 19S9.) 
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Secretary. 



LOlt SABRA 

BULLETIN-PART I 

[Brief Record ot Proeeedinp) 

Mandatl, Aprit 27,1959/Vaisakha 7, 1881 (Sak4) 

No. 21. 
1. Starred Questions 

Twenty-five Siarred Questions (Nos. 2049-2073) were put clown on the 
order paper out ot which Sixteen were called. Original notices ot Starred 
Questions Nos. 2060, 2069 and 2072 were received in Hindi. 

I 

Fourteen Starred. Questions (Nos. 2049-2055, 2057-2061, 2063 and 20M) 
were orally answered and supplementary questions were asked on all of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 2056 and 2062 at which the qUestioners were absent) were laid on the 
Table. 

2. UDStarred Questions 

Forty-six Unstarred Questions (Nos. 3534--3'579) were put down on the 
order paper. Original notice of Unstarred Question No. 3564 was received 
iIi. Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Adjournment Motion 

The Speaker withheld his consent to the moving at an adjournment 
motion given notice ot by Sarvashri S. M. Banerjee and K. T. K. Tangamani 
regarding damage caused by fire in 'India 1958' Exhibition Grounds, New 
Delhi on the 26th April, 1959. , 
4. Papers Laid on the Table 

The following pa~rs were laid on the Table:-

(1) A copy of Notification No. S.O. 754 dated the 11th April, 1959, 
under sub~section (6) of Section 3 of the Essential Commodi-
ties Act, 1955. 

(2) A copy of each of the following Reports under sub-section (1) of 
Section 639 of the Companies Act, 1956:-

(i) Annual Report of the National Small Industries Corporation Pri-
vate Limited for the year 1957"58, along with the Audited 
Accounts. 

[P.T.O. 
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(li) Annual Report of the Hindustan Cables Private Limited for the 
year 1957-58, along with the Audited Accounts. 

(iii) Annual Report of th-e Export Risks Insurance Corporation (Pri-
vate) LimitE!d for the period froin the 30th July, 1957 to the 
30th September, 1958, along with the Audited Accounts. 

(3) A copy of the Annual Report of the National Productivity Council 
for the year 1958-59. 

(4) A copy of the Audited Accounts of the Employees' State Insurance 
Corporation for the year 19.57-58 under Section 36 of the 
Employees' State Insurance Act, 1948. 

5. OpinJODS on Bill 

Sardar Amar Singh Saigal laid on the Table a copy of Paper No.1 con-
taining opinions on the Sikh Gurdwaras Bill which was circulated for the 
purpose of eliciting opinion th-ereon by the 30th July, 1959. ' 

6. Message from Rajya Sabba . \ 
Secretary reported a message from Rajya Sabha that Rajya Sabba had no 

recommendations to make to Lok Sabha in regard to the Appropriation 
(No.2) Bill, 1959, passed by Lok Sabha on the 20th April, 1959. 

7. Statement re: Supplementary Demands for Grants (Railways) for 1959-60 

Shri Jagjivan Ram presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (Railways) for 1959-60. 

8. Report of Estimates Committee 

Shri Balvantray Gopalje-e Mehta presented the Fifty-third Report of the 
Estimates Committee on the action taken by Government on the recom-
mendations contained in the Sixty-second Report of the Estimates Com-
mitte-e (First Lok Sabha) on the Ministry of Transport-Shipping Part I. 

9. Report of Public Accounts Committee 

Shri N. G. Ranga presented the Fifteenth Report of the Public Accounts 
Committee on the Appropriation Accounts (Railways) 1955-56 and 1956-57 
and Audit Reports (Railways) 1957 and 1958. 

10. Statement by PrIme Minister 

The Prime Minister made a statement regarding Tibet and his talks with 
the Dalai Lama. ; 

11. Government BUls-lntroduced 
(1) The Reserve Bank of India (Amendment) Bill, 1959. 
(2) The Road Transport Corporations (Amendment) Bill, 1959. 

12. Motion re: Report of Commissioner for Scbeduled Castes and Scbed:aled 
Tribes 

Discussion on the following motion moved on the 24th April, 1959, con-
tinued:-

''That this House takes note of the Report of the Commissioner for 
Scheduled Castes and Scheduled Tribes for ~e year 1957-58, 
laid on the Table of the House on the 9th December, 1958." 



The following members took part in the debate:-
(1) Shri Ganpati Ram 
(2) Shri Bhaurao Krishnarao Gaikwad 
(3) Shri Upendranath Barman 
(4) Shri P. K. Kodiyan 
(5) Shri Sadhu Ram 
(6) Shri B. N. Datar 
(7) Shri Dharanidhar Basumatari 
(8) Shri M. G. Uikey 
(9) Pandit Munishwar Dutt Upadhyay 

(10) Shri Ram Dhani Das 
(11) Shri Naval Pmbhakar 
(12) Shri Kankipati Veeranna Padalu 
(13) Shri Ramji Verma' 
(14) Shrimati Ganga Devi 
(15) Shri Arnar Singh Damar 
'(16) ShriLaisram Achaw Singh 
(17) Shri ?inna Lal Barupal 
(18) Shri M. R. Krishna 
(19) Sardar Ajit Singh Bhatinda 
(20) Shri Shree Narayan Das 

• (21) Shri T. Manaen 
(22) Shri Kanhaiya Lal Balmiki 

Shrimati Violet Alva replied to the debate. 

The motion was adopted. 

13. Statement re: Cban .. e in Government Business 
Th'e Minister of Parliamentary Affairs made a statement regardin, 8 

change in the order of Government business for the current week. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th April, 1959.) 
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LOJ[ SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday. AP1-il 28, 1959/Vaisakha 8, 1881 (Saka) 

No. 277 

1. Starred Questions 
Twenty-six Starred, Questions (Nos. 2074-2099) were put down on the 

order paper out of which Twenty-one were called. Original notices of Star-
red Questions Nos. 2076 and 2094 were :received in Hindi. 

Twenty Starred Questions (Nos. 2074-2086, 2081'--2092, 2097 and 2099) 
were orally answered and supplementary questions were asked on all ot 
them. Replies to the remaining questions (including Starred Question 
No. 2087 of which the quest~oner was absent) were laid on the Table. 

2. Unstarred Questions 
Seventy-seven Unstarred Questions (Nos. 3580-3656) were put down on 

the order paper. Original notices of Unstarred Questions Nos. 3606, 3607, 
3619, 3620, 3637, 3643, 3647-3650 and 3655 were received in Hindi. Replies 
to Unstarred Questions were laid on the Table. 

3. Paper Laid on the Table 

A copy of statement showing the details of th'e proposals received from 
the various State Governments regarding Inundation of Agricultural Lands 
by Salin Water in .the coastal belts was laid on the Table in pursuance of an 
assurance given on the 15th ,April, 1959, in reply to a supplementary on 
Starred Question No. 1834. 

,4. Report of Estimates Committee 

Shri Balvantray Gopaljee Mehta presented the Fifty-seventh R'eport ot 
the Estimates Committee on the Ministry of Finance (Department ot 
ReV'enue)-Central ExciSe Department. 

5. Report of PabUc Aceounts Committee 
Shri N. G. Ranga presented the Fourteenth Report of the Public Accounts 

Committee on the Audit Report on the Accounts of the Damodar VaHey Cor-
poration for the year 1956-57. 

6. statement by Minister of ParUamentary Affairs 

The Minister of Parliamentary' Affairs made a statement correcting the 
statement regarding action taken by Government on assurances, laid on the 
Table on the 18th December, 1958. 

7. Statement by Deputy MinJster of Ballway. 
The Deputy Minister of Railways made a statement correcting the reply 

given on the 1st April, 1959 to a Supplementary by Shri T. B. Vittal Rao 
on Starred Question No. 1593 regarding Railway Workshop at Mysore. 
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8. Government Bill~JlSlderation held over 
The Reseroe Bank of India. (Amendment) Bill, 1959 

Th-e motion for consideration of .the Bill was moved by Shri Morarji 
Desai. 

An amendment that the consideration of the Bill be postponed to a date 
to be fixed by the Chair was moved by Shri Naushir Bharucha. 

After some discussion further consid-eration of the motion was held over 
till the 29th April, 1959. 

The amendment was deemed to have been withdrawn by leave of the 
House. 
9. Government Resolutions-Adopted 

8hri Jagjivan Ram moved the following Resolution:-
''That this House resolves that the peIjod for the. continuance in force 

of the recommendations of the Railway Convention Committee, 
1954, governing the arrangements between railway finance and 
general finance which were approved by this House by a reso-
lution adopted on the 16th December, 1954, be extended by one 
year up to the 31st March, 1961." 

The following members took part in the debate:-
(1) Shri K. T. K. Tangamani 
(2) Shri T. N. Vishwanatha Reddy 
(3) Shri Barish Chandra Mathur 
(4) Shri Naushir Bharucha 
(5) Shri N. R: M. Swamy 
(6) Shri Ranbir Singh Chaudhuri 
(7) Shri Shraddhakar Supakar 
(8) Shri Diwan Chand Sharma 
{9)Shri Jaganatha Rao 
(10) Dr. M. ,S. Aney 

. Shri Jagjivan Ram .replied to the debate. 
The Resolution was adopted. 

10. Motion re: Report of Indian Delegation to 41st (Mariti~) Session of 
LL.C. 

Shri K T. K. Tangamani moved the following motion:-
"That this House takes note of .the Report of the Indian Government 

Delegation to the 41st (Maritime) Session of th-e International 
Labour Conference held at Geneva in April.May, 1958, laid on 
the Table of the House on the 29th November, 1958.'; 

The following members took part in the debate:-
(1) Shri Raghunath Singh 
(2) Shri Aurobindo Ghosal 
(3) Shri Ramsingh Bhai Varma 
(f)SbriN. R. M. Swamy 
(5) Shri Raj Bahadur 

Shri K. T. K. Tangamani replied to the debate. 
Th-e motion was adopted. 

(LokSabha adjourned till 11 A.M. on Wednesday, the 29th April. 1959.) 
M. N. KAUL, 

Secretary. 
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LOX: SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, April 29, 1959/Vllisakha 9, 1881 (Saka) 

No. 2'78 

1. Starred. Questions 

TW'enty-five Starred Questions (Nos. 2099-A, 2100-2118 and 2120-2124) 
were put down on the order paper out of which nineteen were called. Star-
red Question No. 2119 was withdrawn by the member. Original notices of 
Starred Questions Nos. 2104, 2105 and 2124 were received in Hindi. 

Sixteen Starred Questions (Nos. 2099-A, 2100-2108, 2111, 2112 and 
2114-2117) were orally answered and supplementary questions were asked 
on fifteen of them. Replies to the remaining questions (including Starred 
Questions Nos. 2109, 2110 and 2113 of which the questioners were absent) 
were laid on the Table. 

2. UDStarred Questions 

Seventy-five Unstarred Questions (Nos. 3657-3731) were put down on 
the order paper. Original notices of Unstarred Questions Nos. 3689, 3701, , 
3727 and 3728 were received in Hindi. Replies to Unstarred Questions were 
laid on the Table. 

3. Short Notice Questions".-

One Short Notice Question, regarding violation of Foreign Exchange 
Regulations addressed to the Minister of Finance was asked. It was orally 
answered and supplementary . questions were also asked and answered 
thereon. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

0) A copy of the Second Annual Report of the State Trading Cor-
poration of India Limited for the period ending the 30th June, 
1958, along with the Audited Accounts under SUb-section (1) of 
Section 639 of the Companies Act, 1956. 

(2) A copy of the Bombay Khar Lands Development !Soard (Reconsti-
tution) Order. 1959, published in Notification No. G.S.R. 367 
dated the 26th March, 1959, under sub-section (5) of Section 
4 of the Inter-State Corporations Act, 1957. 

,. [P.T.C. 
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(3) A copy of each of the following No~ifications unde!:, sub-section (4) 
of· Section 43B of the Sea Customs Act, 1878:-

(i) G.S.R. No. 441 dated tbe 18th A.pril, 1959. 

(ii) G.S.R. No. 442 dated Ure 18th April, 1959, making certain further 
amendment to 'the Customs Duties Drawback (Brand Rates) 
Rules, 1958. 

(iii) G.S.R. No. 443 dated the 18th April, 1959, making certain further 
amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 19.58. 

(iv) G.S.R. No. 444 dated the 18th April, 1959, making certain further 
amendment to the Customs Duties Drawback (Brand Rates) 
Rules, 1958. 

5. Message from RaJya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Babha hBd no 
recoDlm'endatioM to make to Lok Sabha in regard to the Finance Bill, 1959, 
passed by Lok'Sablia on the 22rid April, 1959. 

6. Statement re: Demands for Excess Grants for -1955-56 

Shri Morarji Desai presented a statement showing Demands for ExceSi 
Grants in respect of the Budget (General) for 1955-56. 

7. Report of Committee on Private Members' Bills aDd Resolutions 

Sardar Hukam Singh presented the Forty-'fourth Report of the COmmittee 
on Private Members' Bills and Resolutions. 

8. Reports of ~tes Committee 

Shri Balvantray Gopaljee Mehta presented the~following Reports of the 
Estimates Committee:- . 

(1) Fifty-fourth Report on the Ministry of Finance (Department of 
Revenue)-Narcotics Department.-

(2) Fifty-fifth Report on the Ministry of Finance-Department of 
Expenditure. 

(3) Sixtieth Report on the action taken by Government on the recom-
mendations contained in the Twentieth Report of the Estimates 
Committee on Budgetary Reforms. 

9. Report of Public Accounts Committee 

Shri N. G. Roinga presented the Seventeenth Report of the Public 
Accounts Committee on the Appropriation Accounts (Defence Services), 
1955-56 and Audit Report, 1957. 

10. Presentation of Petition 

- Dr. P. Subbarayan presented a petition signed by 19 petitioners regarding 
the Report of the Committee of Parliament on Official Language, 1958. 
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11. GoventDleDt BW passed 

The Reserve Bank of India (Amendment) Bill, 1959 
Discussion on the motion for consideration of the Bill moved on the 

28th April, 1959, continued. 
The following members took part in the debate:-

(1) Shri Prabhat Kar 
(2) Shri Naushir Bharucha 
(3) Shrl N. R. M. Swamy 
(4) Shri Arun Chandra Guha 
(5) Shri K. R. Achar 
(6)/ Shri V. P. Nayar 
Shri Morarji Desai replied to the debate. 

The motion for consideration was adopted and "lause-by-clause con-
sideration was taken ·up. 

Clause 2 was adopted. 
Clause I, the Enacting Formula and the Longo Title were also adopted. 
The motion that the Bill be passed was moved by Shri Morarji Desai. 
The motion was adopted and the Bill was passed. 

12. SU'}Je:JSi-Im of Rule 

Shri B. Gopala Reddi moved the following motion:-
"That the first proviso to Rule 74 of the Rules of Procedure and 

Conduct of Business in Lok Sabha in its application to the 
motion for reference of the State Bank of India (Subsidiary 
Banks) Bill, 1959, to a Joint Committee of the House be 
suspended." 

The motion was adopted. 

13, Government Bill-Motion for reference &0 Joint Conunittee-adopted 

The State Bank of India (Subsidiary Banks) BiU, 1959.. 
The motion for refe~ence of the Bill to a Joint Committee was moved 

by Shri B. Gopala Reddi. 
The following members took part in the debaiel-

(1) Shri V. P. Nay~ 
(2) Shri M. Shankaraiya 
(3) Shri Ram Krisban Gupta 
(4) Shri Aurobindo GOOsal 
(5) Shri Tekur Subramanyam 
(6) Shri Ranbir Singh Chaudhuri 
(7) Shri Shree Narayan Das 
(8) Shri J. M. Mohamed Imam 

Shri B. Gopala Reddi replied to the debate. 
The motion was adopted as follows:-

"That tile State Bank of India (Subsidiary Banks) Bill, 1959 be 
referred to a Joint Committee of the Houses consisting of 45 
members; 30 from this House, namely:-

Shri C. Bali Reddy, Shri M. R. Krishna, Dr. Ram Subhag Singh, 
Shri Shree Narayan Da', Dr. M. S. Aney, Kumari Mam"ben 
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Vallabhbhai Patel, Major Raja Bahadur Birendra Bahadur 
Singh, Shri Amar Singh Damar, Shri K. G. Wodeyar, Shri T. 
Ganapathy, Shri M. Palaniyandy, 8hri Bahadur Singh, Shri 
S. R. Damani, Dr. Pashupati MandaI, Shri Vishnu Sharan 
Dublish, Shri Lachhi Ram, Shri Panna Lal, Shri Kanhu 
Charan Jena, Shri K. S. Ramaswamy, Shri Ram Shanker LaI, 
Shri B. R. Bhagat, Shri Prabhat Kar, Shri P. K. Kodiyan, 
Shri J. M. Mohamed Imam, Shri Ram Chandra Majhi, H. H. 
Maharaja Pmtap Keshari Deo, Shri Subiman Ghose, Shri 
Laisram Achaw Singh, Shri Balasaheb Salunke and Shri 
Morarji Desai. 

and 15 members from Rajya Sabha.; 
that in order to constitute a sitting of the Joint Cmnmittee the quorum 

shall be one-third of th~ total number of members of the Joint Com-
mittee; 

that the Committee shall make a report to this House by the first 
day of the next session; 

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees will apply with such variations and modi-
fications as the Speaker may make; and 

that this House recommends to Rajy.a Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House the names 
of members to be appointed by Rajya Sabha to the Joint Committee." 

14. Suspension of Rule 

Shri B. Gopala Reddi moved the following motion:-
"That the first proviso to Rule 74 of the Rules of Procedure and 

Conduct of Business in Lok Sabha in its application to the 
motion for reference of the State Bank of India (Amendment) 
Bill, 1959, to a Joint Committee of the Houses be suspended" 

The motion was adopted. 

15. Government Bill-Motion for reference to Joint Committee-uncler 
eonsicleratlon 

• The State Bank of India (Amendment) Bitt, 1959 

The motion for reference of the Bill to a Joint Committee was moved 
by Shri B. Gopala Reddi. 

Shri Naushir Bharucha commenced his speech on the motion which 
was not concluded. 

16. Ball-au-bour diseussion on matters arisinc out of ADswer to Question 
Shri Harish Chandra Mathur raised a half-an-hour discussion on points 

arising out of the answer given on the 3rd April, 1959 to Starred Ques-
tion No. 1649 regarding raids by dacoits from Pakistan. 

Shri B. N. Datar replied to the debate. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 30th April, 1959). 
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LOKSABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thm-sday, April 3D, 1959/Vaiaakha 10, 1881 (Sa1ca) 

No. !'J9 

1. Starred Questions 

Thirty Starred Questions (Nos. 2126-2155) were put down on the order 
paper out of which twenty were called. Original notice of Starred Question 
No. 2141 was received in Hindi. 

Fifteen Starred Questions (Nos. 2126-2133, 2135, 2137. 2140. 2141 and 
2143-2145) were orally answered and supplementary questions were asked 
on all of them. Replies to thoe remaining questions (including Starred Ques-
tions Nos. 2134, 2136, 2138, 2139 and 2142 of which the questioners were 
absent) were laid on the Table. 

2. Unstarred QuestloDS 

Seventy-three UDStarred Questions (Nos. 3732--3744 and 3746-3805) 
were put down on the order paper. Unstarred Question No. 3745 was trans-
ferred to the list of questions for the 6th May, 1959. Original notices of 
Unstarred Questions Nos. 3763, 3765, 3773, 3780 and 3800 W'ere received in 
Hindi. Replies to Unstarred Questions were laid on the Table. 

3. Short Notice Question 

One Short Notice Question, regarding hunger strike by displaced persons 
in Tripura addressed to the Minister of Rehabilitation and Minority Affairs 
was asked. It was orally answered and supplementary questions were also 
asked and answered thereon . 

.. Papers Laid Oft the Table 

The following papers were laid on th~ Table:-

(1) A copy of the Annual Report of Hindustan Housing Factory Pri-
vate Limited for the year 1957-58 along with the Audited 
Accounts under sub-section (1) of Section 639 of the Companies 
Act, 1956. 

(2) A statement stating thoe position in respect of certain recommenda-
tions of the Estimates Conunittee, reference to Which had been 
made on the floor of the House on the 29th November, 1958. 
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&. Report of ~tes Commlttee 
Shri Balvantray Gopaljee Mehta presented the Fifty-eighth Report of the 

Estimates Committee on the Ministry of Home Affairs-Administration of 
Union Territories. 
6. Statement by Deputy MlnJster of External Main 

The Deputy Minister of External Affairs made a statement c:orrecting the 
reply given on the 22nd April, 1959 to a Supplementary by ~hrl C. D. Pande 
on Starred Question No. 1960 regarding Maps -published in China and 
Russia. 

7. .Government Bills-Motions for reference to Joint Committees-Adopted 

(1) The State Bank o11ndia (Amendment) Bm, 1959 

Discussion on the motion for reference of the Bill to a Joint Committee 
moved on the 29th April, 1959, continued. 

The 10110wing members took part in the debate:-
(1). Shri Naushir Bharucha 
(2) Shri V. P. Nayar 

8hri B. Gopala Reddi replied to the debate. 

The motion was adopted as follows:-

"That the State Bank of India (Amendment) Bill, 1959, be referred to 
a Joint Committee of the Houses consisting of 45 members; 30 
from· this House, namely:-

Shri C. Bali Reddy, Shri M. R. Krishna, Dr. Ram Subhag Singh, 
Shri Shree Narayan Das, Dr. M. S. Aney, Kumari Maniben 
Vallabhbhai Patel, Major Raja Bahadur Birendra Bahadur 
Singh, Shri Amar Singh Damar, Shri K. G. Wodeyar, Shri T. 
Ganapathy, Shri M. PaIaniyandy, Shri Baha.dur Singh, Shri S. 
R. Damani, Dr. Pashupati MandaI, Shri Vishnu Sharan Dub-
lish, Shri Lachhi Ram, Shti Panna LaI, Shri Kanhu Charan 
Jena, Shri K. S. Ramaswamy, Shri Ram Shanker LaI, Shri 
B. R. Bhagat, Shri Prabhat Kar, Shri P. K. Kodiyan. Shri J. 
M. Mohamed Imam, Shri Ram Chandra Majhi, H. H. Maha-
raja Pratap Keshari Deo, Shri Subiman Ghose, Shri Laisram 
Achaw Singh, Shri Balasaheb Salunke and Shri Morarji 
Desai. 

and 15 members from Rajya Sabha; 

that in order to constitute a sitting of the Joint Committee the quorum 
shall be one-third of the total number of members of the Joint Committee; 

that the Committee shall make a report to this House by the first day 
of the next session; 

that in other respects the Rules of Procedure of this House relnting to 
Parliamentary Committees will apply with such variations and modi1j.cations 
as the Speaker may make; ~d 

that this House recommends to Rajya Sabha that Rajya S8bha do join 
the said Joint Committee and communicate to this House the names of mem-
bers to be appointed by Rajya Sabha to the Joint Committee." 
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(2) The Banking Companies (Amendment) Bill, 1959 

The motion for reference of the Bill to a Joint Commit~ wlUl moved ~ 
Shri B. Gopala Reddi. 

The following members took part in the debate:-
( 1) Shri Prabhat Kar 
(2) Shri Naushir Bharucha 
(3) Shri Shree Narayan Das 
( 4) Shri M. Shankaraiya 

Shri B. Gopala Reddi replied to the debate. 

The motion was adopted as follows:-

"That the Banking Companies- (Amendment) Bill, 1959, be referred 
to a Joint Committee of the Houses consisting of 45 members; 
30 from this House, namely:-

Shri C. R. Pattabhi Raman, Shri S. Osman Ali Khan, Shrimati San-
gam Laxmi Bai, Shri Kailash Pati Sinha, Shri Bh01a Raut, 
Shrl Chandra Shankar, Shrl Surlya Prasad, Shri Liladhar 
Joshi, Shri P .. Subbiah Ambalam, Shri S. M. Siddiah, Shri 
Hem Raj, Shri Harish Chandra Mathur, Pandit Krishna 
Chandra Sharma, Seth Achal Singh, Shri Raja Ram Misra, 
Shri S. Hansda, Shri Prafulla Chandra Borooah, Shri Umrao 
Singh, Shri Kamal Krishna Das, Shri B. R. Bhagat, Shri K. 
G. Deshmukh, SOO V .P. Nayar, Shri Chintamani Panigrahi, 
Shri Khushwaqt Rai, Shri Motisinh Bahadursinh Thakore, 
Shri Karsandas Parmar, Shri Premji R. Assar, Shri Prakash 
Vir Shastri, Shri S. M. Banerjee, and Shri Morarji Desai, 

and 15 members from Rajya Sabha; -

that in order to constitute a sitting of the Joint Committee the quorum 
shan be one-third of the total number of members of the Joint Committee; 

that the Committee shan make a report to this House by the last day 
of the first week of the next Session; 

that in other respects the Rules of Procedure of this House relating to 
Parliamentary Committees will apply with such variations and modi1lca-
tlons as the Speaker may· make; and 

that this House recommends to Rajya Sabha that Rajya Sabha do join 
the said Joint Committee and communicate to this House the names of mem· 
bers to be appb~ted by Rajya Sabha to the Joint Committee." 

8. Govemmeat Bill lIIUler coDSlcleratlon 

The Bengal Finance (Sales Tax) (Delhi Amendment) Bill, 1959· 

The motion for comideration of the Bill was moved b7 Shri B. R. Bhqat. 

The followin, members took part in the debate:-

(1) Shri K. T. K. Tanpmanl 

(2) Shri Radha Raman 
£P.T.O. 
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(3) Shri Atal Bihari Vajpayee 
(4) Sbri Banbir Singh Chaudhuri 
(1). 8hri V. p. Nayar 
(8) Shri Diwan Chand Sharma 
(7) Shri N.aval Prabhakar 
(8) Shri Mool Chand Jain 

Shri B. R. Bhagat commenced his· speech in :reply to the debate, which 
was not concluded. 

9. Report of Estimates Committee 
Shri Balvantray Gopaljee Mehta presented the Fifty-ninth Report of 

the Estimates Committee on the Ministry- of Defence-Bharat Electronics 
(Private) Lirrtited, B.ngalore. 

(Lok Sabha adjourned till 11 .o\.M. on Friday, the 1st May, 1959.) 
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LOX SABRA 

BULLETIN~PART I 

fBnef Record of Proeeedin&s] 

Friday, May I, 1959/Vaisakha 11, 1881 (Saka) 

No. !SO 
1. Starred Questions 

I . 
Thirty-three Starred Questions (Nos. 2156-2188) were put down on the 

order paper out of which twenty-eight were called. Original notice of 
Starred Questions No. 2162 was received in Hindi. 

Twenty-one Starred Questipns (Nos. 2156-2165, 2167, 2169-2171. 
2175-,-2179, 2182 and 2183) were orally answered and suppl"ementaryques-
tions were asked on' twenty of them. Replies to the remaining questions 
(including Starred Questions Nos. 2166, 2168, 2172-2174, 2180 and 2181 of 
which the questioners were absent) were laid on the Table. 

Z Uastarred QuestlOJUl 

Seventy-seven Unstarred Questions (Nos. 3806-3829 and 3831-3883) 
were put down on the order paper. Unstarred Question No. 3830 was 
transferred to the list of questions for the 8th May, 1959. Original notices 
of Unstarred Questions Nos. 3827, 3834, 3835, 3837, 3843, 3857, 3859, 3868. 
3874 and 3875 were received in Hindi. Replies to Unstarred Questions 
were laid on the Table. 

3. Papers Laid OD,?the Table 

Th'e following papers were laid on the Table:-
(1) A copy of the Report of the R.M.S. Committee, 1958. 
(2) A copy of the Rice-Milling Industry (Regulation and Licensing) 

Rules, 1959, published in Notification No. G.s.R. 510 dated the 
22nd April, 1959, under sub-section (4) of Section 22 of the 
Rice-Milling Industry (Regulation) Act, 1958. 

(3) A coPy of each of the following Notifications under sub-section 
(6) of Section 3 of the Essential Commodities Act. 1955:-

0) G.S.R. No. 451 dated the 18th April, 1959, making certain 
further amendments to the West Bengal Ricoe (Movement 
Control) Order, 1958. 

(ii) G.S.R.' No. 452 dated the 21st April, 1959. 
(iii) G.S.R. No. 504 dated the 25th April, 1959, making certain 

amendment to the Delhi Wheat (Export Control) Order, 1959. 

(P.T.O. 



4. Directions by the Speaker onder the Rales of Procedure-laid on the 
Table 

A COpy each of Direction No. lOlA and an amendment to Direction 
No. 59 issued by the Speaker under the Rules of Procedure and Conduct 
of Business in Lok Sabha was laid on the Table. 

5. Messages from Raj),a Sabha 

Secretary reported the following two messages from Rajya Sabha:-
(i) That at its sitting held on the 28th April, 1959, Rajya Sabha had 

agreed without any amendment to the Indian Lighthouse 
(Amendment) Bill, 1959, passed by Lok Sabha on the 23rd 
April, .1.959. 

(H) That Rajya Sabha had no recommendations to make to Lok Sabha 
in regard to the Reserve Bank of India (Amendment) Bill, 
1959, passed by Lok Sabha on the 29th April, 1959. 

6. Calling attention to matter of urgent public importance 

Shri Radha Raman called the attention of the ;Minister of Labour and 
Employment to hunger-strike undertaken by some workers of the Ajudhia 
Textile Mills. Delhi in· connection with their demands. 

Th-e Deputy Minister of Labour made a statement in regaro thereto. 

7. Statement re: Government business 

The Minister of Parliamentary Affairs made a statement regarding the 
order of Government Legislative and other business for the week commenc-
ing the 4th May, 1959. . 
8. Government Bill-introduced 

The Companies (Amendment) Bill. 1959. 

9. ~port of Business Advisory Committee 

Sardar Hukam Singh presented the Thirty-eighth Report ,of the Business 
Advisory Committee. 

10. Government BtlI-passed 

The Bengal Finance (Sa.les Tax)· (-Delhi Amendment) Bitt. 1959 

Shtri B. R. Bhagat concluded his speech in reply to the debate on the 
motiOn for consideration of the Bill moved on the 30th April. 1959. 

The motion for consideration was adopted and clause-by-clause con-
sideration .was taken up. 

Clauses 2 to 15, 17 and 18 were adopted. 

Clause 16 was adopted as amended. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill. as amended, be passed was moved by 
Shri B. R. Bhagat. 

The motion was adopted and the Bill, as amended, was passed . 
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11. Government Bill-under consideration 

The Displaced Persons (Compensation a.nd Rehabilitation) Amendment Bm, 
1959. 

The motion for (!onsideration of the Bill was moved by Shri Mehr Chand 
Khanna. 

An amendment for circulation of the Bill for the purpose of eliCiting 
opinion thereon by the 31st August, 1959, was moved by Shri Atal Bihari 
Vajpaye'e. 

The following members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri Ajit Singh Sarhadi 
(3) Pandit Thakur Das Bhargava 
(4) Shri Diwan Chand Sharma (Speech Unfinished) 

The discussion was not concluded. 

12. Motion re: Forty-fourth Report of Committee on I"rlvate Members' Bills 
and Resolutions 

Sardar Amar Singh Saigal moved th~ following· motion:-
"That this House agrees with the Forty-fourth Report of the Committee 

on Private Members' Bills and Resolutions presented to the 
House on the 29th April, 1959." 

The motion was adopted. , 
13. Private Member's Bill-Motion for IntroduetioD-lleptived 

. The Population Control Bill, 1959, by Shri Balkrishna Wasnik 

The motion for leave to introduce the Bill was moved by Shri Balkrishna 
Wasnik. 

On the motion the HOuse divided, Ayes 30; Noes 89. The motion was 
accordingly negatived. 

14. Private Member's BllI.s-bltrodueed 

(1) The Indian Penal Code (Amendment) Bill, 1959 (Amendment 
of section 309) by ShriRam Krishan Gupta. 

(2) The Foreign Exchange Regulation (Amendment) Bill, 1959 
(Amendment of sectiom 2 and 23 and omission of secti.om 19A, 
23D, 23E and 23F) by Shri Ram Krishan Gupta. 

15. Private Member's Bill-withdrawn 
The Institution of Chartered Engineers BiU, 1958 btl Shri Narayan 

Ga:nesh Garay. 

The motion for consideration of the Bill was moved by Shri Narayan 
, Ganesh Goray. 

The following members took part in the debate:-
(1) Shri Naushir Bharucha I 

[P.T.O. 
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(2) Shri Shree Narayan Das 
(3) Shri Humayun Kabir 

Shri Narayan Ganesh Goray replied to the debate. 

The Bill was withdrawn by leave of the House. 

16. Private M~I! Bill-PlOtiOD for clrcula~Dd .. CODSideratloD 
---

The Equal Remunet'ationBill 1957, .b1l Shrimati Renu Chakrltvarttll 

Th-e motion for circulation of the Bill for the purpose of eliciting opinion 
thereon by the 30th September, 1959, was moved by Shrimati Renu Chak~ 
ravartty. 

The fo.Howing members took part in the debate:-

(1) Shri Chintamani Panigrahi 
(2) Shrimati Uma Nehru 
(3) Shri Shree Narayan Das 
(4) Shri Balkrishna Wasnik 
(5) Shri Ranbir Singh Chaudhuri 
(6) Shri Jagdish Awasthi 
(7) Shri Abid Ali (Speech Unfinished) 

The discussion was not concluded. 

(Lok Sabha adjourned tjll 11 A.M. on Monday, tile 4th May, 1959.) 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

Monday, Mati 4, 1959/Vaisakha 14, 1881 (Salca) 

No. Zll 
1. Starred Questions 

Twenty-six Starred Questions (Nos. 1189-2214) were put down on the 
order paper out of which nineteen were called. Original notices of Starred 
Questions Nos. 2193, 2200, 2211 and 2214 wen received in Hindi. 

Sixteen Starred Questions (Nos. 2189-2196J 2198, 2199 and 220i-2207) 
were orally answered and supplementary questions were asked on all 'of 
them. Replies to the remaining questions (including Starred Questions 
Nos. 2197, 2200 and 2201 of which the questioners were absent) were laid 
on the Table. 

:. Unstarred Questions 

Seventy-four Unstarred Questions (Nos. 38M-3938, 3940-3943 and 
3945-3959) and a statement to be laid by the Deputy Minister of Defence 
correcting the reply to part (h) of Unstarred Question No. 212_ on the 
12th February, 1959 and two statements to be laid by the Deputy Minister 
CoIf .scientific Research and Cultural Affairs corr~ting the replies given to 
Unstarred Questions Nos. 1148 and 1149 on the 2nd March, 1959 were put 
down on the order paper. Unstarred Questions Nos. 3939 and 3944 were 
transferred to the list of questions for the 8th May. 1959 and the 8th May, 
1959 respectively. Original notices of Unstarred Questions Nos. 3909, 3916, 
'.920, 3929, 3938, 3956 and 3957 were received in Hindi. Replies to Unstarred 
Questions and the statements by the Deputy Minister of Defence and the 
Deputy Minister of Scientific Research and Cultural Mairs referred to 
above were laid on the Table. 

3. Short Notiee Question 

One Short Notice Question, regarding Riots in Sitamarhi, Bihar, add-
ressed to the Minister of Defence was asked. It was orally answered and 
supplementary questions were also asked and answered thereon. 

4. Papers LaId OIl the Table 

The following papers were laid on the Table:-
(1) A. copy of the Bombay Public Trusts (CorporatiOns) ~, 1959, 

published in Notification No. G.S.H. 374 dated the 4th April, 
1959, under sub-section (5) of SectiOll , of the Inter-State 
Corporations Act. 1817. 

[P.'!.o. 
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·~2) A copy of the Annual Report of the Hindustan Aircraft Limited 
for the yeer 1957-58, along with the Audited Accounts under 
sub-!rection (1) of Section 639 of the Companies Act, 1956. 

(3) A copy of the Annual Report of the Bharat Electronicil Limited 
for the year 1957-58 along with the Audited Accounts, under 
sub-section (1) of Section 639 of the Companies Act, 1956. 

5. Messa .. es from Raj),a Sabha 

Secretary' reported the following three messages from Rajya Sabha:-

(i) That at itS sitting held on the 30th April, 1959, Rajya Sabha had 
agreed without any amendment to the Coal Grading Board 
(Repeal) Bill, 1959, passed by Lok Sabha on the 24th April, 
19511. 

(il) That at its sitting held on the 30th April, 1959, Rajya Sabha had 
concurred in the recommendation of Lok Sabha to join in the 
Jomt Committee of the Houses on the Arms Bill, 1958, and 
had nominated the following members to serve on the said 
Joint Committee:-

\ 1) Shri Ahmad Said Khan 
(2) Shri Har Prasad Saksena 
(3) Shrimati Maya Devi Chettry 
(4) Shri B. Parameswaran 
(5) Shri Narotham Reddy 
(6) Shri Onkar Nath 
(7) Thakur Bhanu Pratap Singh 
(8) Shri Govind Chandra Misra 
(9) Sardar Raghbir Singh Panjhazari 

nO) Shri P. N. Rajabhoj 
(11) Shri N. C. Sekhar 
1.12) Shri Faridul Haq Ansari 
(13) Shri Anand Chand 
(14) Shri B. D. Khobaragade 
(l~) Shrimati Violet Alva. 

~ili) That at its sitting held on the 22nd April, 1959 Rajya Sabha had 
passed the Pharmacy (Amendment) Bill, 1959, passed by 
Lok Sabha on the 11th February, 1959, with amendments and 
had returned the Bill with the request that the concurrence 
of Lok Sabha to the amendmenu be communicated to Rajya 
Sabha. 

6 .. BIll as Amended by RaJya Sabba-Laid on the Table 

Secretary laid on the Table the Pharmacy (Amendment) Bill, 1959, 
wnich had been returned by Rajya Sabha with amendments. 

7. President's Assent to BilJs 

Secretary laid on the Table ~he following Bills passed by the Houses 
of Parliament during the current session and assented to by the President 
&iDce the last report made to the House o~ the 20th April, 1959:-

• (1) The Appropriation (No.2) Biil, 1959. 
(2) The Finance Bill, 1959. 
(3) The R~rve Bank of India (Amendment) Bill, U159 . 
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8. Report of Committee on Absence of Members from the Slttlnp of a.-
Boase 

Shri Mulchand Dube presented the Fourteenth Report of the Committee 
on Absence of Members from the Sittinp of the House and also laid on the 
Table a list showing the names of members who were continuously absent 
from the sittings of the House for 15 days or more from the 9th February 
to the 31st March. 1959 during the Seventh Session. 

9. CaUln&, Attention to Matter of Urcent Public Importance 

Shri S. Hansda called the attention of the Minister of Steel, Mines and 
Fuel to an -accident in Durgapur Steel Project on the 27th April. 111511 
resulting in the death of five persons and injuries to seven othen. 

The'Minister of Steel. Mines and Fuel made a statement in regard thereto. 

10. Motion re: Thirty-eighth Report of Bnsiness Advisory Commletee 
,-. . 

Shri Satya Narayan Sinha moved the following motion:-
"That this House agrees with the Thirty-eighth Report of the Busineu 

Advisory Committee presented to the House on the lst May. 
1959." . 

The motion was adbpted. 

11. Government Bill-Pusecl 

The Displaced Persons (Compensation and Rehabilitation> ~mendment 
Bill. 1959 

Discussion on the motion for c<msideration of the Bill and the amend,-
ment for circulation of the Bill for the purpOse of eliciting opinion thereon, 
moved on the 1st May. 1959 continued. 

The following members took part in the debate:-
(1) Shri Diwan Chand Sharma 
(2) Shri Ranbir Singh Chaudhuri 
(3) Shri V. P. Nayar 
(4) Shri Naval Prabhakar 
(5) Shri Mulchand Dube 
(6) Shri S. M. Banerjee. 

ShU Mehr Chand Khanna replied the debate. 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 31st August, 1951l. moved by Shri Atal Bihari 
Vajpayee, on the 1st May. 1959, was negativt!<i. 

The motion for consideration 'Yas adopted and clause-by-clause conside-
ration was taken up_ 

Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Lone Title were ,no adopted. 
The motion that the Bill be passed W&I moved by Shri Mehr Chand 

Khanna. 
'Shri T. C. N .. Menon spoke on the motion. 
On tile ~otio~ the House divided, Ayes 118; Noes 37. The motion was 

accordingly adopted and the Bill ,:~ passed. 
-. "'--:" , ~. . {P.T'<>. 
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12. DemaDds for beess Grants 1955-58 

The following Demands for Excess Grants in respect of the lSlJdget 
(General) for 1955-56 were voted in full:-

Nwnber 
of 

Demand 

6 
24 

30 
39 

97 
101 

Name of Demand 

Indian Posts and Telegraphs Department 
Miscellaneous Expenditure under the Ministry of External 

Affairs 
Stamps 
Miscellaneous adjustments between the Union . and State 

Governments . 
Cabinet 
Ministry of Information and Broadcasting 
Miscellaneous Departments and Expenditure under the Ministry 

of Information and Broadcasting 
Communications (including National Highways) 
Other Civil Works 

13. Motion reo Report of University Grants CommJ,sslon 

Dr. K. L. Shrimali moved the following motion:-

Amount of 
Excess 

Demand 

Rs. 
1,01,173 

. 76,147 
S8,742 

4,16,808 

2,57,163 
68,994 

77,86,1.91 

"That this House takes note of the Report of the University Grants 
Commission for the period April, 1957-March, 1958, taid on 
the Table of the House on the 17th February, 1959." 

The following members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Dr. A. Krishnaswami 
(3) Shri Harish Chandra Mathur 
(4) Shri Shree Narayan Das 
(5) Shri Hem Barua . 
(6) 8hri Satis Chandra Samanta 
7. Shri R. K. Khadilkar (Speech Un-finished). 

The discussion was not concluded. 

14. BaIl-an-Bour Discussion on Matters ArisIng Ol1t 01 Answer to Question 
Shri Kashi Nath Pandey raised a half-an-hour discussion on points 

arising out of the answer given on the 14th April, 1959 to Starred Ques-
tion No. 1820 regarding the Employees' Provident Fund Scheme. 

The following members took part in the debate:-
(1) Shri Balkrishna Wasnik 
(2) Shri Bibhuti Mishra 

Shri Abid Ali replied to the debate. 

(Lok Sabha adjourned ti1~ 11 A.M. on Tuesday, the 5th May, 19:19) . 
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LOK. SABIIA 

BULLETIN-PART I 
[Brief Record of .ProceedinasJ 

Tuesdatl, Mati 5, 1959/Vaisakha 15, 1881 (Saka) 

No •• 
1. Starred QUesUODB 

Twenty-five Starred Questions (Nos. 2215-2239) were put down on the 
order paper out of which nineteen were called. Original notices of Starred 
Questions Nos. 2217, 2218 .and 2224 were received in Hindi. 

Eighteen Starred Questions (Nos. 2215, 2216 and 2218-2233) were orally 
an.swered and supplementary questions were asked on an of them. Replies 
to the remaining questions (including Starred Question No. 2217 of which 
the questioner was absent) were laid on the Table. 

2. UDStarred QuestioDs 

Sixty Unstarred Questions (Nos. 3960-4010 and 4013-4021) . were put 
down on the order paper. Unstarred Questions Nos. 4011 and 4012 were 
transferred to the lists of questions far the 7th May, 1959 and 6th May, 1959 
respectively. Original notices of Unstarred Questions Nos. 3987, 4003, 4007 
and 4020 were received in Hindi. Replies to Unstarred Questions were laid 
on the Table. 

3. Short Notice Question 

One Short Notice Question, regarding numbering of categories of Dock 
Workers addressed to the Minister of Labour and Employment was asked. 
It was orally answered and supplementary questions were also asked and 
answered thereon. 

4. Papers Laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy of Audit Report, 1949 of the Central Government under 

Article 151 ( 1) of the Constitution and the Finance Accounts, 
IlM7-48. 

(2) A copy of the Report of the Ad-hoc Committee set up to survey 
the available surpluses of Cellulosic Raw Material for the 
Paper Industry. 

(3) A copy of Resolution No. CH(I)-33(3)/57 dated the 23rd April, 
1959 issued by the Government on the recommendations of the 
Alcohol Committee. 

[p.T.O. 



5. Report of Committee on SubordJDate LerWatleD. 

Sardar Hukam Singh presented the Fifth Report of the Committee on 
Subordinate Legislation. 

6. Report of Committee on Private Members' Bills and BesolaUons 

Sardar Amar Singh Saigal presented the Forty-fifth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

7. Govenunent BW-lDtrodueecl 

The Appropriation (No.3) Bill, 11159. 

8. statement re: adcl1Uoaal item of business 
The Minister of Parliamentary Affairs made a statement regarding an 

additional item of Business to be taken up during the current week. 

9. Motion re: Report of University Grants COIlUDissiOD 

Discussion on the following motion moved on the 4th May, 1959, conti-
nued:-

"That this House takes note of the Report of the University Grants 
Commission for the period April, 1957-March, 1958, laid on 
the Table of the House on the 17th February, 1959." 

The following members took part in the debate:-

(1) Shri R. K. Khadilkar 

(2) Shri Radhelal Vyas 

(3) Shri N. G. Ranga 

(4) Shri P. T. Thanu Pillai 

(5) Shri Braj Raj Singh 

(6) Shri Diwan Chand Sharma 

(7) Shri Surendra Mahanty 

(8) Shri N. R. M. Swamy 

(9) Shri Mool Chand Jain 

(10) Shri Chintamani Panigrahi 

(11) Shri Bhakt Darshan 

Dr. K. L. Shrimali replied to the debate. 

The motion was adopted. 

10. Supplementary Demands for Grants (RaUways) lor 1959-6' 

Discussion on the Supplementary Demands fOr Grants in respect of the 
Budget <Railways) for 1959-60 commenced. . 

Six cut motions-three each on Demands Nos. 2 and IS-were moved 
and withdrawn by leave of the House . 
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The following Demands were voted in full:-

Number 
of 

Demand 

2 

Name of Demand 

Miscellaneous Expenditure 
Construction of New lines 

11. Motion'Re: Report of Sallllkrit Commission 

Amount of 
S upplementar} 

Demand 

RI. 
3,00,000 

18,00,000 

Shri Shraddhakar Supakar moved the following motion:-
"That this House takes note of the R:eport of the Sanskrit Commis-

sion, 1956-57, laid on the Table of the House on the 28th 
November, 1958". 

An amendment was moved by Shri Atal Bihari Vajpayee. 

The following memb:ers took part in the debate:-
( 1 ) Shri Bhakt Darshan 
(2) Shri Hirendra Nath Mukerjee 
(3) Dr. M. S. Aney 
(4) Shri Chapalakanta Bhattacharyya 
(5) Shri Prakash Vir Shastri 

The discussion was not concluded. 

(LOk Sabba adjourned till 11 A.M. on Wednesday, the 6th May. 1959.) 
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LOIt SABIIA 

BULLETIN ........ PART I 

[Brief Record of Proceedings] 

Wednesd4l1. Mall 6, 1959/Vaiaakh4 16, 1881 (SaJca) 

NQ. ISS 
1. Starred QuesU_ 

Thirty-OD'e Starred Questions (Nos. 2240-2250, 2250-A.. 2251-2257, 
2257-A, 2258-2261, 2261-A and 2262-2267) were put down on the order 
paper out of which fourteen were called. Original notices of Starred Qu.-
tions Nos. 2245, 2250-A and 2263 were received in Hindi. 

Twelw Starred Questions (Nos. 2240-2245, 2247-2250, 2250-A and 2252) 
were orally answered and supplementary Questions were asked on all of 
them. Replies to the remaining Questions (including Starred Questions 
Nos. 2246 and 2251 of which the Questioners were absent) were laid on the 
Table. 

2. UDBtarred QuesuOlUl 
One hundred and Seventeen Unstarred Questions (Nos. 4022-4048, 

4050-4134, 4136-4137, 4137-A, 4137-B and 4137-C) were put down on the 
order paper. Unstarred Question No. 4049 was transferred to the list of 
Questions for the 8th May, 1959. Unstarred Question No. 4135 was with-
drawn by the Member. Original notices of Unstarred Questions Nos. 4047, 
4060, 4061, 4063, 4072, 4076, 4079, 4086, 4088, 4090, 4104, 4124 and 4128--4130 
were rec~ved in Hindi Replies to Unstarred Questions were laid on the 
Table. 

3. Papen laid em tile Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 502, dated the 25th April, 1958, 

under Bub-section (6) of Section 3 of the Essential Commodities 
Act, 1955. 

(2) A copy of the Statement containing replies to certain memoranda 
received from Members in connection with Demands for Grania 
(Railways) 1959-60. 

(3) A copy of each of the following papers under sub-rule (0) of Rule 
3 of the Air Corporations Rules, 1854:-

(i) Summary of Budget Estimates of Revenue and Expenditure of 
the Indian Airlines Corporation for the year 1959-60. 

[P.T.O. 



(ll) Summary of Actual Expenditure for the year 1957-58, Budget 
Estimates and Revised Estimates for 1958-59 and Budget Esti-
mates for 1959-60 of Indian Airlines Corporation. 

(iii) Summary of Budget Estimates of Revenue and.Expenditure of 
Air-India International Corporation for the year 1959-60. 

(iv) Summary of Actuals for theyee.r 1957-58 and Budget Estimates 
and Revised Estimates 1958-59 and Budget Estimates for the 
year 1959-60 under Capital, of the Air-India . International 
Corporation. 

4. Report or Estimates C9mmtttee 

Shri H. C. Dasappa presented the Fifty-sixth Report of the Estimates 
Committee 1958-59 on the action taken by Government on the recommen-
dations contained in the Sixty-eighth Report of the Estimates Committee 
(First Lok Sabha) on the Ministry of Defence-Ordnance Factories (Stores, 
Plant & Machinery and Production). 

5. Statement by Minister of Irrigation and Power 
The Minister of Irrigation and Power made a statement regarding the 

Indus Waters Agreement between the Government of India and the Gov-
ernment of Pakistan for the period from the 1st April, 1959 to the 31st 
March, 1960 and also laid on the Table a copy of the agreement. 

6. statement by MInIster of MInes and on 
The Minister of Mines and Oil mad'e a statement regarding discovery of 

a new Coal Seam in Singrauli Coalfield. 

7. Government BIll-Introduced 

The Appropriation (Railways) No.3 Bill, 1959. 

8. Govermneu.t Bnt.-passed 

(1) The Appropriation (No.3) sm, 1959. 

The motion for consideration of the Bill was moved by Shri Morarji Desai 

The motion for consideration was adopted and clause-by-clause COD-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted 

Clause I, the Enacting Formula and tire Long Title were also adopted. 

The motion that the Bill be passed Willi moved by Shri Morarji Desai. 

The motion was adopted and. the Bill was passed. 

(~) The Appropriation (Railways) No.3 Bill, 1959. 

The motion for consideratioD of the Bill was moved by Shri Jagjivan Ram. 
The motion for consideration was adopted and claUS'e-by-c1ause con-

sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 
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~ motion that the Bill be passed was moved by8hri Ja,pivlq1 Ram. 
o , 

The motion was adopted and the Bill was passed. 

9. Suspension of Bale 

Shri Nityanand Kanungo moved the following moti0ll:-
"That the first proviso to Rule 74 of the Rules of Proc~ure . and. 

Conduct of Business in Lok 8abha in its application to the 
motion for reference of the Companies (Amendment) Bill, 1959 
to a Joint Committee of the Houses be SUSpeDcied." 

The motion was adop~. 

10. Government Blll-Motion for refercace to JoIDt c....Wee--A4, .... 
Th.e Cpmpa'&ies (A.~) Bill, 1958 

Th;e motion for reference of the Bill to a Joint Committee was JJ,lCm!d 
by Shri Nityanand Kanungo. ' 

The following members took part in the debate:-
(1) Shri Hirendra Nath Mukerjee 
(2) Shri S. R. Damani 
(3) Shri Banarsi 'Prasad Jhunjhunwala 
(4) Shri Aurobindo Ghosal 
(5) Shri Upendranath Barman 
(6) Shri Ram Krishan Gupta 
(7) Shri Chapalakanta Bhattacharyya 
(8) Shri Shraddhakar Supakar 
(9) Shri T. C. N. lI4'enOJ1. 

(10) Pandit Munishwar Dutt Upadhyay 
(11) Shri Ramsingh Bhai Varma 
(12) Shri S. M. Banerjee 

Shri Lal Bahadur Shastri replied to the debate. 

The motion was adopted as follows:-
''That the Companies (Amendment) Bill, 1959 be referred to • Joint 

Committee of the Houses consisting of 45 membe1'$; 3,0 from this 
House, namely:- ' ' 

Sardar Hukam Singh, 8hri H. C. Heda, Shri Satyendnl Narayan 
Sinha, Pandit Dwarka Nath Tiwary, Shri Shivram Ran,o 
Bane, ~ RadbeJal Vyu, Shri N. Il M. SwamxJ' Sbri 1\ T. 
ThaDu Pill&i, Shri M. Shakaraiya, Shri Jaganatha Rao, Shri 
Ajit Singh Sarhadi, Shri Radheshyam Ramkumar Morarka, 
Sbri G. D. Somani, Shri Feroze Gandhi, 8hri C. D. ~nde, 
Shri Mulchand Dube, Shri RohanIal Chaturvedi, Shri Anm 
Chandra Guha, Shrimati Sucheta Kripalani, Shri Narenclra-
bhai Nathwani, Shri Nityanand Kanungo, Shri K. T. K. Tanga· 
mani, Shri S. Easwara Iyer, 8hri M. R. Masani, 8hri Yadav 
Narayan Jadhav, 8hri Tridib Kumar Chaucihuri, 8hri Surendra 
Mahanty, Shri G. K. Manay. 8hri Naushir Bharucha and Shri 
Lal Bahadur Shastri. 

and 15 members from Rajya Sabha; 
[P.T.O. 
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that iI1 order to constitute a sitting of the Joint Committee the quorum 
shall be one-third of the total number of members of the Joint Committee; 

that the Committee shall make a report to this House by the last day of 
the first week of the next session; 

that in other respects the Rules of Procedure of this House relating to 
Parliamentary Committees will apply with such variations and modifications 
as the Speaker may make; and 

that this House recommends to Rajya Babha that Rajya Babha do join 
the said Joint Committee and communicate to this House the names of mem-
bers to be appointed by Rajya Babha to the Joint Committee." 

11. Govenament BUl-UlUler COD8lderaUon 

The Cost and Works Accountanu Bill.. 1959 as passed btl Bahia. Sabha. 

The motion for consideration of the Bill, as passed by Rajya Sabhs, wall 
moved by 8hri Satish Chandra. 

The discussion was not concluded. 

12. Motion Be: Report 01 SaDSkrlt CommIssloD. 

Discussion on the following motion by Shri 8hraddhakar Supakar 
and the amendment thereto, moved on the 5th May, 1959, continU'ed:-

"That this House takes note of the Report of the Sanskrit Commis-
sion, 1956-57, laid on the Table of the House on the 28th Nowm-
ber, 1958." 

The following members took part in the debate:-
(1) Shri Nardeo Snatak 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Radhelal Vyas 
(4) Shrimati Sangam Laxmi Bai 
(5) Shri Ram Sewak Yadav 
(6) Swami Ramanand Shastri 
(7) Shri Raghunath Singh (Speech. Unfinished) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, ~e 7th May, 1959.) 

t2I 
G~~l1(D) LS-8-5-59-900. 

114. N. !tAUL, 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thu.rsday, May 7, 1959/Vaisakha 17, 1881 (Saka) 

No. ZM 

1. starred Questions 

Forty-one Starred Questions (Nos. 2268-2275, 2275-A, 2276-2303, 2303-A 
and 2304-2306) were put down on the order paper out of which fifteen were 
called. Original notices of Starred Questions Nos. 2277, 2282. 2285. 2288. 
2291, 2296, 2298. 2299 and 2304 were received in Hindi. 

Thirteen Starred Questions (NOB. 2268. 2269. 2271-2275, 2275-A and 
2277-2281) were orally answered and supplementary questions were asked 
on all of them. Replies to the remaining questions (including Starred Ques-
tions Nos. 2270 and 2"276. of which the questioners were absent) were laid on 
the Table. 

2. UDStarred Quest10as 

Ninety-one Un starred Questions (Nos. 4138-4203. 4205-4219. 4221-4228 
and 4228-A) were put down on the order paper. Unstarred Question 
No. 4204 was transferred to the list of questions for the 6th May. 1959. 
Original notices of Unstarred Questions Nos. 4163. 4175. 4182. 4188. 4190. 
4193, 4212, 4214. 4217. 4218 and 4223 were received in Hindi Replies to 
Unstarred Questions were laid on the Table. 

3. Adjournment Motiona 

The Speaker postponed till the Bth May. 1959. his decision on the admissi-
bility of two adjournment motions given notice of by Sarvashri Prabhu 
Narain Singh, Ram Sewak Yadav and Braj Raj Singh regarding inadequate 
water supply arrangements in certain areas of Delhi on the 6th May, 1959. 

4. Questloa 01 PrivUep 

Shri Frank Anthony sought to raise a question at privile,. regardinl 
certain remarks reported to have been made against him by a u;aember ot 
Lok Sabha in connection with the Resolution moved by him (Shrl Frank 
Anthony) on the 24th April, lil59 for the inclusion of English in the Eighth 
Schedule of the Constitution. 

The Speaker held over hia decision on the matter. 
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II. Papers Laid on tbe Table 
The following papers were laid on the Table:-

(1) A copy of the Resolution on Tibet passed by the National People's 
Congress of the People's ~epublic of China on the 28th April, 
1959. 

(2) A copy of each of the follo.wing Statements showing the action 
taken by the GO\l'el:Dlllent on various assurances, promises and 
undertakings given by the Ministers during the various sessions 
of Second Loll. Sabha:-

(i) Supplementary Statement Seventh Session, 1959. 
No. III. 

(ii) Supplementary . Statement Sixth Session, 1958. 
No. VII. 

(iii) Supplementary . Statement Fifth Session, 1958. 
No. X. 

(iv) Supplementary Statement Fourth Session, 1958. 
No. XIX. 

(v) Supplementary Statement Third . Session, 1957. 
No. XX. 

(vi) Supplementary Statement Second Session, 1957. 
No. XXV. 

(3) A copy of Resolution No. F. 21(12)-E.O.15& dated the 12th Novem-
ber, Ilt57 issued by the Government regarding the Industrial 
Management Pool Scheme. 

(4) A copy of Notification No. G.S.R. 467 dated the 25th April, 1959, 
under sub-section (4) of Section 19 of the Medicinal and Toilet 
Preparations (Excise Duties) Act, 1955 making certain further 
amendments to the Medicinal and Toilet Preparations (Excise 
Duties) Rules, 19.56. 

(5) A copy of each of the following Notifications under sub-section 
(4) Of Section 43Bof the Sea Customs Act, 1878 and Section 38 
of the Central Excises and Salt Act, 1944-

. (i) G.S.R. No. 469 dated the 25th April, 1959, making certain further 
amendment to the Customs and Central. Excise Duties Refund 
(Brand Rates) Rules, 1958. 

(ii) G.S.R. No. 470 dated the 25th April, 1959, making certain further 
amendment to the Customs and Central Excise Duties ~efund 
(Brand Rates) Rules, 1958. 

(ill) G.S.R. No. 473 dated the 25th April, 1959, making certain further 
amendment to the Customs and Central Excise Duties Refund 
(Fixed Rates) Rules, 1958. 

(6) A copy of each of the following Notifications under sub-section (4) 
of SectiDn '.laB of the Sea Customs Act, 1878. 

(i) G.S.H. No. 476 dated the 25th April, 1959. 
{Ii) G.S.R. No. 477 dated the 25th April, 1959, containing the Customs 

Duties Drawback <Polo Sticks) Rules, 1959. ' 
(iii) G.S.R. No. 478 .dated the 25th April,. 1959, making certain further 

amendment to the Customs l)uties Drawback (Fixed Rates) 
/.:' . Rules, 1958. 



(iv) G.S.R. No. 479 dated the 25th April, 1959, making certain fllrther 
amendment to the Customs Duties Drawback (Fixed Rates) 
Rules, 1958. 

(v) G.S.R .No. 480 and 481 dated the 25th April, 1956, making certain 
further amendments to the Customs Duties Dl'awback (Brand 
Rates) Rules, 1958. 

(vi) G.S.~. No. 484 ~ted the 25th April, 1959. 
(vii) G.S.R. No. 485 dated the 25th April, 1959, making certain further 

amendment to the Customs Duties Drawback (Brand Rates) 
Rules, 1958. 

(7) A copy of Notification No. G.S.R. 462 dated the 21st April, 1959, 
under sub-section (3) of Section 28 of the Representation of the 
People Act, 1950, making certain further amendments to the 
Representation of the People (Preparation of Electoral Rolls) 
Rules, 1956. 

6. Minutes of Committee on Private Members' Bills and Resolutions-Laid 
on the Table 

The Minutes of the sittings (Thirty-fifth to Forty-sixth) of the Committee 
on Private Members' Bills and Resolutions held during the Seventh Session 
were laid on the Table. 

7. Message from RaJya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Babha had 
concurred in the recommendation of Lok Sabha to nominate seven members 
from Rajya Sabha to associate with the Public Accounts Committee of Lok 
Sabha for the period commencing on the 1st May, 1959 and ending on the 
30th April, 1960 and had communicated the following names of members of 
Rajya Sabha who had been elected to the Committee:-

(1) Shri Amolakh Chand 
(2) Rajkumari Amrit Kaur 
(3) Shri Rohit Manushankar Dave 
(4) Shri T. R. Deogirikar 
(5) Shri Surendra Mohan Ghose • 
(6) Shri Jaswant Singh 
(7) Shri S. Venkataraman. 

8. Report of Estimates Committee 

Shri H. C. Dasappa presented the Sixty-first Report of the Estimates 
Committee, 1958-59, on the action taken by Government on the recommenda-
tions contained in th-e Sixty-fifth Report of. the Estimates Committee (First 
Lok Sabha) on the Ministry of Transport-Shipping Parl II. 

9. CaIIiDg atteD.UOll to matter of Urcent Public Importaace 

Shrimati IIa Palchoudhuri called the attention of the Minister of Finance 
to the reporteq. claim by Pakistan Finance Ministry spokeman that India 
owed Pakistan Rs. 180 crores on account of partition debt. 

The Minister of Finance made a statement in regard· thereto. 

[P.T.O. 



10. Leave of Abaenee 

The following members were granted leave of absence from the sittings 
of the House for the periods mentioned against each:-

(I) Pandit Hiralal Shastri . 15th February to 14th April, 1959 (Seven 
Session). 

(2) Shri Fatehsinhrao Pratapsinhrao Gaek- 1 Ith April to 8th May, 1959 (Seventh Se.s-
wad sion). 

(3) Shrimati Parvathi M. Krishnan . IIth March to 8th May, 1959 (Seventh 
Session). 

(4) Her Highness Maharani Vijya Raje Sci- lith April to 8th May, 1959 (Seventh 
ndia of Gwalior Session). 

(5) Kunwarani Vijaya Raje 

(6) Sbri R. Kanakasabai . 

(7) Shri U. Muthuramalinga Thevar 

(8) Shri T. C. N. Menon 

9th April to 8th May, 1959 (Seventh Session). 

26th March to 8th May, 1959 (Seventh 
Session). 

28th February to 27th April, 1959 (Seventh 
Session). 

3rd March to 20th April, 1959 (Seventh 
Session). 

(9) Shri ChaDdikeshwar Sharan Singh JU 2nd March to 28th April, 1959 (Seventh 
Deo Session). 

11. Announoe..ent": eirC$tiOll of Reports of the Board of Enquiry and the 
U.P.S.C .. reIMIng to .... Officials concemed with L.I.C. investments 

The Speaker agreed to the request of the Minister of Finance that the 
Reports of the Vivian Bose Board of Enquiry and the Union Public S-ervice 
Commission regarding the conduct of certain officials concerned with the 
investments of the Life Insurance Corporation and Government's d~cisions 
thereon be circulated to members during inter-session and be laid on the 
Table next session. 

12. Report of Prime Minister ou allegations against Shri M. O. Matbal 

Sardar Hukam Sinah laid on the Table the Prime Minister's report on the 
allegations made in Parliament against Shri M. O. Mathai together with the 
c"Jmments of the Minister of Finance and the Comptroller and Auditor General 
on the Cabinet Secretary's report. 

] 3. Government BiI1s--paa!Jed 

{l) The Cost a.nd Work.! Accountant.! Bilt, 1959, 43 p43sed by Ra;ya Sabha 
Discussion on the motion for consideration of the Bill, as passed by Rajya 

Babha, moved on the 6th May, 1959, continued. 

The following members took part in the debate:-

(1) Shri Prabhat Kar 
(2) Shri C. R. Narasimhan 
(3) Shri N. R. M. Swamy 
(f) Shri Naushir Bharucha 
(5) Shri Subiman Ghose 

92'1 



(6) Shri RaA'bir Singh Chaudhuri 
(7) Shri T. C. N. Menon 
(8) Shri Balasaheb Patil 

Shri Satish Chandra replied to the debate. 

The motion for consideration was adopted and clause-by-c1ause comidera. 
tion was taken up. 

Clauses 2 to 39 and the First and Second Schedules were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The dlotion that the Bill be passed was moved b~ Shri Satish Chandra. 

The motion was adopted and the Bill was passed. 

(2) The Census (Amendment) Bill, 1959, as pa8sed bU Rajua Sabha 
'fhe motion for consideration of the Bill, as passed by Rajya Sabha, was 

moved by Shri B. N. Datar. 

The following members took part in the debater-

(1) Shri Braj Raj Singh 

(2) Shri S. M. Banerjee 

(3) Shri Prabhu Narain Singh 

(4) Shri K. T. K. Tangamani 

(5) Shri Ranbir Singh Chaudhuri 

(6) Shrimati ~rishna Mehta 

(7) Shri Naval Prabhakar 

Shri B.' N. Datar replied to the debate. 

I 

'l'he motion for consideration was adopted and clause-by-c1ause considera-
tion was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri B. N. Datar. 

The motion was adopted and the Bill was passed. 

14. Motion re: EightllRepori of U.P.S.C. 

Shrl. B. N. Datar moved the following motion:-

"That this House takes note of the Eighth Report of the Union Public 
Service Commission, laid on the Table of the Lok Sabha on the 
24th November, 1958." 

Shri B. N. Datar's sPeech was not concluded. 

[P.T.O. 
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15. Motion re: Report of Sanskrit COJmrdlfliQll 

Discussion on the following motion by 8hri Shraddhakar 'Supakar and the 
amendment thereto, moved on the 5th May, 1959, contIDued:-

"That this House takes note of the Report of the Sanskrit COmmission, 
1956-57, laid on the Table of the House on the 28th November, 
IB58." 

'fhe following members took part in the debate:-
(1) Shri Raghunath8ingh 
(2) RanJ.Manjula Devi 
(3) Shri Bhagwan Uin Mishra 
(4) 8hri N. R. Ghosh 
(5) Shri Ranbir Singh Chaudhuri 
(6) ShTi T. C. N. Menon 
(7) Pandit Tbaltur Das Bhargava 

(S~ech Unfinished) 
The discussion was not concluded. . . 

(L'ok 'Sabha adjourned till 11 A.M. on Friday, the 8th May, 1959). 
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LOK SABRA 

BULLETIN-P~T I 

[Brief Record of Proceedings] 

Fridall, Mall 8, 1959/Vaisakha 18, 1881 (Sake) 

No. 185 

1. S~ Qu~ 
Thirty-two Starred Questions (Nos. 2307-2318, 2318-A and 2319-2337) 

were put down on the order paper out of which Si?cteen were called. (Origi-
nal notices of Starred Questions Nos. 2313, 2323, 2328, 2329, 2334 and 2337) 
were received in Hindi. 

Fifteen Starred Questions (Nos. 2307-2310, 2312-2318, 2318-A and 2319-
2321) were orally answered and supplementary questions were asked on 
fourt~n of them. Replies to the remaining questions (including Starred 
Question No. 2311 of which the questioner was absent) were laid on the 
Table. 

2. UDStarred Questions 

Eighty-eight Unstarred Questions (Nos. 4229-4308, 4310, 4311 and 
4313-4318) were put down on the order paper. Original notices of Unstar-
red Questions Nos~ 4267, 4277-4279, 4296 and 4308 were received in Hindi. 
Replies to Unstarred Questions were laid on the Table. 

3. Adjournment Motions 

The Speaker withheld his consent to the moving of two adjournment 
motions given notice of by Sarvashri Prabhu Narain Singh. Ram Sewak 
Yadav and Braj Raj Singh on the 7th May. 1959 regarding inad-equate water 
supply arrangements in certain areas of Delhi on the 6th May, 1959. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A cO"py of the Audit Report, 1959 (Posts and Telegraphs) under 
Article 151(1) of the Constitution and the Appropriation 
Accoun,ts. 1957-58. 

(2) A copy of each of the following papers:-
(i) Audit Report, Railways, 1959, under Article 151(1) of the Consti-

tution. 
(li) Appropriation Accounts, Railways for 1957-58, Part I-Review. 

[P.T.O. 
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(iii) Appropriation Accounts, Railways for 1957-58, Part II-Detailed 
Appropriation Accounts. -

(iv) Block Accounts (including capital statements comprising the 
Loan Accounts), Balance Sheet and Profit and Loss Accounts, 
Railways, 1957-58. 

(3) A copy of the Tenth Report of the Law Commission on the Law 
of Acquisition and Requisitioning of Land. 

(4) A copy of the Report of the Commissioner for Linguistic Minoriti'eS 
for the period 30th July, 1957 to 31st July, 1958, under Article 
350B(2) of the Constitution. 

(5) A copy of the Report of the Administration Vigilance Division for 
the period from the lst April, 1958 to the 31st December, 1958. 

(6) A copy of each of the following Notifications under sub-section (2) 
of Section 4 of the Employees' Provident Funds Act, 1952. 

0) G.S.R. No. 164 dated the 7th February, 1959, making cer,tain 
further amendment to the Employees' Provident Funds 
Scheme, 1952. 

(ii) G.S.R. No. 399 dated the 4th April, 1959. 
(iii) G.S.R. No. 400 dated the 4th April, 1959, making certain amend-

ment to the Employees' Provident Funds Scheme, 1'952. 

5. Minutes of Estimates Committe&-Laid on the Table 

The Minutes of the sittings of the Estimates Committee relating to the 
Thirty-third, Thirty'-eighth, Thirty-ninth, Forty-first, Forty-sixth, Forty-ninth, 
Fifty-fourth, Fifty-seventh, Fifty-fifth, Fifty-eighth and Fifty-ninth Reports 
were laid on the Table. 

6. MInutes of Committee on Petiti~Lald on the Table 

The Minutes of the sittings (Twenty-fourth to Thirty-second) of the 
Committee on Petitions held during the Seventh Session were laid on the 
Table. 

7. MInutes of Committee on absence of Members from the sittings of the 
Bouse-Laid on the Table 

The Minutes of the sittings (Twelfth to Fourteenth) of the Committee on 
Absence of Members from the Sittings of the House held during the Seventh 
Session were laid on the Table. 

8. Reports of Public A.ccounts Committee 

Dr. P. Subbarayan presented the following Reports of the Public Accounts 
Committee, 1958-59:- I 

(1) Nineteenth Report on the working of the Coal Mines Safety and 
Conservation Fund. 

(2) Twentieth Report on the working of the Coal Mines Labour 
Housing and General Welfare Fund. 

9. Report of Committee on Petitions 

Shri Upoendranath Barman presented the Sixth Report of the Committee 
on Petitions. ' 
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10. StatemeBt Ity MiDtster of AcrIeaIt1l1'e 
The Minister of Agriculture made 11 statement correcting the information 

given by him on the 7th April, 1959 in his speech on the Demands for Grants 
of th'e Ministry of Food and Agriculture. 

ll. Discussion on Matter of Urwent P1lbDc Importance 

Shri R. K. Khadilkat raised a discussion on the situation in Tibet and 
the Prime MinIster'S statement thereon. . 

The following members took part in the debate:-
(1) Shri J. B. Kripalani 
(2) Dr. P. Subbarayan 
(3) Shri Shripad Amrit Dange 
(4) Shri N. Siva Raj 
(5) Shri Braj Raj Singh 
(6) Shri Atal Bihari Vajpayee 

Shri Jawaharlal Nehru replied to the debate. 

12. Motion re: Forty-ftfth Report 01 Committee on Private Members' BlUs 
&lid ResolutioDS 

Sardar Amar Sin«h Saigal moved the following motion:-
"That this House agrees with the Forty-fifth Report of the Committee 

on Private Members' Bills and Resolutions presented to the 
House on the 5th May, 1959." 

The motion was adopted. 

13. PrIvate Member's BesoluUon-ancIer coasIcIeratloll 

DiscussiOn on the following Resolution by Shri Frank Anthony and the 
amendment thereto, moved on the 24th April, 1959 continued:-

"That in the opinion of this House, English should be included in the 
Eighth Schedule of the Constitution and necessary steps taken 
in that regard." 

The following members took part in the debate:-
(1) Shri Surendranath Dwivedy 
(2) Sbri Jaipal Singh 

. (3) Shri Hirendra Nath Mukerjee 
(4) Seth Govind Das 
(5) Sbri N. R. Ghosh 
(6) Rani Manjula Devi 
(7) Sbri Ansar Harvani 
(8) Sbrimati Uma Nehru 
(9) Shri N. R. lrL Swamy 

(Speech UntlnUhed). 

The discussion was not concluded. 
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14. Half-an-hour discussiOn on matters arising out of ADswer to Question 

Shri Chintamani Panigrahi raised a half-an-hour discussion on points 
arising out of the answer given on the 10th February, 1959 to Unstarred 
Question No. 41 regarding Villiers Colliery, Talch'er. 

Shri Abid Ali replied to the debate. 

(Lbk Sebha adjourned till 11 ·A.M. on Saturday, the 9th May, 1959.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturdatl, Mati 9, 1959/Vaisakha 19, 1881 (Saka) 

No. 286 

1. Obituary Reference 

The Speaker made a reference to the passing away of Dr. Keshavlal 
Vithaldas Thakkar who was a member of the Provisional Parliament. 

Thereafter Members stood in silence for a minute as a mark of respect . 

. 2. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A COpy of Notification No. G.S.R. 521 dated the 2nd May, 1959 

under sub-section (3) of Section 641 of the Companies Act, 1956, 
making certain alteration to the regulations contained in 
Table A of Schedule I to the Act. 

(2) A copy of Notification No. G.S.R. 48 dated the 17th January, 1959, 
under sub-section (3) of Section 24 of the High Court Judges 
(Conditions of Service)· Act, 1954, making certain further 
amendments to the High Court Judges Travelling Allowance 
Rules, 1956. 

(3) A copy of the statement regarding investigations into forged 
passports. 

3. MInutes of Committee on Government Assurances-Lald on the Table 

The Minutes of the sittings (Eleventh to Thirteenth) of the Committee 
on Government Assurances held during the Seventh Session were laid on 
the Table. 

4. Messages from Rajya Sabba 

Secretary reported the following six messages from Rajya Sabha:-
(i) That at its sitting held on the 6th May, 1959, Hajya Sabha had 

concurred in the recommendation of Lok Sabha to join in the 
Joint Committee of the Houses on the State B40k of India 
(Amendment) Bill, 1959 and had nominated the following mem-
bers to serve on the said Joint Committee:-

(1) Shri K. P. Madhavan Nair 
(2) Shri Tilea Ram Paliwal 
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(3) Shri Jaspat :Roy Kapoor 
(4) Shrimati Pushpalata Das 
(5) Shri Jadavji Keshavji Modi 
(6) Dr. Anup Singh 
(7) Shri N. M. Lingam 
(8) Syed Mazhar Imam 
(9) 8hri Jagannath Prasad Agrawal 

(10) Shri Niranjan Singh 
(11) Shri Perath Narayanan Nair 
(12) Shri Harihar Patel 
(13) Shri Mulka Govinda Reddy 
(14) Dr. P. J. Thomas 
(15) Dr. B. Gopala Reddi. 

(ti) That at its sitting held on the 6th May, 1959, Rajya Sabha h,ad 
concurred in the recommendation of Lok Sabha to jOin in the 
Joint Co~mittee of the Houses on the State Bank of India 
(Subsidiary Banks) Bill, 1959, and had nominated the following 
members to serve on the said Joint Committee:-

(1) Shri K. P. Madhavan Nair 
(2) Shri Tika Ratp. Paliwal 
(3) Shri Jaspat Roy Kapoor 
(4) Shrimati Pushpalata Das 
(5) Shri Jadavji Keshavji Modi 
(6)·Dr. Anup Singh 
(7) Shri N. M. Lingam 
(8) Syed Mazhar Imam 
(9) Shri Jagannath Prasad Agrawal 

(10) Shri Niranjan Singh 
(11) Shri Perath Narayanan Nair 
(12) Shri Harihar Patel 
(13) Shri Mulka Govinda Reddy 
(14) Dr. P. J. Thomas 
(15) Dr. B .. Gopala Reddi. 

(iii) That at its sitting held on the 6th May-, 1959, Rajya Sabha had 
concurred in the recommendation of Lok Sabha to join in the 
Joint Committee of the Houses on the Banking Companies. ~ 
(Amendment) Bill, 1959 and had nominated the followini 
members to serve on the said Joint Committee:-

(1) Shri Tarkeshwar Pande 
(2) Shri P. S. Rajagopal Naidu 
(3) Shrimati Sharda Bhargava 
(4) Shri M. Govinda Reddy 
(5) Shri Lavji Lakhamshi 
( 6) Shri Mahesh Saran 
(7) Shri Trimpak Damodar Pustake 
(8) .Shri Nawab Singh Chiluhan 
(9)Shri V. C. Kesava Rao 

(.10) Shri M. D. Tumpalliwar 
(11) Dr. Raj Bahadur Gour 
(12) Shri Rajendra Pratap Sinha 
(13) Shri Kamta Singh 
(14) Shri A. Chakradhar 
(15) Dr. B. Gopala Reddi. 
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(iv) That at its sitting held on the 8th May, 1959 Rajya. Sabha bad 
concurred in the recommendation of Lok Sabha to join in the 
Joint Committee of the Houses on the Companies (Amendment) 
Bill, 1959 and had nominated the following members to serve 
on the said Joint Committee:-

(1) Shri Khandubhai K. ~sai 
(2) Shri T. S. Avinashilingam Chettiar 
(3) Shri P. D. Himatsingka 
(4) Shri Babubhai M. Chinai 
(5) Shri J. S. Bisht 
(6) Dr. R. P. Dube 
(7) Shri Akbar Ali Khan 
(8) Shri Awadheshwar Prasad Sinha 
(9) Shri P. T. Leuva I 

(10) Shri M. P. Bhargava 
( 11) Shri R. S. Doogar 
(12) Shri J. V. K. Vallabharao 
(13) Shri H. D. Rajah 
(14) Shri V. K. Dhage 
(15) Shri Rohit M. Dave. 

(v) That Hajya Sabha had no recommendations to make to Lok Sabha 
in regard to the Bengal Finance. (Sales Tax) (Delhi Amend-
ment) Bill, 1959, passed by Lok Sabha on the 1st May, 1959. 

(vi) That at its sitting held on the 7th May, 1959 Rajya Sabha had 
agreed without any amendment to the Displaced Persons 
(Compensation and Rehabilitation) Amendment Bill. 1959. 
passed by Lok Sabha on the 4th May. 1959. 

5. Report of Public Accounts Committee 

Dr. P. Subbarayan presented the Eighteenth Report of the PUblic 
Accounts Committee on the Appropriation Accounts (including Profonna 
Commercial Accounts) (Civil). 1955-56 and Audit Report, 1957. 

6. Calling Attention to Matter of Urgent Public Importanee 

Shri S. M. Banerjee called the attention of the Minister of Food and 
Agriculture to the abnormal rise in the prices of sugar in Uttar Pradesh and 
the steps taken by Government in regard th-ereto. 

The Deputy Minister of Food and Agriculture made a statement in 
regard thereto. 

7. Statement by Deputy Minister of Labour 

The Deputy Minister of Labour made a statement regarding laying on 
the Table of Notifications extending the Employees' Provident Funds Act. 
1952 to road motor transport establishm-ents. 

8. Question of Privilege 

The Speaker withheld his consent to the question of privilege sought to 
be raised by Shri Frank Anthony on the 7th May, 1959. regarding certain 
remarks reported to have been made against him by a member of !.ok &abba 
in connection with the Resolution moved by him (Shri Frank Anthony) on 
the 24th April, 1959 for the inclusion of English in the Eighth Schedule 01 
the Constitution. 
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· 9. Motion re: Eighth Report of C.P.S.C. 

Shri B. N. Datar concluded his speech on the following motion moved 
on the 7th May, 1959:-

~'That this HoUS'e takes note of the Eighth Report of the Union Public 
Service Commission, laid on the Table of the Lok Sabha On the 
24th November, 1958." 

The following members took part in the debate:-
(1) Shri P. K. Kodiyan 
(2) Shri Harish Chandra Mathur 
(3) Shri Sinha san Singh 
(4) Shri Shraddhakar Supakar 
(5) Shri C. R. Pattabhi Raman 
(6) Shri Satyendra Narayan Sinha 
(7) Shri Aurobindo Ghosal 
(8) Shri Braj Raj Singh 
(9) Shri Shree Narayan Das 

(10) Shri Bhakt Darshan 
(11) Shri Premji R. Assar 
(12) Shri Chapalakanta Bhattacharyya 
(13) Shri N. R. M. Swamy 
(14) Shri Ranbir Singh Chaudhuri 
(15) Shri Balkrishna Wasnik 

Shri B. N. Datar replied to the debate. 
The motion was adopted. 

10. Motion re: Modi.fl.cation of Central Civil Services (Conduet) Rules, 1955 

Five motions regarding modification of the Central Civil Services (Con-
duct) Rules, 1955 were moved by Shri S. M. Banerjee. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri T. B. Vittal Rao 
(3) Shri Chapalakanta Bhattacharyya 
(4) Shri K. T. K. Tangamani 
(5) Shri C. R. Pattabhi Raman 

Shri B. N. Datar replied to the debate. 
All the motions were negatived. 

11. Messages from Rajya Sabha 
Secretary reported two messages from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the following 
Bills passed by Lok Sabba on the 6th May, 1959:-

(1) The Appropriation (No.3) Bill, 1959. 
(2) The Appropriation (Railways) No.3 Bill, 1959. 

(Lok Sabba adjourned sine die at 5'12 P.M.) 
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